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IN THE COURT OF SPECIAL JUDGE, ASSAM, GUWAHATI

Present : Sri M. Ali, AJS,
                Special Judge, Assam, 
                Guwahati.

SPECIAL CASE NO. 34(A)/2001

STATE OF ASSAM
Vs.

   Mahendra Nath Bora & Ors.
................................ Accused Persons 

Date of hearing : 06.11.2004, 26.09.2005, 31.10.2005,

20.01.2006, 21.02.2006, 02.05.2006,

03.05.2006, 04.05.2006, 06.06.2006,

07.06.2006, 28.07.2006, 07.02.2007,

01.03.2007, 20.03.2007, 20.04.2007,

16.05.2007, 19.06.2007, 10.08.2007,

14.09.2007, 07.11.2007, 04.03.2008,

03.04.2008, 05.06.2008, 02.07.2008,

30.08.2008, 26.05.2009, 27.07.2009, 

24.08.2009, 21.11.2009, 26.02.2010, 

25.07.2011, 19.11.2011. 

Date of statement of accused :  27.09.2011

    
Date of argument : 01.12.2011  & 15.12.2011

Date of Judgment : 17.01.2012

Result  : Convicted  u/s. 120B/468/471 IPC

Advocate for prosecution : Sri G. Sarma, 
 Ld. Special P.P. for the State of Assam.

Advocate for defence : 1. Sri J. M. Choudhury, Ld. Sr. Advocate
2. Sri P. Goswami, Ld. Sr. Advocate 
3. Sri P. Kataki, Ld. Advocate
4. Sri S. K. Lahkar, Ld. advocate
5. Sri A. R. Medhi, Ld. Advocate
6. Sri B. K.Bhagawati, Ld. Advocate
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J  U  D  G  M  E N T
1.  The  prosecution  case  as  unfolded  at  the  trial  is  that  on 

06.04.1999 Sri  N.  N.  Deka,  Dy,  S.P.,  Vigilance & Anti  Corruption, 

Assam lodged an ejahar with the Officer In Charge of Vigilance & 

Anti Corruption, Assam stating that during the period from, 1994 to 

Sept 1997 officials of Assam State Housing Board (ASHB) Sri Dhanjit 

Sarma Project Manager, Sri Ramnath Doley Zonal Housing Officer, 

Tezpur, Sri Hemanta Bora Housing Officer, Tezpur, Sri Bhulanath 

Hazarika Chief Housing Officer (HQ), Sri Parthpratim Sarma Asstt. 

Engineer (HQ) and  Sri Probode Ch. Sarma Chief Housing Officer 

entered into a criminal conspiracy and misappropriated board fund 

to the tune of rupees over hundred lakhs by using forged documents 

and duped the board by abusing their powers and position as public 

servant. It is also stated that those accused persons while disbursing 

the loan amounts to the loanees fraudulently issued demand drafts in 

the name of fictitious persons. On the basis of this ejahar ACB PS 

case No. 2/99 u/s 409/468/420/120(B)/471 IPC r/w sec. 13(1)(c) /13(2) 

PC Act  1988  was  registered  and the  case  was  endorsed to  Sri  K. 

Dutta, DSP, ACB PS for investigation. In course of investigation of 

the case large number of incriminating documents were seized from 

the office concerned and statement of witnesses was recorded. At the 

concluding  stage  of  the  investigation  Commissioner  of  ASHB 

accorded  sanction  to  prosecute  accused  Ramnath  Doley,  Hemanta 

Bora,  Dhanjit  Sarma  and  Parthapratim  Sarma  in  the  court  of 

competent jurisdiction. It is also stated that since Probode Ch. Sarma, 

Mahendra Nath Bora and Bhulanath Hazarika had already retired 

from service on attaining the age of superannuation no prosecution 

sanction u/s 19 PC Act and u/s 197 Cr PC is required as the pension 

rule 21(c) of Assam Service (Pension Rules 1969) does not protect the 

retired  employees  from  prosecution  under  criminal  laws.  After 

obtaining prosecution sanction the I.O.  filed the chargesheet against 

the accused person persons namely Sri Dhanjit Sarma, Sri Ramnath 
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Doley, Sri Hemanta Bora, Sri Bhulanath Hazarika, Sri Parthpratim 

Sarma,  Mahendra  Nath  Bora   and   Sri  Probode  Ch.  Sarma  u/s 

471/420/120(B)  IPC  r/w  section  13(2)  PC  Act.  In  pretrial  stage 

accused  Probode  Ch.  Sarma  expired.  The  remaining  six  accused 

persons namely Sri Dhanjit Sarma, Sri Ramnath Doley, Sri Hemanta 

Bora,  Sri  Bhulanath  Hazarika,  Sri  Parthpratim  Sarma   and   Sri 

Mahendra Nath Bora in reply to the charge u/s. 120)B)/409/420 IPC 

r/w sec. 13(2) PC Act pleaded not guilty and claimed to be tried. In 

order to prove the case the prosecution has examined as many as 21 

witnesses, one CW is examined . Accused persons in their statement 

u/s 313 Cr PC have denied the accusation made by the prosecution 

witnesses and in support of the defence plea one DW is examined. 

 

2. POINTS FOR DETERMINATION-

(i) Whether the accused persons being public servants working in 

different capacities of Assam State Housing Board during the 

period from 1994 to September 1997 made criminal conspiracy 

among  themselves  to  misappropriate  govt  money  by  forging 

official as well as non-official documents within the meaning of 

sec. 120(B) IPC. 

(ii) Whether the above noted accused persons in their capacity as 

public servants being entrusted with govt. money amounting to 

Rs. 95 lakhs committed criminal breach of trust in respect of 

the said amount within the meaning of section 409 IPC. 

(iii) Whether  the  above  noted  accused  persons  during  the  said 

period forged documents like jamabandies, income certificates, 

non encumbrance certificates, cashbooks, bank drafts for the 

purpose of cheating the govt. within the meaning of section 468 

IPC. 

(iv) Whether  the  above  noted  accused  persons  being  public 

servants  cheated the govt.  by forging official  documents  and 

misappropriated  huge  sum of  money  within  the  meaning  of 

section 420 IPC. 

(v) Whether  the  above  noted  accused  persons  being  public 

servants  working  in  the  Assam  State  Housing  Board  being 
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entrusted  with  govt.  money  fraudulently  misappropriated  or 

converted the said amount for their own use which punishable 

u/s. 13(1)(c)/13(2) PC Act. 

3. REASON FOR DECISION-

 I have heard the Ld. advocates of the contending parties and 

compared their  submission with the  material  on record.  PW-1 Sri 

Prankrishna  Sarma  Barua,  PW-2  Praneswar  Sarma,  PW-3  Sri 

Pradip  Mahanta,  PW-4  Sri  Kailash  Ch.  Baruah,  PW-5  Sri  Bijan 

Bihari Purkayastha, PW-10 Sri Dhambaru Chetri, PW-11 Sri Kailash 

Kr. Bora, PW-15 Sri Mirzafar Hussain are the employees of Assam 

State  Housing  Board,   PW-21  Sri  Gurudas  Choudhury  is  the 

Registrar of Assam State Housing Board. PW-6 Sri Khagendra Nath 

Deka is DSP, PW-7 Sri Azgar Ali, PW-8 Sri Ibrahim Ali, PW-9 Sri 

Ghanakanta Chut and PW-12 Sri Umesh Hazarika are the employees 

of  the office  of  the  DC, North Lakhimpur.  PW-13 Sri  Ramkumar 

Pegu  and  PW-14  Smti.  Puram  Rao  Bora  are   Circle  Officers  of 

Narayanpur Circle, North Lakhimpur. PW-16 Sri Sharashi Ranjan 

Das is Investigating Police Officer, PW-17 Sri Lakhinath Phukan is 

UD Asstt. of the office of the Sub Registrar, North Lakhimpur, PW-

18 Sri Kamaleswar Dutta is DSP, PW-19 Sri Dharmeswar Gogoi is a 

police  Inspector.  PW-20  Sri  Rabindra  Nath  Misraw  is  the 

Commissioner  of  Assam State  Housing  Board.  CW-1 Sri  Animesh 

Das is Inspector of Police. DW-1  Sri Bibash Sen, Engineer of Housing 

Board. 

4.  According to PW-1 Sri Prankrishna Sarma Baruah LDA of the 

office of the  Assam State  Housing Board  during the period from 

1994 to Sept, 1997 his duty in the loan branch was to receive the loan 

applications forwarded by District Housing Officers of the Sate and 

then  to  forward  those  applications  with  verification  report  to  the 

Superintendents so as to put up before the Chief Housing Officer and 

then the Commissioner of the Housing Board  sanctioned the loan on 

recommendation of the Chief Housing Officer. During investigation 

on 6.5.99 police seized 278 documents from Housing Officer Sri S. Nag 
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Choudhury in his presence vide Ext. 1. Ext. 1(1) to Ext. 1(23) are his 

signatures and Ext. 1(24) to Ext. 1(26) are the signatures of S. Nag 

Choudhury. Ext. 2 to Ext. 276 are loans application files belonging to 

276 loanees. (detail will be discussed in the evidence of PW-5).

5. PW- 2 Sri Premeswar Saikia Chief Administrative Officer,  Assam 

State  Housing  Board has  stated  that  on  18.8.99  police  seized  tour 

diaries of Housing Officer Sri Ramnath Dloey from him- vide Exts. 

277 to 285 , Exts. 278(2) to Ext. 285(1) are the signatures of Ramnath 

Doley.  Police  also  seized  the  tour  programmes  of  accused  Dhanjit 

Sarma  –  Exts  286  &  287,  Ext.  287(1)  is  the  signature  of  Dhanjit 

Sarma. Ext. 288 is the letter written by him to DSP regarding monthly 

tour programme of Ram Nath Dloey and Dhanjit Sarma, Ext. 288(1) 

is his signature. He has also stated that these tour programmes were 

submitted by the accused persons for drawal of D/A & T/A.

6.  PW-3 Sri Pradip Mahanta employee of State Housing Board, 

Guwahati has stated that there are four catagories of loanees – Higher 

Income  Group,  Middle  Income  Group,  Lower  Income  Group  and 

Economically  Weaker  Section.  During  the  relevant  period  278 

applicants  of  Lakhimpur  District  including  262  applications  of 

economically  weaker  section,  13  lower  income  group  applications, 

2  middle  income  group  applications  and  1  higher  income  group 

application were sanctioned loan amounting to Rs. 68,13,200/-. Police 

seized  the  summary  of  the  bills  of  the  loans  paid  by  the  Housing 

Officer of North Lakhimpur vide Ext. 289. Ext. 289(2) is the signature 

of Finance and Accounts Officer B. B. Purkayastha for payment of 

the aforesaid amount, 761 bills were submitted by the loanees. A sum 

of Rs. 58,21,400/- was given to economically weaker section in three 

installments, a sum of Rs. 4,96,000/- was given to lower income group 

in  three  installments,  a  sum of  Rs.  1,50,000/-  was  given  to  middle 

income group in three installments and a sum of Rs. 1,00,000/- was 

given to higher income group in three installments. In the LIG group 

first  and  second  bills  were  paid  by  accused  Ram Nath  Doley  and 

Technical Engineer, in the EWS group all the three bills were paid by 
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Housing officer Hemanta Bora, in the HIG group all the three bills 

were paid by accused Dhanjit Sarma.  PW-4 Sri Kailash Ch. Baruah 

the employee of Assam State Housing Board has stated that on 18.8.99 

police seized the tour programmes and tour diaries of Ramnath Doley 

and Dhanjit Sarma from him vide Ext. 277 to 280, 283 to 287.  

7.  PW-5 Sri Bijan Bihari Purkayastha has stated that from 1994 

to 1997 he was working as Finance and Accounts Officer of Assam 

State Housing Board. At the relevant time accused Dhanjit Sarma was 

the  Sub-Engineer  in  North  Lakhimpur  Housing  Board  office  and 

Ramnath  Doley,  Hemanta  Bora  are  the  Housing  Officer  at  North 

Lakhimpur.  Accused Parthpratim Sarma was attached in the head 

office  but  some times  he  was  to  go  to  North  Lakhimpur.  Accused 

Bhulanath  Hazarika  and  Probode  Sarma  were  the  Chief  Housing 

Officers  at  headquarter  and  Mahendra  Nath  Bora  was  the 

Commissioner  of  the  Board.  As  per  official  procedure  loans  are 

granted  for  construction  of  houses  to  the  needy  persons  of 

Economically Weaker Section, Middle Income Group, Lower Income 

Group and Higher Income Group. According to him loan applications 

are to be recommended by the District Officers to the Commissioner 

of Housing Board at Guwahati where the Chief Housing Officer was 

to  scrutinize  the  applications  and thereafter  eligible  applicants  are 

being put up before the Commissioner for sanction and after granting 

sanction by the Commissioner documents are sent to District Offices 

for  execution  of  mortgage  deed.  After  submission  of  relevant 

documents those documents are scrutinized by the District Officials 

and thereafter the said documents are sent to the head office along 

with the bills. After scrutinizing all those loan documents the Chief 

Housing Officer recommends the eligible documents to the Finance 

and Accounts Officer who in turn processes the documents and bills 

and sent to the Chief  Housing Officer.  After checking the bills  the 

eligible bills are put up before the Commissioner for approval and 

after approval these are sent to the Cashier for payment by account 

payee cheque. 
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8.  He has also stated that there were about 332 loan applications 

from  North  Lakhimpur  District  and  a  sum  of  Rs.  95  lakhs  was 

sanctioned and released for North Lakhimpur district. Ext. 2 is the 

loan file and Ext. 2(1) is the bill, Exts. 2(2) and 2(3) are his signatures. 

Ext.  2(4)  is  the  signature  of  Ramnath  Doley  and  Ext.  2(5)  is  the 

signature of  Dhanjit  Sarma who recommended for payment of  the 

bills.  Exts.  2(6),  2(7)  &  2(8)  are  his  signatures,  Exts.  2(9)  is  the 

signature of  Dhanjit  Sarma Jr.  Engineer of North Lakhimpur and 

Ext. 2(10) is the signature of Ramnath Doley Housing Officer, North 

Lakhimpur. Ext. 2(11) is another bill for final installment. Exts. 2(12), 

2(13) are his signature. Ext. 2(14) is the signature of Dhanjit Sarmah. 

Ext. 2(15) is the signature of Ramnath Doley. Ext. 3(1) is the bill, Exts. 

3(2) and 3(3) are his signatures. Exts. 3(4) is the signature of Dhanjit 

Sarma, Ext. 3(5) is the signature of Ramnath Doley which he know. 

They recommended for payment. Ext. 3(6), 3(7) are another bills, Ext. 

3(8),  3(9)  are  signatures  of  Ananta  Deka  the  then  Chief  Accounts 

Officer, he know his signatures. Ext. 3(10)  is the signature of Dhanjit 

Sarma, Ext. 3(11) is the signature of Hemanta Bora, Housing Officer. 

Ext.  3(12)  is  the  bill  voucher,  Ext.  3(13)  is  the  signature  of 

Commissioner Mahendra Bora, Ext. 3(14) is the signature of Ananta 

Deka which he know. Ext. 4(1) & 4(2) are two bills, Exts. 4(3), 4(4), 

4(5(, 4(6), 4(7) & 4(8) are the signatures of Dhanjit Sarma 4(9), 4(10) 

are  the  signatures  of  Ramnath  Doley.  Exts.  4(11),  4(12)  are  the 

signatures of Mahendra Bora, Commissioner. Ext. 5(1) and 5(2) are 

the bills. Ext. 5(3), 5(4) & 5(5) are my signatures. Ext. 5(7) and 5(8) 

are the signatures of Dhanjit Sarmah and Ext. 5(9) & 5(10) are the 

signatures of Ram Nath Doley, Ext. 5(11) and 5(12) are the signatures 

of Mahendra Bora. Ext. 6(1) is the bill of Babul Bania, Ext. 6(2) and 

6(3)  are  his  signatures  and  Ext   6(4)  is  the  signature  of  Dhanjit 

Sarmah and Ext. 6(5) is the signature of Ramnath Doley. Ext. 6(6) is 

the signature of Commissioner. 

9.  Ext. 7(1), 7(2)  & 7(3) are the bills of Chandreswar Bora. Ext. 

7(4) to 7(9) are the signatures of Anata Deka, the then Chief Accounts 

Officer. Ext. 7(10) to 7(12) are the signatures of Dhanjit Sarmah. Ext. 

7(13) to 7(15) are the signatures of Hemanta Bora. Ext. 7(16) to 7(18) 
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are the signatures of Commissioner Mahendra Bora. Ext. 8(1) to 8(3) 

are the three bills of Hali Ram Das. Ext. 8(4) to 8(9) are his signatures. 

Ext. 8(10) to 8(12) are the signatures of Dhanjit Sarmah. Ext. 8(13) to 

8(15) are the signatures of R. N. Doley. Ext. 8(16) to 8(18) are the 

signatures  of  Mahendra  Bora.  Ext.  9(1)  to  9(3)  are  the  bills  of 

Liladhar Hati Baruah. Ext. 9(4) and 9(5) are his signatures. Ext. 9(6) 

to  9(9)  are  the  signatures  of  A.  Deka.  Ext.  9(10)  to  9(12)  are  the 

signatures of Dhanjit Sarmah. Out or four bills one is duplicate. Ext. 

9(13) to 9(15) are the signatures of R N Doley. Ext. 9(16) to 9(18) are 

the signatures of Mohendra Bora.  Ext. 10(1) and 10(2) are two bills of 

Narayan Das. Ext. 10(3) to 10(6) are the signatures of A. Deka. Ext. 

10(7) and 10(8) are the signatures of Dhanjit Sarmah. Ext. 10(9) is the 

signature  of  H.  Bora and Ext.  10(10)  is  the  signature  of  Ramnath 

Doley.  Ext.  10(11)  and  10(12)  are  the  signatures  of  Commissioner 

Mohendra  Nath  Bora.  Ext.  11(1)  to  11(3)  are  three  bills  of  Bijay 

Prasad. Ext. 11(4) to 11(7) are his signatures. Ext. 11(8) and 11(9) are 

the signatures of A. Deka. Ext. 11(10) to 11(12) are the signatures of 

Dhanjit Sarmah. Ext. 11(13) to 11(15) are the signatures of Hemanta 

Bora. Ext. 11(16) to 11(18) are the signatures of Commissioner. Ext. 

12(1) to 12(3) are the three bills of Lilabari Prasad. Ext. 12(4) to 12(9) 

are my signatures. Ext. 12(10) to 12(12) are the signatures of Dhanjit 

Sarmah.  Ext.  12(13)  to  12(15)  are  the  signatures  of  Commissioner 

Mohendra Nath Bora. Ext. 13(1) to 13(3) are the three bills of Babul 

Sarma. Ext. 13(4) to 13)9) are the signatures of Dhanjit Sarmah. Ext. 

13(13) to 13(15) are the signatures of Ramnath Doley. Ext. 13(16) to 

13(18) are the signatures of Mohendra Nath Bora. Ext. 14(1) to 14(3) 

are  the  three  bills  of  Rajani  Tamuli.  Ext.  14(4)  to  14(9)  are  his 

signatures. Ext. 14(19) to 14(12) are the signatures of Dhanjit Sarmah. 

Ext. 14(13) to 14(15) are signatures of Ramnath Doley. Ext. 14(16) to 

14(18) are the signatures of Commissioner. Ext. 15(1) to 15(3) are the 

bills of Bogiram Das. Ext. 15(4) to 15(9) are his signatures. Ext. 15(10) 

to 15(12) are the signatures of Dhanjit Sarmah. Ext. 15(13) to 15(15) 

are the signatures of Ramnath Doley. Ext.  15(16) to 15(18) are the 

signatures of Commissioner Mohendra Nath Bora. 
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10.  He has further stated that Ext. 16(1) and 16(2) are the bills of 

Bikash Sarmah. Ext. 16(3) and 16(4) are his signatures. Ext. 16(5) and 

16(6) are the signatures of Dhanjit Sarmah. Ext. 16(7) and 16(8) are 

the  signatures  of  Ram  Nath  Doley.  Ext.  16(9)  and  16(10)  are  the 

signatures of Mohendra Nath Bora. Ext. 16(11) and 16(12) are also his 

signatures. He know all the signatures. The amount noted in both the 

bills were paid to Bikash Sarmah. Ext. 17(1) to 17(3) are the bills of 

Rajib Borah.  Ext.  17(4)  to 17(7)  are his  signatures.  Ext.  17(8)  and 

17(9) are the signatures. Ext. 17(10) to 17(13) are the signatures of 

Dhanjit Sarmah. Ext. 17(14) to 17(17) are the signatures of Ramnath 

Doley.  Ext.  17(18)  to  17(21)  are  the  signatures  of  Mohendra  Nath 

Bora. He know all these signatures. The bill amount of Rs. 24,000/- 

was paid to Rajib Borah. Ext. 18(1) to 18(3) are the bills of Deben 

Bhuyan.  Ext.  18(4)  to  18

(9)  are  his  signatures.  Ext.  18(10)  to  18(12)  are  the  signatures  of 

Dhanjit Sarmah. Ext. 18(13) to 18(15) are the signatures of Ram Nath 

Doloi.  Ext.  18(16)  t0  18(18)  are  the  signatures  of  Mohendra  Nath 

Bora, Commissioner. He know all these signatures. The bills amount 

of Rs. 24,000/- was paid to Deben Bhuyan. Ext. 19(1) and 19(2) are the 

bills of Raju Borah. Ext. 19(5) to 19(8) are his signatures. Ext. 19(9) to 

19(12) are the signatures of Ananta Deka. Ext. 19(13) to 19(16) are the 

signatures of Dhanjit Sarmah. Ext. 19(17) to 19(20) are the signatures 

of Mohendra Nath Bora. He know their signatures. The amount of Rs. 

24,000/- paid to Raju Borah Ext. 20(1) to 20(4) are the bills of Raju 

Baruah. Ext. 20(3) is the duplicate bill.  Ext.  20(5) to 20(10) are his 

signatures. Ext. 20(11) and 20(12) are the signatures of Ananta Deka. 

Ext. 20(13) to 20(16) are the signatures of Dhanjit Sarmah. Ext. 20(17) 

to 20(20) are the signatures of Ramnath Doloi. Ext. 20(21) to 20(24) 

are  the  signatures  of  M.  N.  Bora.  The  money  amounting  to  Rs. 

24,000/- was paid to Raju Baruah. 

11.  Ext. 21(1) to 21(3) are the bills of Smti. Dipti Deori. Ext. 21(4) 

to 21(9) are his signatures. Ext. 21(10) to 21(12) are the signatures of 

Dhanjit Sarmah. Ext. 21(13) to 21(15) are the signatures of Ramnath 

Doloi. Ext. 21(16) ato 21(18) are the signatures of MN Bora. He know 

these signatures. The bill of Rs. 24,000/- was paid to Smti. Dipti Deori. 
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Ext. 22(1) to 22(3) are the bills of Kuladhar Saikia. Ext. 22(4) to 22(9) 

are his signatures. Ext. 22(10) to 22(12) are the signatures of Dhanjit 

Sarmah. Ext. 22(13) to 22(15) are the signatures of Ramnath Doloi. 

Ext. 22(16) to 22(18) are the signatures of MN Borah. He know their 

signatures. Total amount of Rs. 24,000/- was paid to Kuladhar Saikia. 

Ext. 23(1) to 23(4) are the bills of Rajib Chekanidhara. Ext. 23(5) to 

23(12) are his signatures. Ext. 23(13) is an excess bill. Ext. 23(13) to 

23(16) are the signatures of Dhanjit Sarmah. Ext. 23(17) to 23(20) are 

the  signatures  of  Ramnath  Doloi.  Ext.  23(21)  to  23(24)  are  the 

signatures  of  Mohendra Nath Bora.  HE know all  these  signatures. 

The  amount  of  Rs.  24,000/-  was paid to  Rajib Chekanidhara.  Ext. 

24(1) to 24(4) are the bills of Jogen Saikia. Out of fouro bills Ext. 24(2) 

is  in  excess.  Ext.  24(5)  to  24(12)  are  his  signatures.  Ext.  24(13)  to 

24(16) are the signatures of Dhanjit Sarmah. Ext. 24(17) to 24(20) are 

the  signatures  of  Ramnath  Doloi.  Ext.  24(21)  to  24(24)  are  the 

signatures of MN Bora. All these signatures are known to him. The 

amount of Rs. 24,000/- was paid to Jogen Saikia. Ext. 25(1) to 25(5) 

are the bills of Lilabati Prasad. Ext. 25(4) and 25(5) are in excess. Ext. 

25(6)  to  25(15)  are  his  signatures.  Ext.  25(16)  to  25(20)  are  the 

signatures of Dhanjit Sarmah. Ext. 25(21) to 25(25) are the signatures 

of RN Doloi. Ext. 25(26) to 25(30) are the signatures of MN Borah. He 

is aware of these signatures. The bills amount of Rs. 24,000/- was paid 

to Lilabati Prasad. Ext. 26(1) to 26(3) are the bills of Dimba Borah. 

12.  Ext.  26(2) is in excess.  Ext.  26(4) to 26(7) are his  signatures. 

Ext. 26(8) & 26(9) are the signatures of Ananta Deka. Ext. 26(10) to 

26(12) are the signatures of Dhanjit Sarmah. Ext. 26(13) and 26(14) 

are the signatures of Ramnath Doloi. Ext. 26(15) is the signature of 

Hemanta Bora. Ext. 26(16) to 26(18) are the signatures of MN Borah. 

All these signatures are known to him. The bill amount was paid to 

Dimba Borah.  Ext. 27(1) to 27(3) are the bills of Ananda Saikia. Ext. 

27(4) to 27(6) are the signatures of Ananta Deka for passing the bills. 

Ext.  27(7)  to  27(9)  are  the  signatures  of  Dhanjit  Sarmah  for 

recommending the bills for payments.  Ext. 27(10) to 27(12) are the 

signatures of Hemanta Bora for recommending the bills. Ext. 27(13) 

to  27(15)  are  the  signatures  of  MN  Bora  Commissioner,  who  put 
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counter signature in Exts. 27. In this bill his signature is not required. 

Ext. 28(1) to 28(3) are the bills of Rameswar Das which appears to be 

duplicate. Ext. 28(4) is his signature for passing the bill and Ext. 28(5) 

and 28(6) are the signatures of of Ananta Deka. Ext. 28(7) to 28(9) are 

the  signatures  of  Dhanjit  Sarmah  who  recommended  the  bill  for 

payment. Ext. 28(10) to 28(12) are the signatures of Ramnath Doloi 

who recommended the bill for payment. Ext. 28(13) to 28(15) are the 

signatures of commissioner MN Cora whose signature he know. Ext. 

29(1) to 29(3) are the bills of Biren Bharali. Ext. 29(4) to 29(6) are his 

signatures for passing the bills. Ext. 29(7) to 29(9) are the signatures 

of Ramnath Doloifor recommending the bill. Ext. 29(13) to 29(15) are 

the signatures of Commissioner who countersigned the bill. Ext. 30(1) 

is the bill of Kanak Baruah. Ext. 30(2) is his signature. Ext. 30(3) is 

the signature of Dhanjit Sarmah for recommending the bill. Ext. 30(4) 

is  the  signature  of  Hemanta  Bora  District  Housing  Officer  for 

recommending the bill for payment. Ext. 30(5) is the countersignature 

of Commissioner for payment. Ext. 31(1) to 31(3) are the bills of Ram 

Naresh Yadab. Ext. 31(4) is my signature. Ext. 31(5) to 31(7) are the 

signatures  of  Dhanjit  Sarmah  and  Ext.  31(8)  to  31(10)  are  the 

signatures of Hemanta Bora. Ext. 31(11) is the counter signature of 

Hemanta Bora who recommended the bill  for payment. Ext. 31(12) 

and 31(13) are the signatures of  Commissioner MN Bora. Ext. 32(1) 

to 32(3) are the bills of Pradip Goswami. Ext. 32(4) to 32(6) are his 

signatures. Ext. 32(7) to 32(8) are the signatures of Dhanjit Sarmah 

for recommending th ebill, Ext. 32(11) to 32(12) are the signatures of 

Ramnath Doloi for recommending payment. Ext. 32(13) to 32(15) are 

the counter signatures of Commissioner MN Bora. Ext. 33(1)  to 33(3) 

are th bills of Binapani Deori. Ext. 33(4) to 33(6) are his signatures. 

Ext.  33(7)  to  33(9)  are  the  signatures  of  Dhanjit  Sarmah  for 

recommending the payment. Ext. 33(10) to 33(12) are the signatures 

of RN Doloi for recommending payment. Ext. 33(13) to 33(15) are the 

signatures of Commissioner MN Bora for payment.  

13.  He has also stated that Ext. 34(1) to 34(3) are the bills of Pahar 

Das. Ext. 34(4) to 34(6) are his signatures for passing the bills. Ext. 
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34(7) to 34(9) are the signatures of Dhanjit Sarmah for recommending 

payment.  Ext. 34(10) to 34(12) are the signatures of RN Doloi who 

recommended  the  payment.  Ext.  34(13)  to  34(15)  are  the  counter 

signatures of Commissioner MN Corah which are must for payment. 

Ext.  35(1)  to 35(3)  are the bills  of  Budheswar Saikia.  Ext.  35(4) to 

35(6) are his signatures for passing the bills. Ext. 35(7) to 35(9) are the 

signatures of Dhanjit Sarmah for recommending payment. Ext. 35(10) 

to 35(12) are the signatures of RN Doloi. Ext. 2525(13) to 25(15) are 

the counter signatures of Commissioner MN Bora which is must for 

payment.  By Ext. 36 an amount of Rs. 24,000/- was sanctioned. By 

Ext.  36(1)  Zonal  Housing  Officer  forwarded  the  bill  with 

requirements to the Commissioner. Ext. 36(2) is the signature of RN 

Doloi. From the documents it is seen that no payment had been made. 

Ext. Ext. 37(1) to 37(3) are the bills of Malabika Baruah. Ext. 37(4) is 

his  signature  for  passing  the  bill.  Ext.  37(5)  and  37(6)  are  the 

signatures of Dhanjit Sarmah for recommending payment and Ext. 

37(7) and 37(8) are the signatures of RN Doloi for recommending bill. 

Ext.  37(8)  and  37(10)  are  the  counter  signatures  of  MN  Bora 

Commissioner. Ext. 38(1) to 38(2) are the bills of Hiran Neog. Ext. 

38(3) & 38(4) are his signatures for passing the bills. Ext. 38(5) and 

38(6) are the signatures of Dhanjit Sarmah for recommending the bill 

and Ext.  38(7)  and 38(8)  are  the  signatures  of  RN Doloi  who also 

recommended  for  payment.  Ext.  38(9)  and  38(10)  are  the  counter 

signatures of Commissioner MN Bora. The amounts of the bills were 

paid.  

14.  Ext. 39(1) to 39(3) are the bills of Paheswari Deori. Ext. 39(4) to 

39(6) are the signatures of Ananta Deka, Chief Accounts Officer. Ext. 

39(7) to 39(9) are the signatures of Dhanjit Sarmah and Ext. 39(10) to 

39(12) are the signatures of Hemanta Bora who also recommended 

the bill for payment. Ext. 39(13) to 39(15) are the counter signatures 

of MN Borah whose signatures he know. Payments of all these bills 

were made. In Ext. 40(1) no payment was made. Ext. 41(1) and 41(2) 

are the bills of Kabita Deori. Ext. 41(3) and 41(4) are his signatures. 

Ext.  41(5)  and  41(6)  are  the  signatures  of  Dhanjit  Sarmah  for 

recommending  the  bill  for  payment.  Ext.  41(7)  and  41(8)  are  the 
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signatures of Hemanta Bora who recommended the bill for payment. 

Ext. 41(9) and 41(10) are the counter signatures of Ananta Deka in 

absence of Commissioner.  The amounts  were completely paid.  Ext. 

42(1) to 42(3) are the signatures of Akman Bora. Ext. 42(4) to 42(6) 

are  the  signatures  of  Ananta  Deka,  Chief  Accounts  Officer  who 

passed  the  bill.  Ext.  42(7)  to  42(9)  are  the  signatures  of  Dhanjit 

Sarmah who recommended the bill for payment. Ext. 42(10) to 42(12) 

are the signatures of Hemanta Bora who recommended the bill  for 

payment.  Ext.  42(13) and Ext.  42(15) are the counter signatures of 

Commissioner MN Bora for payment. All the bill amounts were paid. 

Ext. 43(10) to 43(3) are the bills of Muhidhar Hazarika. Ext. 43(4) to 

43(6)  are  the  signatures  of  himself.  Ext.  43(7)  to  43(9)  are  the 

signatures of Dhanjit Sarmah who recommended the bill. Ext. 43(10) 

to 43(12) are the signatures of RN Doloi for recommending the bill for 

payment.  Ext.  43(13)  to  43(15)  are  the  counter  signatures  of 

Commissioner MN Bora for payment. Ext. 44(1) to 44(3) are the bills 

of Indreswar Phukan. Ext. 44(4) to 44(5) are his signatures by which 

he  passed  the   bills.  Ext.  44(6)  is  the  signature  of  Chief  Accounts 

Officer Ananta Deak who also passed the bills. Ext. 44(7) to 44(9) are 

the  signatures  of  Dhanjit  Sarmar  who  recommended  the  bill  for 

payment. Ext. 44(10) is the signature of H Bora and Ext. 44(11) & 

44(12)  are the signatures  of  RN Dololi  who also recommended the 

bills. Ext. 44(13) to 44(15) are the counter signatures of Commissioner 

MN Bora for payment. All the above bills amount  were paid. Ext. 

45(1) to 45(3) are the bills of Dharmananda Das. Exts. 45(4) & 45(5) 

are his signatures for passing the bill and Ext. 45(16) is the signature 

of  Ananta  Deka  who  passed  the  bill.  Ext.  45(7)  to  45(9)  are  the 

signatures of Dhanjit Sarmah who recommended the bill. Ext. 45(10) 

to 45(12) are the signatures of RN Doloi who also recommended the 

bill. Ext. 45(13) to 45(15) are the counter signatures of MN Bora. 

15.  Ext. 46(1) to 46(3) are the bills of Mukheswar Das. Ext. 46(4) to 

46(5) are the signatures of Ananta Deka who passed the bills.  Ext. 

46(6)  to  46(8)  are  the  signatures  of  Dhanjit  Sarmah  who 

recommended the bills for payment and Ext. 46(9) to 46(11) are the 

signatures of Hemanta Bora. Ext. 46(12) is the signature of Ananta 
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Deka on behalf of the Commissioner and Ext. 46(13) and 46(14) are 

the signatures of Commissioner MN Bora. Ext.47(1) to 47(3) are the 

bfills of Taramoni Das, Ext. 47(4) is my signature for passing the bill, 

Ext.47(5) and 47(6)are the signatures of Ananta Deka for passing the 

bill.  Ext.47(7)  to  47(9)  are  the  signatures  of  Dhanjit  Sarma  for 

recommending the bill, Ext.47(10) to 47(12) are the signatures of Ram 

Nath Doley who also recommended the bills, Ext 47(13) to 47(15) are 

the counter signatures of M.N. Bora, Commissioner. The payments of 

all the above bills  were made .

16.  He has also stated Ext. 48(1) to 48(3) are the bills of Dimbeswar 

Deori,  Ext.  48(4)  to  48(6)  are  the  signatures  of  Ananta  Deka  for 

passing  the  bill,  Ext.  48(7)  to  48(9)  are  the  signatures  of  Dhanajit 

Sarmah  for  recommending  the  bill,  Ext.  48(10)  to  48(12)  are  the 

signatures of Hemanta Bora for recommending the bill for payment. 

Ext. 48(13) to 48(15) are the signatures of Commissioner MN Bora for 

payment. Ext. 49(1) & 49(2) are the bills of Muhiram Bhuyan, Ext. 

49(3)  and  49(4)  are  his  signatures,  Ext.  49(5)  and  49(6)  are  the 

signatures  of  Dhanajit  Sarmah  who  recommended  the  bills  for 

payment, Ext. 49(7) and 49(8) are the signatures of RN Doloi who also 

recommended the bill for payment. Ext. 49(9) and 49(10) are counter 

signatures of M. Ext. 50(1) to 50(3) are the bills of Upen Baruah, Ext. 

50(4)  to 50(6)  are his  signatures for passing the bills,  Ext.  50(7) to 

50(9) are the signatures of Dhanajit Sarmah for recommending the 

bills for payment. Ext. 5(10) and 50(11) are the signatures of RN Doloi 

for  his  recommending  the  bills  for  payment.  Ext.  50(12)  is  the 

signature  of  Hemanta  Bora  who  also  recommended  the  bills  for 

payment.  Ext.  50(13)  to  50(15)  are  the  signatures  of  MN  Bora, 

Commissioner for making payment. 

17.  Ext. 51(1) to 51(3) are the bills of Lalit Bhuyan, Ext. 51(4) to 

51(6) are his signatures for passing the bills, Ext. 51(7) to 51(9) are the 

signatures of Dhanajit Sarmah recommending the bills for payment. 

Ext.  51(10)  to  51(12)  are  the  signatures  of  RN  Doloi  who  also 

recommended  the  bills  for  payment.  Ext.  51(13)  to  51(15)  are  the 

counter  signatures  of  MN Bora,  Commissioner  whose  signatures  I 
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know.  Ext.  52(1)  to  52(3)  are  the  bills  of  Sadananda Baruah,  Ext. 

52(4) to 52(6) are my signatures for pasing the bills, Ext. 52(7) to 52(9) 

are the signatures of Dhanajit Sarmah for recommending the bills for 

payment. Ext. 52(10) to 52(12) are the signatures of R N Doloi who 

also recommended the bills for payment. Ext. 52(13( to 52(15) are the 

counter signatures of MN Bora, Commissioner. Ext. 53(1) to to 53(3) 

are the bills of Gunaram Bora, Ext. 53(4) is the signature of Ananta 

Deka for passing the bill. Ext. 53(5) and 53(6) are his signatures for 

passing the  bills  Ext.  53(7)  to 53(9)  are the signatures  of  Dhanajit 

Sarma for recommending the bills for payment. Ext. 53(10) to 53(12) 

are the signatures of RN Doloi. Ext. 53(13) to 53(15) are the counter 

signatures of MN Bora, Commissioner. Ext. 54(1) to 54(3) are the bills 

of Adi Ram Deori, Ext. 54(4) to 54(6) are the signatures of Ananta 

Deka for passing the bills,  Ext.  54(7) to 54(9) are the signatures of 

Dhnajit Sarmah recommending the bills for payemnt. Ext. 54(10) to 

54(12) are the signatures of Hemanta Bora for again recommending 

the  bill  for  payment.  Ext.  54(13)  &  54(25)  are  the  signatures  of 

Commissioner MN Bora.  Ext. 54(1) to 55(3) are the bills for Rupa 

Moni Bora, Ext. 5(4) and 55(5) are his signatures for passing the bills, 

Ext. 55(6) is the signature of Ananta Deka for passing the bill, Ext. 

5(7) to 55(9) are the signatures of Dhanajit  Sarmah recommending 

the bills for payment, Ext. 55(10) to 55(12) are the signatures of RN 

Doloi who recommending the bills, Ext. 5(13) to 55(15) are the counter 

signatures of Commissioner MN Bora. Ext. 56(1) to 56(3) are the bills 

of Suren Bora, Ext. 56(4) to 56(6) are his signatures for passing the 

bills, Ext. 56(7) to 56(9) are the signatures of Dhanajit Sarmah who 

recommended  the  bills  for  payment.  Ext.  56(10)  to  56(12)  are  the 

signatures of RN Doloi who also recommended the bills, Ext. 56(13) to 

56(15)  are  the  counter  signatures  of  Commissioner  MN Bora.  Ext. 

57(1)  is the bill of Pradip Hazarika, Ext. 57(2) is his signature for 

passing the bill, Ext. 57(3) is the signature of Dhanajit Sarmah, Ext. 

57(4) is the signature of RN Doloi who also recommended the bill, Ext. 

57(5) is the counter signature of Commissioner MN Bora. 

18.   Ext. 58(1) to 58(3) are the bills of Bhola Tamuli, Ext. 58(4) and 

58(5) are his signatures for passing the bill, Ext. 58(6) is the signature 
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of  Ananta  Deka  for  passing  the  bills,  Ext.  58(7)  to  58(9)  are  the 

signatures of Dhanajit Sarmah for recommending the bill, Ext. 58(10) 

to 58(12) are the signatures of RN Doloi also recommending the bills, 

Ext. 58(13) to 58(15) are the counter signatures of Commissioner said 

Bora. Ext. 59(1) to 59(3) are the bills of Ajit Saikia, Ext. 59(4) to 59(6) 

are his  signatures  for  passing the  bills,  Ext.  59(7)  to  59(9)  are the 

signatures of Dhanajit Sarmah for recommending the bill, Ext. 59(10) 

to  59(12)  are  the  signatures  of  said  Doloi  also  recommending  the 

payment  of  the  bill,  Ext.  59(13)  to  59(15)  are  the  signatures  of 

Commissioner  said  Bora.   Ext.  60(1)  and  60(2)  are  the  bills  of 

Mahendra Das, Ext. 60(3) and 60(4) are the signature of Ananta Deka 

who  passed  the  bill,  Ext.  60(5)  and  60(6)  are  the  signatures  of 

Dhanajit Sarmah who recommended the bill for payment, Ext. 60(7) 

&  60(8)  are  the  signatures  of  Bora  who  also  recommended  for 

payment. Ext. 60(9) and 60(10) are the signatures of Commissioner 

MN Bora for payment. Ext. 61(1) to 61(3) are the bills of Raju Saikia, 

Ext. 61(4) to 61(6) are the signatures of Ananta Deka for passing the 

bills, Ext. 61(7) to 61(9) are the signatures of Dhanajit Sarmah who 

recommended  the  bills  for  payment.  Ext.  61(10)  to  61(12)  are  the 

signatures of Hemanta Bora recommending payment. Ext. 61(13) to 

61(15)  are  the  counter  signatures  of  Commissioner  MN Bora.  Ext. 

62(1) is the bill of Hiteswar Hazarika, Ext. 62(2) is the signature of 

Ananta  Deka  for  passing  the  bill,  Ext.  62(3)  is  the  signature  of 

Dhanajit  Sarmah recommending the bills,  Ext.  63(4) is the another 

signature of H. Bora who also recommended the bills, Ext. 62(5) is the 

counter signature of Commissioner Mr. Bora. Ext. 63(1) and 63(2) are 

the bills of Babul Sarmah, Ext. 63(3) and 63(4) are his signatures for 

passing the bills. Ext. 63(5) and 64(6) are the signatures of Dhanajit 

Sarmah  for  recommending  the  bill,  Ext.  63(7)  and  63(8)  are  the 

signatures of RN Doloi, Ext. 63(9) & 63(10) are the counter signatures 

of MN Bora.  Ext. 64(1) & 64(2) are the bills of Hem, Hazarika, Ext. 

64(3)  &  64(4)  are  his  signatures,  Ext.  64(5)  aand  64(6)  are  the 

signatures of Dhanajit Sarmah for recommending the bill, Ext. 64(7) 

& 64(8) are the signatures of RN Doloi, who also recommended the 
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bill  for payment,  Ext.  64(9) & 64(10) are the counter signatures of 

said commissioner Mr. Bora.  

19.  Ext. 65(1) to 65(3) are the bills of Anil Kr. Phukan, Ext. 65(4) & 

65(5) are his signatures for passing the bills, Ext. 65(6) is the signature 

of  Ananta  Deka  for  passing  the  bills,  Ext.  65(7)  to  65(9)  are  the 

signatures pf Dhanajit Sarmah who recommended the payment. Ext. 

65(10) to 65(12) are the signatures of H. Bora who also recommended 

the  payment.  Ext.  65(13)  & 65(15)  are the  signatures  of  MN Bora 

Commissioner.  Ext. 6(1) to 6(3) are the bills of Rajib Baruah, Ext. 

6(4) to 6(6) are the signatures of Ananta Deka who passed the bills. 

Ext.  66(7)   to  6(9)  are  the  signatures  of  Dhanajit  Sarmah,  who 

recommended  the  bill  for  payment.  Ext.  66(10)  to  66(12)  are  the 

signatures of H. Bora who recommended the bill, Ext. 6(13) to 6(15) 

are the counter signatures of said Commissioner. Ext. 67(1) to 67(3) 

are the bills of Gopal Das, Ext. 67(4) & 67(5) are his signatures. Ext. 

67(6)  is  the  signature  of  Ananta  Deka,  Ext.  67(7)  to  67(9)  are  the 

signatures of Dhanajit Sarmah who recommended the bill, Ext. 67(10) 

to 67(12) are the signatures of RN Doloi who recommended the bills, 

Ext. 67(13) to 67(15) are the counter signatures of said Mr. Bora.  Ext. 

68(1) to 68(3) are the bills of Dipankar Deka, Ext. 68(4) to 68(6) are 

the signatures of Ananta Deka for passing the bills. Ext. 68(7) to 68(9) 

are  the  signatures  of  Dhanajit  Sarmah  who  recommended  for 

payment. Ext. 68(10) to 68(13) are the signatures of H. Bora who also 

recommended the payment of the bills, Ext. 68(13) to 68(15) are the 

signatures of said Commissioner MN Bora.  Ext. 69(1) to 69(3) are the 

bills  of  Budhan Saikia,  Ext.  69(4)( to  69(6) are his  signatures.  Ext. 

69(7) to 69(9) are teh signatures of Dhanajit Sarma, Ext. 69(10) 69(12) 

are  the  signatures  of  RN  Doloi  for  recommending  the  bill  for 

payment. Ext. 69(13) to 69(15) are the counter signatures of MN Bora, 

Commissioner. Ext. 70(1) to 70(3) are the bill of Madhab Gogoi, Ext. 

70(4)  to 70(6)  are his  signatures for passing the bills,  Ext.  70(7) to 

70(9) are the signatures of Dhanajit Sarmah for recommending the 

payment, Ext. 70(10) to 70(12) are the signatures of RN Doloi again 

recommending  the  payment.  Ext.  70(13)  to  70(15)  are  the  counter 

signatures of Sri Bora. Ext. 71(1) to 71(3) are the bills of Budheswar 
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Bora, Ext. 71(4) is his signature for passing, Ext. 71(5) and 71(6) are 

the signatures of Ananta Deka for his passing the bills also, Ext. 71(7) 

to 71(9) are the signatures of Dhanajit Sarmah who recommended the 

bills for payment, Ext. 71(10) to 71(12) are the signatures of RN Doloi, 

Ext.  71(13)  to  71(15)  are  the  counter  signatures  of  MN  Bora, 

Commissioner. 

20.  Ext. 72(1) to 72(3) are the bills of Smti. Nijara Das, Ext. 72(4) to 

72(6) are his signatures for passing the bills, Ext. 72(7) to 72(9) are the 

signatures  of  Dhanajit  Sarmah  for  recommending  the  bill  for 

payment and Ext. 72(10) to 72(12) are teh signatures of RN Doloi for 

his  recommendation  for  payment.  Ext.  72(13)  to  72(15)  are  the 

counter signatures of MN Bora, Commissioner. Ext. 73(1) to 73(3) are 

the bills of Kanmoni Gogoi, Ext. 73(4) is his signature for passing the 

bill, Ext. 73(5) to 73(6) are the signatures of Ananta Deka for passing 

the bill, Ext. 73(7) to 73(9) are the signatures of Dhanajit Sarmah for 

recommending  the  bill  for  payment,  Ext.  73(10)  to  73(12)  are  the 

signatures  of  RN  Doloi,  Ext.  73(13)  to  73(15)  are  the  counter 

signatures of MN Bora, Commissioner. Ext. 74(1) to 74(3) are the bills 

of  Tarun  Saikia,  Ext.  74(4)  is  the  signature  of  Ananta  Deka  for 

passing the bills, Ext. 74(5) & 74(6) are his signatures as he passed the 

bills.  Ext.  74(7) to 74(9) are the signatures of Dhanajit  Sarmah for 

recommending the bill for payment and Ext. 74(10) to 74(12) are teh 

signatures of Hemanta Bora who recommended the bills. Ext. 74(13) 

is the signature of H. Bora and Ext. 74(14) & 74(15) are the counter 

signatures of Ananta Deka for Commissioner.  Ext. 75(1) to 75(2) are 

the bills of Budheswar Saikia, Ext. 75(3) & 75(4) are the signatures of 

Ananta  Deka  who  passed  the  bills,  Ext.  75(5)  &  75(6)  are  teh 

signatures of Dhanajit Sarmah who recommended the bills, Ext. 75(7) 

& 75(8) are the signatures of H Bora who also recommended the bills 

for  payment.  Ext.  75(9)  & 75(10)  are  the  signatures  of  MN Bora, 

Commissioner.  Ext.  76(1) to 76(2) are teh bills of Khageswar Das, 

Ext. 76(3) and 76(4) are his signatures for passing the bills, Ext. 76(5) 

and 76(6) are the signatures of Dhanajit Sarmah who recommended 

the bills, Ext. 76(7) & 76(8) are the signatures of RN Doloi who also 

recommended the bills, Ext. 76(9) & 76(10) are the signatures of MN 
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Bora,  Commissioner.  Ext.  77(1)  and  77(2)  are  the  bills  Bhaikan 

Hazarika, Ext. 77(3) and 77(4) are his signatures for passing the bills, 

Ext.  77(5)  and  77(6)  are  the  signatures  of  Dhanajit  Sarmah  for 

recommending the bill and Ext. 77(7) and 77(8) are the signatures of 

RN Doloi who also recommended the bills, Ext. 77(9) and 77(10) are 

the signatures of MN Bora Commissioenr. Ext. 78(1) and 78(2) are the 

bills  of Ganesh Dutta, Ext.  78(3) and 78(4) are his  signatures,  Ext. 

78(5)  and  78(6)  are  the  signatures  of  Dhanajit  Sarmah  who 

recommended  the  bills  for  payment.  Ext.  78(7)  and  78(8)  are  the 

signatures of R N Doloi who also recommended the bill for payment. 

Ext. 78(9) and 78(10) are the signatures of MN Bora, Commissioner. 

21.  Ext. 79(10) to 79(3) are the bills of Rabin Deori, Ext. 79(4) is 

the signature of Ananta Deka, Ext. 79(5) and 79(6) are his signatures 

for passing the bills, Ext. 79(7) to 79(9) are the signatures of Dhanajit 

Sarmah, wh recommended the bill and Ext. 79(10) is the signature of 

H. Bora who also recommended the bills. Ext. 79(11) and 79(12) are 

the  signatures  of  R N Doloi  who also  recommended the  bills,  Ext. 

79(13) & 79(15) are the signatures of Commissioner M N Bora. Ext. 

80(1) to 80(3) are the bills of Nagen Bora, Ext. 80(4) and 80(6) are his 

signatures, Ext. 80(5) is the signature of Ananta Deka by which passed 

the bills. Ext. 80(7) to 80(9) are the signatures of Dhanajit Sarmah for 

recommending  the  bill  for  payment.  Ext.  80(9)  is  the  signature  of 

Dhanajit Sarmah for recommending the bill for payment, Ext. 80(10) 

is the signature of RN Doloi, Ext. 80(11) and 80(12) are the signatures 

of H Bora recommending the bill for payment. Ext. 80(13) to 80(15) 

are the counter signature of R N Bora, Commissioner.  Ext. 81(1) to 

81(3)  are  the  bills  of  Dinanath  Borah,  Ext.  81(3)  to  81(6)  are  his 

signatures. Ext. 81(7) to 81(9) are the signatures of Dhanajit Sarmah 

who recommended the bill, Ext. 81(10) to 81(12) are the signatures of 

R N Doloi who recommended the bills as well, Ext. 81(13) to 81(15) 

are the counter signatures of Commissioner M.N.Bora.  Ext. 82(1) to 

82(3) are the bills of Sudarsan Prasad, Ext. 82(4) is his signature in 

token of passing the bills. Ext. 82(5) and 82(6) are the signatures of 

Ananta Deka who also passed the bills, Ext. 82(7)  to 82(9)  are the 

signatures of RN Doloiin token of having recommended the bill, Ext. 
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82(13)   to  82(15)  are  the  counter  signatures  of  Commissioner 

M.N.Bora. Ext. 83(1) to 83(3) are the bills of Kasheswar Baruah, Ext. 

83(4)  to 83(6)  are his  signatures for passing the bills,  Ext.  83(7) to 

83(9) are the signatures of Dhanajit Sarmah for recommending the 

bills, Ext. 83(10)) to 83(12) are the signatures of RN Doloi who also 

recommended  the  bills,  Ext.  83(13)  to  83(15)  are  the  counter 

signatures of  Commissioner M.N.Bora.   Ext.  84(1)  to 84(3)  are the 

bills  of  Madhumita  Bhuyan,  Ext.  84(4)  is  the  signature  of  Ananta 

Deka and Ext. 84(5) & 84(6) are his signatures for passing the bills. 

Ext.  84(7)  to  84(9)  are  the  signatures  of  Dhanajit  Sarmah  who 

recommended the bills. Ext. 84(10) to 84(12) are the signatures of RN 

Doloi who also recommended the bills. Ext. 84(13) to 84(15) are the 

counter signatures of Commissioner M.N.Bora. 

22.  Ext. 85(1) to 85(3) are the bills of Indreswar Das, Ext. 85(4) to 

85(6) are his signatures for passing the bills, Ext. 85(7) to 85(9) are the 

signatures  of  Dhanajit  Sarmah,  Ext.  85(10)  to  85(12)  are  the 

signatures  of  RN Doloi  for  recommending  the  bills,  Ext.  85(13)  to 

85(15)  are the  counter signatures  of  Commissioner  M.N.Bora.  Ext. 

86(1) is the bill of Hemo Neog, Ext. 86(2) is his signature for passing 

the  bills,  Ext.  86(3)  is  the  signature  of  Dhanajit  Sarmah  for 

recommending the bill, Ext. 86(4) is the signature of R N Doloi who 

also recommended the bill, Ext. 86(5) is the counter signature of MN 

BORa,  Commissioner.  Ext.  87(1)  to  87(3)  are  the  bills  of  Tarun 

Bhuyan,  Ext.  87(4)  and  87(5)  are  signatures  of  Ananta  Deka  who 

passed the bills, Ext. 87(6) is his signature as he passed the bills. Ext. 

87(7)  to  87(9)  are  the  signatures  of  Dhanajit  Sarmah  who 

recommended the bills, Ext. 87(10) to 87(12) are the signatures of RN 

Doloi  who also  recommended the  bills  for  payment.  Ext.  87(13)  to 

87(15) are the counter signatures of Commissioner M.N.Bora.  Ext. 

88(1) to 88(3) are the bills of Anirudhya Deori, Ext. 88(4) to 88(6) are 

his signatures in token of passing the bills, Ext. 88(7) to 88(9) are the 

signatures of Dhanajit Sarmah in token recommending the bills, Ext. 

88(10) to 88(12) are also the signatures of RN Doloi in token having 

recommended  the  bills,  Ext.  88(13)  to  88(15)  are  the  counter 

signatures of Commissioner M.N.Bora.  Ext. 89(1) and 89(2) are the 
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bills of Haren Boro, Ext. 89(3) and 89(4) are the signatures of Ananta 

Deka, who passed the bills, Ext. 89(5) & 89(6) are the signatures of 

Dhanajit Sarmah for recommending the bills, Ext. 89(7) and 89(8) are 

the signatures of H Borah, who also recommended the bills, Ext. 89(9) 

and 89(10)  are  the  counter  signatures  of  Commissioner  M.N.Bora. 

Ext. 90(1) and 90(2) are the bills of Akaman Bora, Ext. 90(3) & 90(4) 

are  his  signatures  of  passing  the  bills,  Ext.  90(5)  & 90(6)  are  the 

signatures of Dhanajit Sarmah who recommended the bills, Ext. 90(7) 

and 90(8) are the signatures of RN Doloi who also recommended the 

bills, Ext. 90(9) & 90(10) are the counter signatures of Commissioner 

M.N.Bora. 

23.  Ext.  91  is  the  bills  of  Jatin  Bora,  91(2)  is  his  signature  for 

passing the bill, Ext. 91(3) is the signature of Dhanajit Sarmah, Ext. 

90(4)  is  the signatrue of RN Doloi for  recommending the bill,  Ext. 

91(5) is also the counter signature of M N Borah.  Ext. 92(1) & 92(3) 

are  the  bills  of  Jogeswar  Sarmah,  Ext.  92(4)  to  92(6)  are  the 

signatures of Ananta Deka for passing the bills, Ext. 92(7) to 92(9) are 

the signatrues of Dhanajit Sarmah for recommending the bills, Ext. 

92(10)  to  92(12)  are  the  signatures  of  RN  Doloi  who  also 

recommended  the  bills,  Ext.  92(13)  to  92(15)  are  the  counter 

signatures of Commissioner M.N.Bora. Ext. 93 is the file regarding 

this  file  District  Officer  recommended  payment  of  the  bill  but  the 

record shows that no payment was made.  Ext. 94(1) to 94(3) are the 

bills of Kaloi Das, Ext. 94(4) to 94(6) are my signatures in token of 

passing the bills,  Ext.  94(7) to 94(9)  are teh signatures of Dhanajit 

Sarmah  for  recommending  the  bills,  Ext.  94(10)  to  94(12)  are  the 

signatures  of  RN Doloi  for  recommending  the  bills,  Ext.  94(13)  to 

94(15) are the counter signatures of Commissioner M.N.Bora.  Ext. 

95(1) to 95(3) are the bills of Bijuli Deori, Ext. 95(4) to 95(6) are his 

signatures for passing the bills, Ext. 95(7) to 95(9) are the signatures 

of D Sarmah for recommending the bills, Ext. 95(10) to 95(12) are the 

signatures of RN Doloi who also recommended the bills for payment, 

Ext.  95(13)  to  95(15)  are  the  counter  signatures  of  Commissioner 

M.N.Bora.   Ext.  96(1)  to 96(2)  are the bills  of  Pramod Nazir,  Ext. 

96(3) 96(4) are his signatures for passing the bills, Ext. 96(5) & 96(6) 
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are the signatures of D Sarmah who recommended the bills, Ext. 96(7) 

and 96(8) are the signatures of R N Doloi who also recommended the 

bills for payment, Ext. 96(9) & 96(10) are the counter signatures of 

Commissioner  M.N.Bora.   Ext.  97(1)  to 97(3)  are the  bills  of  Rina 

Neog, Ext. 97(4) to 97(6) are his signatures, Ext. 97(7) to 97(9) are the 

signatures  of  Dhanajit  Sarmah  for  recommending  the  bills  for 

payment,  Ext. 97(10) to 97(12) are the signatures of RN Doloi who 

also  recommended  the  bills,  Ext.  97(13)  to  97(15)  are  the  counter 

signatures of  Commissioner M.N.Bora.   Ext.  98(1)  to 98(2)  are the 

bills of Baba Gogoi, Ext. 98(3) & 98(4) are the signatures of Ananta 

Deka for passing the bills, Ext. 98(5) & 98(6) are the signatures of D 

Sarmah  who  recommended  the  bills,  Ext.  98(7)  &  98(8)  are  the 

signatures of H Bora, who also recommended the bills for payment, 

Ext.  98(9)  and  98(10)  are  the  counter  signatures  of  Commissioner 

M.N.Bora.  

24.  Ext. 99(1) to 99(3) are the bills of Rupeswar Saikia, Ext. 99(4) 

&  99(5)  are  his  signatures  for  passing  the  bills,  Ext.  99(6)  is  the 

signature  of  A  Deka,  Ext.  99(7)  to  99(9)  are  the  signatures  of  D 

Sarmah  for  recommending  the  bills  for  payment,  Ext.  99(10)  and 

99(11) are the signatures of RN Doloi, Ext. 99(13) to 99(15) are the 

counter signatures of Commissioner M.N.Bora. Ext. 100(1) is the bill 

of Anima Hazarika, Ext. 100(2) is the signature o A Deka for passing 

the bill, Ext. 100(3) is the signature of D Sarmah, Ext. 100(4) is the 

signature of H Borah for recommending the bill,  Ext.  100(5) is the 

counter  signature  of  MN  Borah,  Commissioner.   Ext.  101(1)  and 

101(2)  are  the  bills  of  Tulsi  Saikia,  Ext.  101(3)  &  101(4)  are  his 

signatures for passing the bils, Ext. 101(5) & 101(6) are the signatures 

of D Sarmah for recommending the bills, Ext. 101(7) & 101(8) are the 

signatures of RN Doloi for again recommending the bills for payment, 

Ext. 101(9) and 101(10) are the counter signatures of Commissioner 

M.N.Bora.   Ext. 102(1) to 102(3) are the bills of Numali Deori, Ext. 

102(4) to 102(6) are his signatures for passing the bills, Ext. 102(7) to 

102(9) are the signatures of D Sarmah for recommending the bills, 

Ext. 102(10) to 102(12) are the signatures of RN Doloi who also again 

recommended  the  bills,  Ext.  102(13)  to  102(15)  are  the  counter 
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signatures  of  Commissioner  M.N.Bora.  Ext.  103(1)  is  the  bill  of 

Makan Das, Ext. 103(2) is the signature of Ananta Deka for passing 

the bill, Ext. 103(3) is the signature of D Sarmah for recommending 

the  bills,  Ext.  103(4)  is  the  signature  of  H  Bora  for  again 

recommending  the  bill  for  payment.  Ext.  103(5)  is  the  counter 

signature of Commissioner M N Bora.  Ext. 104(1) to 104(3) are the 

bills of Nripen Hazarika, Ext. 104(4) to 104(6) are the signatures of A 

Deka who passed the bills, Ext. 104(7) to 104(9) are the signatures of 

D Sarmah for recommedning the bills, Ext. 104(10) to 104(12) are the 

signatures of H Bora for again recommending the bills, Ext. 104(13) to 

104(15) are the counter signatures of Commissioner M.N.Bora.  Ext. 

105(1) to 105(3) are the bills of Bipin Gogoi, Ext. 105(4) to 105(6) are 

the signatures of Ananta Deka for passing the bills, Ext. 105(5) and 

105(6)  are  the  signatures  of  D  Sarmah  who  recommended  the 

payment.  Ext. 105(7) and 105(8) are the signatures of H Bora who 

again  recommended  the  payment.  Ext.  105(10)  is  the  signature  of 

Commissioner MN Bora. 

25.  Ext.  106  does  not  contain  the  document  to  show  that  no 

payment  was  made.   Ext.  107(1)  to  107(3)  are  the  bills  of  Mantu 

Bhuyan, Ext. 107(4) to 107(6) are his signatures for passing the bills, 

Ext.  107(7)  to  107(9)  are  the  signatures  of  D  Sarmah  for 

recommending the bill, Ext. 107(10) to 107(12) are the signatures of 

RN Doloi who also recommended the bills, Ext. 107(13) to 107(15) are 

the counter signatures of Commissioner M.N.Bora. Ext. 108(1) and 

108(3)  are the bills  of  Urmilla  Dutta,  Ext.  108(4)  to 108(6)  are his 

signatures for passing the bills, Ext. 108(7) to 108(9) and 108(10) to 

1089(12) are the signatures of D Sarmah and RN Doloi respectively 

for recommending the bills, Ext. 108(13) to 108(15) are the counter 

signatures of Commissioner M.N.Bora.  Ext. 109(1) and 109(2) are the 

bills  of  Suren  Bora,  Ext.  109(3)  and  109(4)  are  his  signatures  for 

passing the bills, Ext. 109(5), 109(6), 109(7) & 109(8) are respectively 

the signatures of D Sarmah and RN Doloi for recommending the bills, 

Ext. 109(9) and 109(10) are the counter signatures of Commissioner 

M.N.Bora. Ext. 110(1) & 110(2) are the bills of Rama Kanta Das, Ext. 

110(3) and 110(4) are the signatures of Ananta Deka for passing the 
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bills,  Ext.  110(5),  110(6)  ,  110(7)  &  110(8)  are  respectively  the 

signatures of D Sarmah and H Bara who recommended the bills for 

payment,  Ext.  110(9)  and  110(10)  are  the  counter  signatures  of 

Commissioner M.N.Bora.  

26.  He has also stated that Ext.113(1), 113(2), 113(3) are the bills of 

Gobin  Saikia.  Ext.113(4),  113(5),  113(6)  are  his  signatures.  Ext. 

113(7),  113(8),  113(9)  are  the  signatures  of  Dhanjit  Sarmah.  Ext. 

113(10),  113(11)  113(12)  are  the  signatures  of  R.N.  Doley.  Ext. 

113(13),  113(14),  113(15)  are  the  countersignatures  of  M.N.  Borah. 

Ext. 114(1), 114(2), 114(3) are the bills of Dilip Borah 114(4), 114(5) 

are his signatures Ext.114(6) is the signature of Ananta Deka. 114(7), 

114(8), 114(9) are the signatures of Dhanjit Sarmah. Ext.114(10) is the 

signature  of  R.N.  Doley.  Ext.114(11)  and  Ext.114(12)  are  the 

signatures of H. Bora. Ext.114(13), 114(14), 114(15) are the signatures 

of M.N. Bora. Ext.115(1), 115(2), 115(3) are the three bills of Guna 

Borah. Ext.115(4), 115(5) 115(6) are his signatures passing the bills. 

Ext.115(7),  115(6)  are  my  signatures  passing  the  bills.  Ext.115(7), 

115(8) 115(9) are signatures of Dhanjit Sarmah. 115(10), 115(11) and 

115(12) are the signatures of R.N. Doley. 115(13), 115(14), 115(15) are 

the counter signatures of Commissioner M.N. Bora which he know. 

Ext. 116(1), 116(2) are two bills of Sri Hema Borah. 116(3), 116(4) are 

signatures of Sri Ananata Deka. 116(5) and 116(6) are signatures of 

Dhanjit Sarmah 116(7), 116(8) are signatures of Hemanata Sarmah. 

116(9)  and 116(10) are the signatures Sri M.N. Borah. Ext.  117(1), 

117(2),  117(3)  are the bills  of  Babu Baruah.  117(4),  117(5)  are my 

signatures  117(6)  is  the  signature  of  A.  Deka.  Ext.117(7),  117(8), 

117(9)  are  signatures  of  Dhanajit  Sarmah.  Ext.117(10),  117(11), 

117(12) are the signatures of R.N. Doley. Ext.117(13) 117(14) 117(15) 

are the counder sisgnatues of M.N. Bora. Ext.112(1),  112(2),  112(3) 

are  the  bills  of  Hemanta  Prasad.  112(4),  112(5),  112(6)  are  my 

signatures passing the bills.  112(7),  112(8),  112(9) are signatures of 

Dhanajit Sarmah. 112(10), 112(11), 112(12) are the signatures of R.N. 

Doley.  Ext.112(13),  112(14),  112(15)  are  the  counter  signatures  of 

M.N. Bora.  Ext.118(1),  118(2)  118(3) are three bills  of  Smt.  Kanak 
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Das. 118(4) 118(5) 118(6) are the signatures of Ananata Deka passing 

the  bills  whose  signatures  he  know.  118(7),  118(8),  118(9)  are  the 

signatures  of  Dhanajit  Sarmah.  118(10),  118(11),  118(12)  are  the 

signatures of Hemanta Bora which he know. Ext.118(13), 118(14) and 

Ext.118(15)  are  the  countersignatures  of  Commissioner  M.N.  Bora 

which he know.  Ext.119(1),  119(2),  119(3)  are bills  of  Haren Bora. 

Ext.119(6)  are  the  signatures  of  Ananta  Deka which  he  know.  He 

passed the bills Ext.119(7) 119(8), 119(9) are signatures of Dhanajit 

Sarmah whose  signature  he  know.  119(10)  119(11)  119(12)  are  the 

signatures  of  Hemanata  Bora.  Ext.119(13)  119(14),  119(15)  are 

counter signatures of Commissioner Sri M.N. Bora which he know. 

Ext.120(1), 120(2) are the bills of Sri Mohanlal Yadav. 120(3), 120(4) 

are the signatures of Ananta Deka psassing the bills which he know. 

120(5),  120(6)  are  signatures  of  Dhanajit  Sarmah  120(7)  is  the 

signatures of Hemanta Bora, 120(8) is the signature of R.N. Doley. 

Ext.120(9) and 120(10) are countersignatures of Commissioner M.N. 

Bora which he know. 

27.  Ext.121(1), 121(2) 121(3) are bills of Arup Dutta. 121(4), 121(5), 

121(6) are my signatures passing the bills. Ext.121(7), 121(8), 121(9) 

are signatures of Dhanjit Sarmah, 121(10), 121(11), 121(12) are the 

signatures  of  Hemanata  Baora.  121(13),  121(14),  121(15)  are  the 

signatures of Commissioner M.N. Bora which he know. Ext.122(1), 

122(2),  122(3)  are  the  bills  of  Raju  Deori.  122(4),  122(6)  are  my 

signatures.  Ext.122(5)  is  the  signature  of  Ananta  Deka  whose 

signature he know. 122(7),  122(8) 122(9) are signatures of Dhanajit 

Sarmah, 122(10) 122(11), 122(12) are the signature of H. Bora. Ext. 

122(13), 122(14), 122(15) are countersignatures of M.N. Bora which he 

know. Ext.123(1), 123(2), 123(3) are three bills Arup Phukan. 123(4), 

123(5) are the signature of A. Deka. Ext.123(6) is the signature his 

signature  passing  the  bills.  Ext.123(7),  123(8),  123(9)  are  signature 

Dhanajit  Sarmah  123(10),  123(11),  123(12)  are  signatures  of  R.N. 

Doloi.  Ext.123(13),  123(14),  123(15)  are  countersignatures  of  M.N. 

Bora  which  he  know.  Ext.124(1),  124(2),  124(3)  are  three  bills  of 

Nomal Hazarika. Ext.124(4), 124(5), 124(6) are my signature of which 

he passed the bills. 124(7), 124(8), 124(9) are signatures of Dhanajit 
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Sarmah which he know. 124(10),  124(11),  124(12) are signatures of 

R.N. Doloi which He know. 124(13), 124(14), 124(15) are signatures of 

M.N. Bora which he know. Ext. 125(1), 125(2), 125(3) are the bills of 

Mohan Bora. Ext.125(4), 125(6) are my signatures passing the bills. 

Ext.  125(7),  125(8),  125(9)  are  the  signatures  of  Dhanajit  Sarmah 

which he know. 125(10), 125(11), 125(12) are the signatures of R.N. 

Doloi whose signature he know. 125(13), 125(14), 125(15) are counter 

signatures  Commissioner  M.N.  Bora  whose  signature  he  know. 

Ext.126(1), 126(2) are the bills of Babul Saikia. 126(3) is my signature 

126(4)  is  the signature of Ananata  Deka who passed the bills.  Ext. 

126(5) and 126(6) are the signatures of Dhanajit Sarma. Ext. 126(7) 

signatures  of  Dhanajit  Sarma.  Ext.126(7),  126(8)  are  signatures  of 

Hemanta  Bora  whose  signature  he  know.  Ext.126(9),  126(10)  are 

counter signatures of Commissioner M.N. Bora whose signature he 

know.  Ext. 127(1) is the bill of Kalita Deori. 127(2) is his signature. 

127(3) is the signature of Dhanajit Sarmah 127(4) is the signature of 

H. Bora which he know. 127(5) is the counter signatsure of Ananata 

Deka Chief Accounts Officer on behalf of Commissioner authorised to 

sign. 

28.  Ext 128(1), 128(2), 128(3) are the bills of Smt. Joyanti Deori. 

128(4),  128(5),  128(6)  are  his  signatures  passing  the  bills.  128(7), 

128(8),  129(9)  are  signatures  of  Dhanajit  Sarma.  128(10),  128(11), 

128(12) are signatures of R.N. Doloi which he know. 128(13), 128(14), 

128(15)  are  counter  signatures  of  M.N.  Bora  which  he  know. 

Ext.129(1),  129(2),  129(3)  are  the  bills  of  Smti  Kalimai  Saikia. 

Ext.129(4), 129(5), 129(6) are signature of Ananata Deka passing the 

bills which signatures he know. 129(7), 129(8) 129(9) are signature of 

Dhanajit  Sarma  which  he  know.  129(10),  129(11),  129(12)  are 

signatures  of  Hemanata  Bora  which  he  know  129(13)  ,  129(14), 

129(15)  are  counter  signaturres  of  M.N.  Bora  whose  signature  he 

know. Ext. 130(1), 130(2) are the bills of Sri Rajani Saikia. 130(3) is 

the signatures of Ananta Deka 130(4) is my signature passing the bill. 

Ext.130(5), 130(6) are signatures of Dhanajit Sarmah. 130(7), 130(8) 

are  signatures  of  R.N.  Doloi  which  he  know  130(9),  130(10)  are 

signatures of Commissioner M.N. Bora which he know. Ext.131(1), 
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131(2),  131(3)  are  the  bills  of  Suresh  Das.  131(4),  131(5)  are  his 

signatures  psssing  the  bills.  131(6)  is  the  signature  of  Sri  A.  Deka 

which  he  know.  131(7),  131(8),  131(9)  are  signatures  of  Dhanajit 

Sarmah. 131(10), 131(11), 131(12) are the signatures of Hemanta Bora 

which he know. 131(13),  131(14),  131(15) are counter signatsure of 

M.N. Bora which he know. Ext.132(1), 132(2), 132(3) are the bills of 

Bolo  Kakati.  132(4),  132(5),  132(6)  are  my signatures  by  which he 

passed  the  bills.132(7),  132(8),  132(9)  are  signatues  of  Dhanajit 

Sarmah.  Ext.132(10),  132(11),  132(12)  are  signatures  of  R.N.  Doloi 

which  he  know.  Ext.132(13),  132(14),  132(15)  are  the  counter 

signatures of M.N. Bora which he know. Ext.133(1), 133(2), 133(3) are 

the  bills  of  Thaneswar  Bora.  Ext.133(4),  133(5),  133(6)  are  his 

signatures passing the bills. Ext.133(7), 133(8), 133(9) are signatures 

of Dhanajit Sarmah. Ext.133(10), 133(11), 133(12) are the signatures 

of  R.N.  Doloi  which  he  know.  133(13),  133(14),  133(15)  are 

countersignatures of M.N. Bora which he know. Ext. 134(1), 134(2), 

134(3) are bills of Bhaba Saikia. Ext. 134(4),  134(5),  135(6) are my 

signatures.  Ext.134(7),  134(8),  134(9)  are  signatures  of  Dhanajit 

Sarmah which he know. Ext.134(10), 134(11), 134(12) are signatures 

of R.N. Doloi whose signatures he know. Ext.134(13), 134(14), 134(15) 

are counter signature of Commissioner M.N. Bora which he know. 

29. He has also stated that Ex. 135(1) to 135(3) are the bills of Deuti 

Das. Ex.135(4) to 135(6) are the signatures of Ananta Deka who passed 

the bills and Ex 135(7) to 135(9) are the signatures of Dhanajit Sarmah 

and 135(10)  to  135(12)  are  the  signatures  of  Hemanta  Bora whose 

signatures  for  recommending  the  bills  for  payment,  Ex.  135(13)  to 

135(15) are the countersignatures of M.N. Bora, Commissioner which 

he know.  Ex.136(1) to 136(3) are the bills of Dimbeswar Bhuyan. Ex 

136(4) to 136(6) are my signatures for passing the bills. Ex 136(10) to 

136(12) are the signatures R.N. Doloi for recommending the bill for 

payment.  Ex.  136(13)  to  136(15)  are  the  countersignatures  of 

Commissioner M.N. Borah. Ext. 137(1) to 137(3) are the bills of Rajen 

Borah. Ex 137(4) and 137(6) are my signatures of Ananata Deka and 

Ex 137(6) and 137(7) are my signatures for passing the bills. Ex 137(8) 

and 137(9) are the signatures of Dhanajit Sarmah and Ex 137(10) to 
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137(12) are the signatures of Hemanata Bora who recommended the 

bills for payment. Ex 137(13) to 137(15) are the countersignatures of 

Commissioner M.N. Borah. Ex. 138(1) to 138(3) are the bills of Dilip 

Deori. Ex 138(4) and 138(5) are the signatures of Ananta Deka and Ex 

138(6) is his signature for passing the bills. Ex 138(7) to 138(9) are the 

signature  of  H.  Borah  for  recommending  the  bills.  Ex  138(13)  to 

138(15) are the counter signatures M.N. Borah, Commissioner.   Ex 

139(1) and 139(2) are the bills of Bina Devei. Ex 140(4) to 140(6) are 

my signatures by which he passed the bills. Ex 139(5) and 139(6) are 

the signatures of Dhanajit Sarmah and Ex 139(7) and 139(8) are the 

signatures  of  R.N.  Doloi  for  recommending  the  bill.  Ex  139(9)  to 

139(10) are the countersignatures of M.N. Borah, Commissioner. Ext. 

140(1) to 140(3) are the bills of Bina Devi. Ex 140(4) to 140(6) are his 

signatures for passing the bills. Ex 140(7) to 140(9) are the signatures 

of Dhanajit Sarmah and Ex 140(12) are the signatures of R.N. Doloi 

who recommended the bills for payment. Ex 140(13) to 140(15) are the 

countersignatures of Commissioner M.N. Borah.

30. Ex 141(1) to 141(3) are the bills of Dharmeswar Das. Ex 141(4), 

141(6) are his signatures for passing the bill. Ex 141(7) to 141(9) are 

the signatures of Dhanajit Sarmah and Ex 141(10) to 141(12) are the 

signatures of R.N. Doloi for recommending the bills for payment. Ex 

141(13)  to  Ex  141(15)  are  the  countersignatures  of  M.N.  Borah, 

Commissioner.  Ex  142(1)  to  142(3)  are  the  bills  of  Sadananda 

Goswami. Ex 142(4) is his signature for passing the bills. Ex 142(5) 

and 142(6) are the signatures of Ananta Deka who also passed the 

bills. Ex 142(7) to 142(9) are signatures of Dhanajit Sarmah and Ex 

142(10) to 142(12) are the signatures of H. Borah for recommending 

the  bills  for  payment.  Ex  142(13)  and  142(14)  are  the 

countersignatures of M.N. Borah, Commissioner.  Ex. 143(1) to 143(3) 

are the bills of Ramesh Saikia. Ex 143(4) to 143(6) are the signatures 

of Ananata Deka for passing the bills.  Ex 143(7)  to 143(9)  are the 

signatures of Dhanajit Sarmah and Ex 143(10) to Ex 143(12) are the 

signatures of H. Baora for recommending the bills for payment. Ex 

143(13) to 143(15) are the signatures of M.N. Borah, Commissioner. 

Ex 144(1) and 144(2) are the bills of Sona Ram Bora. Ex 144(3) and 
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144(4) are his signatures for passing the bills. Ex 144(5) and 144(6) 

are the signatures of Dhanajit Sarmah and Ex 144(7) and 144(8) are 

the  signature  of  Ram  Nath  Doloi  for  recommending  the  bills  for 

payment.  Ex 144(9) and 144(10) are the counter signature of M.N. 

Borah, Commissioner.  Ex 145(1) to 145(3) are the bills of Sarbeswar 

Mudai.  Ex 145(4) to 145(6) are the signature of Ananta Deka who 

passed the bills.  Ex 145(7) to 145(9) are the signatures of Dhanajit 

Sarmah and Ex 145(10) to 145(12) are the signature of H. Borah who 

recommended the bills for payment.  Ex 145(13) to 145(125 are the 

counter signature  of M.N. Borah, Commissioner. Ex 146(1) to 146(3) 

are the bills of Moni Borah. Ex 146(4) to 146(6) are his signatures for 

passing the bills. Ex 146(7) to 146(9) are the signatures of Dhanajit 

Sarmah and ex 146(10)  to  146(12)  are  the  signature  of  Ram Nath 

Doloi who recommended the bills for payment. Ex 146(13) to 146(15) 

are the counter signature of M.N. Borah, Commissioner. Ex 147(1) to 

14(3)  are the bills  of  Prasanta  Bora.  Ex 147(4)  and 147(6)  are the 

signatures of Ananta Deka and Ex 147(5) is his signature for passing 

the bills. Ex 147(7) to 147(9) are the signatures of Dhanajit Sarmah 

and  Ex  147(10)  to  147(12)  the  signatures  of  H.  Borah  for 

recommending the bills for payment. Ex 147(13) to 147(15) are the 

countersignatures of M.N. Borah, Commissioner. 

31. Ex 148(1) to 148(3) are the bills of Kiran Barua and Nasrayan 

Baruah. Ext 148(4) to 148(6) are my signatures in respect of passing 

the bills. Ex 148(7) to 148(9) are the signatures of Dhanajit Sarmah 

and  Ex  148(10)  to  148(12)  are  the  signatures  of  R.N.  Doloi  for 

recommending the bills for payment. Ex 148(13) to 148(15) are the 

counter signatures of Commissioner. M.N. Borah. Ex 149(1) is the bill 

of Pulin Saikia. Ex 149(2) is his signature. Ex 149(3) is the signature 

of  Dhanajit  Sarmah  for  recommending  the  bill.  Ex  149(4)  is  the 

signature of R.N. Doloi for again recommending the bills. Ex 149(5) is 

the counter signature of Commissioner M.N. Borah. Ex 150(1) is the 

bill of Bipul Hazarika. Ex 150(2) is his signature for passing the bills. 

Ex 150(3) is the signature of Dhanajit  Sarmah and Ex 15(4) is the 

signature of Ram Nath Doloi for recommending the bill for payment. 
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Ex 150(5) is the counter signature of Commissioner M.N. Borah. Ex 

151(1) to 151(3) are the bills of Dipen Barha. Ex 151(4) to 151(6) are 

signatures of Anaanta Deka who passed the bills. Ex 151(7) to 151(9) 

and Ex 151(10) to 151(12) are the signatures of Dhanajit Sarmah and 

H.  Borah  for  recommending  the  bills  for  payment.  Ex  151(13)  to 

151(15) are the counter signatures of Commissioner M.N. Borah. Ex 

152(1) to 152(3) are the bills of Khagen Bora. Ex 152(4) to 152(6) are 

his signatures for passing the bills. Ex 152(7) to 152(9) and Ex 152(10) 

to  152(12)  are  the  signatures  of  Dhanajit  Sarmah  and  Ram Nath 

Doloi for recommending the bills for payment. Ex 152(13) to 152(15) 

are the counter signatures of M.N. Borah, Commissioner. Ex 154(1) 

to  154(3)  are the  bills  of  Putul  Deori,  Ex 154(4)  to  154(6)  are  the 

signatures of Ananta Deka for passing the bills. Ex 154(7) to 154(9) 

and 154(10)  to  154(12)  respectively  are  the  signatures  of  Dhanajit 

Sarmah and Hemanta Borah for recommending the bill for payment. 

Ex  154(13)  to  154(15)  are  the  counter  signatures  of  M.N.  Borah, 

Commissioner.  Ex  155(1)  to  155(3)  are  the  bills  of  Sada  Das.  Ex 

155(4) to Ex 155(6) are the signatures of him for passing the bills. Ex 

155(7)  to  155(9)  aand  Ex  155(10)  to  155(12)  are  respectively  the 

signature of Dhanajit Sarmah and R.N. Doloi for recommending the 

bill  for payment.  Ex 155(13) to 155(15) are the signatures of M.N. 

Borah, Commissioner. 

32. Ex 156(1) to 156(3) are the bills of Pradip Sarmah. Ex 156(4) to 

156(6) are his signatures for passing the bills. Ex 156(7) to 156(9) and 

Ex  156(10)  to  156(12)  are  the  signatures  of  Ramnath  Doloi  who 

recommended  the  bill  for  payment.  Ex  156(10)  to  156(12)  are  the 

signatures of Ramnath Doloi who recommended the bill for payment. 

Ex  156(13)  to  156(15)  are  the  counter  signatures  of  M.N.  Borah, 

Commissioner. Ex 157(1) to 157(3) are the bills of Narayan Borah. Ex 

157(4) and 157(5) are the signatures of Ananta Deka and Ex 157(6) 

are his signatures for passing the bills. Ex 157(7) to 157(19) and Ex 

157(10)  to  157(12)  are  respectively  the  signatures  of  of  Dhanajit 

Sarma and H.  Borah for recommending  the bills  for  payment.  Ex 

157(13)  to  Ex  157(15)  are  the  signatures  of  M.N.  Borah, 
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Commissioner. Ex 158(1) to Ex 158(3) are the bills Pradip Baruah. Ex 

158(4) and 158(5) are his signatures and Ex 158(6) is the signature of 

Ananta Deka for passing the bills.  Ex 158(7)  to Ex 158(9)  and Ex 

158(10)  to  Ex  158(12)  are  respectively  the  Signatures  of  Dhanajit 

Sarmah and R.N. Doloi for recommending the bills for payment. Ex 

151(13) to 158(15) are the signatures of M.N. Borah, Commissioner. 

Ex 159(1) to Ex 159(2) are the bills of Dimbeswar Sarmah. Ex 159(3) 

is his signature and Ex 159(6) are the signatures of Dhanajit Sarmah 

for recommending the bills for payment. Ex 159(7) is the signature of 

R.N.  Doloi  and  Ex  159(8)  is  the  signature  of  H.  Borah  for 

recommending the bills for payment. Ex 159(9) and Ex 159(10) are 

the signature of Commissioner M.N. Borah, Commissioner. Ex 160(1) 

to 160(3)  are the bills  of  Biren Saikia.  Ex 160(4)  to 160(6)  are his 

signatures  Ex  160(7)  to  160(9)  and  Ex  160(10)  to  Ex  160(12)  are 

respectively  the  signature  of  Dhanajit  Sarmah  and R.N.  Doloi  for 

recommending the bills for payment. Ex 160(13) to 160(15) are the 

signatures of M.N. Borah, Commissioner.   

 

33. He has also stated that Ext. 161(1) to 161(3) are the bills of 

Sri  Dhoni  Ram Das.  Ext.161(4)  to  161(6)  are  his  signatures. 

Ext.161(7)  to  161(9)  are  the  signatures  of  Dhanajit  Sarmah 

recommending payment of bills. Ext.161(10) to Ext.161(12) are 

the signatures  of  Ram Nath Doloi  recommending  payment  of 

bills.  Ext.  161(13)  to  161(15)  are  signatures  of  M.N.  Bora 

Commissioner. Ext. 162(1) to 162(3) are the bills of Sri Bhupen 

Saikia.  Ext. 162(4) is signature of Ananta Deka. Ext.162(5) & 

162(6) are his signature. Ext.162(7) to 162(9) are the signatures 

of  Dhanajit  armah.  Ext.162(10)  to  162(12)  are  signatures  of 

Hemanta Bora and Ram Nath Doloy respectively. Ext. 162(13) 

to  162(15)  are  signatures  of  M.N.  Bora  Commissioner.  Ext. 

163(1) to Ext.163(3) are the bills of Sri Deben Borah. Ext. 163(4) 

to 163(6) are his signatures. Ext.163(7) to 163(9) signatures of 

Dhanajit Sarmah. Ext.163(10) to 163(12) are signatures of R.N. 
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Doley. Ext.163(13) to Ext.163(15) are signature of M.N. Borah. 

Ext.  164(1),  Ext.164(2)  are  bill  of  Haren Das.  Ext.164(3)  and 

164(4)  are  signature  of  Ananata  Deka  passing  the  bills 

Ext.164(5), Ext.164(6) are signatures of Dhanajit Sarmah Ext. 

164(7)  and  164(8)  are  signatures  of  Hemanta  Bora  whose 

signature  he  know.  164(9)  and  Ext.164(10)  are 

countersignatures  of  M.N.  Bora.  Ext.165(1)  to  165(3)  are  the 

bills of Biren Das. Ext.165(4), 165(5) are signatures of Ananta 

Deka.  165(6)  is  my  signature.  Ext.  165(7)  to  165(9)  are  the 

signatures  of  Dhanajit  Sarma  recommending  the  bills  for 

payment.  Ext.165(10)  to  165(12)  are  signatures  of  Hemanata 

Bora Ext.  165(13)  to  165(15)  are  signatures  of  Commissioner 

M.N. Bora whose signature he know. Ext.166(1), 166(2) are the 

bills of Ratul Baruah. Ext. 166(3), 166(4) are his signatures. Ext. 

166(5), 166(6) are signature of Dhanajit Sarmah. 166(7), 166(8) 

are signature of Ram Nath Doley who paid the bills. Ext. 166(9), 

166(10) are countersignatures of the Commissioner M.N. Bora. 

Ext.167(1) to 167(3) are the bills of Khagen Gogo. Ext.167(4) to 

167(6) are my signatures by which he passed the bills. Ext.167(7) 

to 167(9) are signatures of Dhanajit armah whose signatures he 

know. Ext.167(10) to 167(2) are the signatures of  R.N.  Doley. 

Ext.  167(13)  to  167(15)  are  countersignature  of  M.N.  Bora 

whose signatures he know.

34.  Ext. 168(1) to 168(3) are bills of Smt. Padmeswari Deori 

Ext. 168(4) to Ext. 168(6) are his signatures. Ext. 168(4) to Ext. 

168(6)  are  my  signatures.  Ext.  168(7)  to  168(9)  are  my 

signatures.  Ext.  168(7)  to  168(9)  are  signatures  of  Dhanajit 

Sarmah. Ext. 168(10) to Ext. 168(12) are signature of R.N. Doloi. 

Ext. 168(13) to Ext. 168(14) are signatures of M.N. Bora. Ext. 

169(1) to 169(3) are the bills of Deba Das. Ext. 169(4) to 169(6) 

are  the  signature  of  himself.  Ext.169(7)  to  169(9)  are  the 
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signatures  of  Dhanajit  Sarmah.  Ext.169(10)  to  169(12)  are 

signature  of  R.N.  Doloi.  169(13)  to  169(15)  are  counter 

signatures of M.N. Bora, Commissioner. Ext.170(1) to 170(3) are 

bills of Binu Baruah. Ext.170(4) to Ext.170(6) are his signature 

passing the bills. Ext. 170(7) to 170(9) are signatures of Dhanajit 

Sarmah.  Ext.  170(10)  to  170(12)  are signatures  of  R.N.  Doloi 

recommending  the  payment.  Ext.  170(13)  Ext.  170(15)  are 

counter  signatures  of  Commissioner  M.N.  Bora  whose 

signatures he know. Ext. 171(1) to 171(3) are the bills of Ranjan 

Dey. Ext. 171(4) to 171(6) are the signatures of himself passing 

the  bills.  Ext.171(7)  to  171(9)  are  signatures  of  Dhanajit 

Sarmah. Ext.171(10) to Ext.171(12) are signature of Ram Nath 

Doley.  Ext.171(12)  to  Ext.171(15)  are  the  signatures  of 

Commissioner M.N. Bora whose signatures he know. Ext. 172(1) 

to 172(3) are the bills of Suren Bora. Ext. 172(4) is signature of 

Ananata Deka. 172(5) and 172(6) are his signatures passing the 

bills. Ext. 172(7) to 172(9) are Signatures of Dhanajit Sarmah. 

Ext.  172(10)  to  172(12)  are  signature  of  R.N.  Doley 

recommending the bills ofpayment. Ext. 172(13) to 172(15) are 

signatures of  M.N. Bora, Commissioner.  Ext.  173(1) to 173(2) 

are the bills of Raju Deori. Ext.173(3), 173(4) are his signatures 

passing the bills. Ext. 173(5), 173(6) are signatures of Dhanajit 

Sarmah.  Ext.  173(7),  173(8) are signature of  R.N. Doley.  Ext. 

173(9)  173(10)  are  counter  signature  of  Commissioner  M.N. 

Borah.  Ext.174(1)  to 174(2)  are bills  of  Rameswar Pegu.  Ext. 

174(3), 174(4) are signatures of Ananta Deka passing the bills. 

Ext. 174(5), 174(6) are signatures of Hemanta Bora. Ext. 174(9), 

174(10) are counter signatures of the Commissioner M.N. Bora. 

Those bills were paid.

35. Ext.  175(1)  to  175(3)  are  the  bills  of  Maheswar  Dutta. 

Ext.175(4)  and  175(5)  are  his  signatures  and  175(6)  is  the 
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signature  of  Ananta Deka who passed the bills.  Ext.175(7)  to 

Ext.175(9) are the signatures of Dhanajit Sarmah. Ext.175(10), 

175(11) Ext.175(12) are signatures of Hemanta Bora. 175(13) to 

175(15)  are  counter  signatures  of  Commissioner  M.N.  Borah. 

Ext. 176(1) to 176(3) are the bills of Ratneswar Bora. Ext. 176(4) 

to 176(6) are his signatures passing the bills Ext.176(7) to 176(9) 

are signatures of Dhanajit Sarmah recommending the bills. Ext. 

176(10) to 176(12) are the signatures of R.N. Doley. Ext.176(13) 

to 176(15) countersignatures of Commissioner which he know. 

Bills were all paid. Ext. 177(1) to 177(2) are the bills of Nagen 

Das.  Ext.177(3),  177(4)  are  my  signatures.  177(5),  177(6)  are 

signatures  of  Dhanajit  Sarmah  and  Ext.  177(7),  177(8)  are 

signatures  of  R.N.  Doley  recommending  the  payment. 

Ext.177(9), 177(10) are counter signatures of the Commissioner 

M.N.  Bora  whose  signature  he  know.  The  amount  is  paid. 

Ext.178(1) to 178(3) are the bills of Gopal Deori. Ext.178(4) to 

178(6) are his signatures. Ext. 178(7) to 178(9) are the signatures 

of  Dhanajit  Sarmah.  Ext.178(10)  to  178(12)  are  signatures  of 

R.N. Doley recommending payment. Ext. 178(13) to 178(15) are 

counter signature of the commissioner M.N. Borah. Bills were 

paid.  Ext.179(1)  to  179(3)  are  the  bill  of  Smti.  Moni  Bora 

Ext.179(4) to 179(6) are his signatures by which he passed the 

bills.  Ext.179(7) to 179(9)  are signatures  of  Dhanajit  Sarmah. 

Ext.  179(10)  to  179(12)  are  the  signatures  of  R.N.  Doley 

recommending  the  amount.  179(13),  179(14),  179(15)  are  the 

signatures of Commissioner M.N. Bora. Bills are paid. 

36. Ext.180(1) to 180(3) are the bills of Putul Saikia. Ext.180(4) 

to 180(6) are the signatures of Sri Ananta Deka passing the bills 

Ext.180(7)  to  180(9)  are  the  signatures  of  Dhanjit  Sarmah. 

Ext.180(10),  180(11)  and  180(12)  are  signatures  of  Hemanta 

Bora  recommending  the  bills  for  payment.  Ext.180(13)  to 
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180(15) are the counter signatures of M.N. Bora. Bill were paid. 

Ext.181(1) is the bill of Sri Kamal Saikia. 181(2) is his signature 

by which he passed the bill. 181(3) is the signature of Dhanajit 

Sarmah. Ext.181(4) is the signature of R.N. Doley. 181(5) is the 

counter signature of the Commissioner. The bill were paid. Ext. 

182(1) to 182(3) are the bills of Sri Lohit Dutta. Ext. 182(4) to 

182(6) are his signatures passing the bills. Ext.182(7) to 182(9) 

are the signatures of Dhanajit Sarmah. Ext.182(10) to 182(12) 

are the signatures of R.N. Doley. Ext.182(13) to 182(15) are the 

signatures  of  M.N.  Bora  Commissioner.  Bill  were  paid. 

Ext.183(1), 183(2) are the bills of Devananda Dutta. Ext.183(3), 

183(4)  are  the  signatures  of  Ananata  Deka  passing  the  bills. 

Ext.183(5), 183(6) are signatures Dhanajit Sarmah. Ext.183(7), 

183(8) are signature of Hemanta Bora. Ext.183(9), 183(10) are 

counter  signatures  of  Commissioner  M.N.  Bora.  Ext.184(1), 

184(2) are the bills of Sarbeswar Saikia. 184(3), 184(4) are his 

signatures passing the bills. Ext.184(5), 184(6) are the signatures 

of  Sri  Dhanajit  Sarmah.  Ext.  184(7),  184(8)  are  signatures  of 

R.N.  Doley.  Ext.184(9),  184(10)  are  counter  signatures  of 

Commissioner M.N. Bora. Ext. 185(1) to 185(3) are the bills of 

Suren Hazarika. Ext.185(4) to 185(6) are my signatures passing 

the bills. Ext.185(7) to 185(9) are the signatures of Sri Dhanajit 

Sarmah.  Ext.185(10)  to  185(12)  are  signatures  of  R.N.  Doley 

recommending the bills for payment. Ext.185(13) to 185(15) are 

signatures of the Commissioner M.N. Bora. Bills were paid. Ext. 

186(1)  to  186(3)  are  the  bills  of  Sri  Phanidhar  Phukan.  Ext. 

186(4) and 186(5) are signatures of Ananta Deka. Ext.186(6) is 

his signature passing the bills. Ext.186(6) is his signature passing 

the  bills.  Ext.186(7)  to  186(9)  are  the  signatures  of  Dhanajit 

Sarmah. 186(10) to 186(12) are the signatures of Hemanta Bora 

recommending the bills for payment.  186(13) and 186(14) are 
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the signatures of M.N. Bora and Ext. 186(15) is the signature of 

Ananta Deka. He know his signature. 

37. Ext.  187(1)  to  187(3)  are  the  bills  of  Phanidhar Kakati. 

Ext. 187(4) to 187(6) are his signatures passing the bills. 187(7) 

to 187(9) are the signatures of Dhanajit Sarmah. Ext.187(10) to 

187(12) are the signatures of R.N. Doley who recommended the 

payments the bill. Ext.187(13) to 187(15) are is countersignature 

of the Commissioner M.N. Bora. Bills are paid. Ext. 188(1) to 

188(3) are the bills of Jiban Bhuyan. 188(4) to 188(6) are my 

signatures by which he passed the bills. Ext. 188(7) to 188(9) are 

the signatures of Dhanajit Sarma recommending payment of the 

bills.  Ext.188(10) to 188(12)  are the signatures  of  R.N. Doley. 

Ext.  188(13)  to  188(15)  are  the  counter  signatures  of  the 

Commissioner M.N. Bora. Bills were paid. Ext. 189(1), 189(2) 

are  the  bills  of  Lakhi  Kakati.  Ext.189(3),  189(4)  are  my 

signatures.  189(5),  189(6)  are  signatures  of  Dhanajit  Sarmah. 

Ext.  189(7),  189(8)  are  signatures  of  R.N.  Doley.  Ext.189(9), 

189(10) are the counter signatures of  the Commissioner  M.N. 

Bora. Bills were paid. Ext. 190(1) to 190(3) are the bills of Ambu 

Ram Bora. Ext. 190(4) to 190(6) are the signatures of himself by 

which he passed the bills. Ext.190(7) to 190(9) are the signatures 

of  Dhanajit  Sarma  recommending  the  bills  for  payment. 

Ext.190(10)  to  190(12)  are  the  signatures  of  R.N.  Doley. 

Ext.190(13)  to  190(15)  are  the  counter  signatures  of  the 

Commissioner  M.N.  Bora.  Bills  were  paid.  Ext.  191(1)  and 

191(2) are two bills of application of Dipamoni Das. These bills 

were  recommended for  payment  by Dhanjit  Sarma and H.N. 

Bora. Ext.191(3) and 191(4) are the signatures of Ananta Deka, 

Chief  Accounts Officer.  Ext.191(5) is the signature of Dhanjit 

Sarma  and  Ext.191(6)  is  the  signature  of  Hemanta  Bora. 

Ext.191(7)  and  Ext.191(8)  are  counter  signature  of  the 
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Commissioner Mr. M.N. Bora. Ext.191(9) and 191(10) are the 

signatures of Sri Ananta Deka who passed the bills. 

38. Ext.  192  is  the  loan  file  of  Liladhar  Hazarika  and 

Ext.192(1)  and Ext.192(2)  are  the  bills  of  Liladhar Hazarika. 

Ext.192(3),  Ext.192(4),  Ext.192(5)  and  Ext.192(6)  are  my 

signatures by which I passed the bills. Ext.192(7), Ext.192(8) are 

the  signatures  of  Sri  Dhanjit  Sarma  and  Ext.  192(9)  and 

Ext.192(10) are the signatures of R.N. Doloi who recommended 

the  bills  for  payment  Ext.192(11)  and  Ext.192(12)  are  the 

countersignatures  of  the  Commissioner  Mr.  M.N.  Bora. 

Ext.193is  the  loan  file  of  Dibya  Bhuyan  and  Ext.193(1), 

Ext.193(2)  Ext.193(3)  are  three  bills  of  Dibya  Bhuyan  and 

Ext.193(4),  Ext.193(5),  Ext.193(6),  Ext.193(7),  Ext.193(8), 

Ext.193(9)  are  my  signatures.  Ext.193(10),  Ext.193(11), 

Ext.193(12) are the signatures of Dhanjit Sarma. Ext.193(13) is 

the  signature  of  Ram  Nath  Doloi  and  Ext.193(14)  is  the 

signature of H. Bora and Ext.193(15) is the signature of R.N. 

Doloi.  Ext.193(16),  Ext.193(17),  Ext.193(18)  are  the  counter 

signatures of the Commissioner Mr. M.N. Bora. Ext.194 is the 

loan file of Sewali Das. Ext.194(1), Ext.194(2) and Ext.194(3) are 

three  bills  of  Swali  Das.  The  two  bills  were  passed  by  him. 

Ext.194(4), Ext.194(5), Ext.194(6), Ext.194(7) are my signatures 

by which I passed the bills.  Ext.194(8) and Ext.194(9) are the 

signatures  of  Sri  Ananata Deka,  Chief  Accounts  Officer  who 

passed the bills Ext. 194(10), Ext.194(11) and Ext.194(12) are the 

signatures  of  Sri  Ram  Nath  Doloi  who  recommended  the 

applications  for  payment.  Ext.  194(13),  Ext.  194(14)  and 

Ext.194(15) are the counter signatures of the Commissioner Sri 

M.N. Bora, all the bills were paid. 
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39. Ext.  195  is  the  loan  file  of  Sri  Mahesh  Kr.  Gogoi 

Ext.195(1),  Ext.195(2)  and  Ext.195(3)  are  the  three  bills  of 

Mahesh  Kr.  Gogoi.  Ext.195(4),  Ext.195(5),  Ext.195(6), 

Ext.195(7), Ext.195(8) are his signatures which I passed the bills. 

Ext.195(9),  Ext.195(10),  Ext.195(11)  are  the  signatures  of  Sri 

Dhanjit  Sarmah and Ext.195(12),  Ext.195(13)  and Ext.195(14) 

are  the  signatures  of  R.N.  Doloi  who recommended  the  loan 

applications  for  payment.  Ext.195(15),  Ext.195(16)  and 

Ext.195(17) are the counter signatures of the Commissioner Mr. 

M.N. Bora. He know his signatures of the Commissioner Mr. 

M.N.  Bora.  I  know  his  signature.  Ext.196  is  the  loan  file  of 

Kamal Das. 196(1), Ext.196(2) are the two bills of Kamal Das. 

Ext.196(3) and Ext.196(4) are his signatures by which passed the 

bills.  Ext.196(5)  and  Ext.195(6)  are  the  signatures  of  Sri 

Ananata Deka, Chief Accounts Officer who passed the bills and 

I  know  his  signature.  Ext.196(7)  and  Ext.196(8)  are  the 

signatures  of  Sri  Ananta  Deka,  Chief  Accounts  Officer  who 

passed  the  bills  and  I  know  his  signature.  Ext.196(7)  and 

Ext.196(8) are the signatures of R.N. Doloi, who recommended 

the  bills  for  payment  he  know  his  signature.  Ext.196(9)  and 

Ext.196(10) are the counter signatures of the Commissioner Mr. 

M.N. Bora, both the bills were passed. Ext.197(1) and Ext.197(2) 

are the two bills of Lila Hazarika. Ext.197(3) and Ext.197(4) are 

my signatures and Ext.197(5) and Ext.197(6) are the signatures 

of  Sri  Ananata  Deka,  who  passed  the  bills.  Ext.197(7)  and 

Ext.197(8)  are  the  signature  of  Mr.  R.N.  Doloi.  Who 

recommended the bills for payment. Ext.197(9) and Ext.197(10) 

are the counter signatures of the Commissioner Mr. M.N. Bora 

whose signature he know. Ext.198 is the loan file of Sri Akan 

Gogoi. Ext.198(1), Ext.198(2) and Ext.198(3) are three bills of 

Sri Akan Gogoi. Ext.198(4) and Ext.198(5) are the signatures of 

Sri  Dibakar  Dey  and  Ext.198(6),  Ext.198(7),  Ext.198(8), 



40

Ext.198(9)  are  his  signatures  by  which  he  passed  the  bills. 

Ext.198(10),  Ext.198(11)  and Ext.198(12)  are  the  signature  of 

R.N.  Doloi,  who  recommending  the  bills  for  payment. 

Ext.198(13),  Ext.198(14)  and  Ext.198(15)  are  the  counter 

signatures of the Commissioner Mr. M.N. Bora whose signature 

he know. 

40. Ext.199 is the loan file of Nitul Hazarika. Ext.199(1) and 

Ext.199(2) are the two bills of Nitul Hazarika. Ext. 199(3) and 

Ext.199(4) are the signatures of Ananta Deka who passed the 

bills and whose signature I know. Ext. 199(5) and Ext.199(6) are 

his signatures. Ext.199(7) and Ext.199(8) are the signatures of 

R.N. Doloi who recommending the bills for payment. Ext.199(9) 

and Ext.199(10) are the counter signatures of the Commissioner 

Mr. M.N. Bora whose signature is known to him. Ext.200 is the 

loan file of Sri Bodheswar Bora. Ext.200(1) and Ext.200(2) are 

the two bills of Bodheswar Bora. Ext.200(3) and Ext.200(4) are 

his  signatures  by  which  he  passed  the  bills.  Ext.200(5)  and 

Ext.200(6)  are  the  signatures  of  Mr.  R.N.  Doloi  who 

recommending  the  bills  for  payments.  Ext.200(9)  and 

Ext.200(10) are the counter signatures of the Commissioner Mr. 

M.N. Bora whose signature is known to me. Ext.201 is the loan 

file of Bogai Hazarika. Ext.201(1), Ext.201(2) and Ext.201(3) are 

the  three  bills  of  Bogai  Hazarika.  Ext.201(4),  Ext.201(5), 

Ext.201(6),  Ext.201(7),  Ext.201(8)  and  Ext.  201(9)  are  his 

signatures by which he passed the bills. Ext.201(10), Ext.201(11) 

and  Ext.201(12)  are  the  signatures  of  Dhanjit  Sarma. 

Ext.201(13), Ext.201(14) and Ext.201(15) are the signatures of 

Mr.  R.N.  Doloi  who  recommended  the  bills  for  payment. 

Ext.201(16),  Ext.201(17)  and  Ext.201(18)  are  the 

countersignatures of  the Commissioner Mr. M.N. Bora whose 

signature is known to him. Ext.202 is the loan file of Biran Bora. 
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Ext.202(1) is the loan bills of Mr. Biran Bora. Ext.202(2) and 

Ext.202(3)  are  his  signatures  by  which  he  passed  the  bills. 

Ext.202(4) and Ext.202(5) are the signatures of Dhanjit Sarma 

and R.N. Doloi who recommended the bills for payment.  Ext. 

202(6) is the countersignature of  the Commissioner Mr. M.N. 

Bora whose signature is known to him. 

41. Ext.  203 is  the  loan file  of  Tarun Bora.  Ex.  203(1)  and 

203(2) are the bills of Tarun Bora and Ext.203(4) to ext.203(6) 

are his signatures by which he passed the bills. Ext.203(7) and 

Ext.203(8) are the signatures of Dhanjit Sarma. Ext.202(9) and 

Ext.203(10) are the signatures of Hemanta Bora whose signature 

is  known  to  him.  Ext.  203(11)  is  the  counter  signatures  of 

Ananata Deka. Ext.203(12) is the counter signature of M. Dutta, 

Commissioner whose signature is known to me. Ext.204 is the 

loan file  of  Suren Losha.  On the basis  of  loan application of 

Suren Losha Rs.1 lakh sanction to him. Ext.205 is the loan file of 

Lalit Dutta. Ext. 205(1) to Ext.205(3) are the bills of Lalit Dutta. 

Ext.205(4)  to  205(9)  are  the  signatures.  Ext.205(10)  to 

Ext.205(12) are the signatures of Dhanjit Sarmah, Ext.205(13) to 

Ext.205(15)  are  the  signature  of  R.N.  Doley.  Ext.205(16)  to 

205(18)  are  the  counter  signatures  of  Hemen  Bora  whose 

signatures is known to him, the bills were paid. Ext.206 is the 

loan file of Bap Hazarika. Ext.206(1) and Ext.206(2) are the two 

bills  of  Bap  Hazarika.  Ext.  206(3)  to  Ext.206(6)  are  his 

signatures by which he passed the bills. Ext.206(3) to Ext.206(6) 

are his signatures by which he passed the bills. Ext.206(7) and 

206(8)  are  the  signatures  of  Dhanjit  Sarmah.  Ext.206(9)  and 

Ext.206(10)  are  the  signature  of  R.N.  Doley.  Ext.206(11)  and 

Ext.206(12) are the signature of M.N. Bora whose signature is 

known to him. Ext.207 is  the loan file of  Ramen Choudhury. 

Ext.207(1)  is  the  bill  of  Ramen  Choudhury.  Ext.207(2)  and 
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Ext.207(3)  are  his  signatures.  Ext.207(4)  is  the  signature  of 

Dhanjit Sarma. Ext.207(5) is the signature of R.N. Doley who 

recommending  the  bills  for  payments.  Ext.207(6)  is  the 

signature of Commissioner Mr. M.N. Bora whose signature of 

known to him. Ext.208 is the loan file of Smti.  Daibaki Deori. 

Ext.208(1) to Ext.208(4) are the bills of Smti Daiboki Deori and 

Ext.208(4) to Ext.208(9) are his signatures by which he passed 

the bills. Ext.208(10) to Ext.208(12) are the signatures of Dhanjit 

Sarma.  Ext.208(13)  to  Ext.208(15)  are  the  signatures  of  R.N. 

Doley who recommending the bills for payment. Ext.208(16) to 

Ext.208(18) are the signatures of Commissioner Mr. M.N. Bora. 

42. Ext.209 is the loan file of Biran Goala and Ext.209(1) to 

Ext.209(3) are the bills of Biran Goala. Ext. 209(4) to Ext.209(9) 

are his signatures by which he passed the bills. Ext.209(10) to 

Ext.209(12) are the signatures of Dhanjit Sarma and Ext.209(13) 

to 209(15) are the signatures of R.N. Doloi who recommending 

the  bills  for  payment.  Ext.  209(16)  to  Ext.209(18)  are  the 

signatures of the Commissioner Mr. M.N. Bora whose signature 

is  known  to  me.  Ext.  210  is  the  loan  file  of  Jibon  Bora. 

Ext.210(1) is the bill of Jiban Bora. Ext.210(2) and Ext.210(3) 

are  the  signatures  of  Ananata  Deka  who  passed  the  bills. 

Ext.210(4) is the signature of Dhanjit Sarma who recommending 

the bills for payment. Ext.210(11) contains the signature of Sub 

Divisional  Housing  Officer.  Ext.210(5)  is  the  signature  of  the 

Commissioner Mr. M.N. Bora, the bill was paid. Ext.211 is the 

loan file  of  Powa Ram Bora.  Ext.211(1) to Ext.211(3) are the 

three bills of Powa Ram Bora. Ext. 211(4) to Ext.211(9) are the 

signatures  of  Ananta Deka  by which he  passed  the  bills.  His 

signature is known to him. Ext.211(10) to Ext.211(12) are the 

signatures of Dhanjit Sarma Ext.211(13) to Ext.211(15) are the 

signatures of Hemanta Bora both of them had recommended the 
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bills for payment. Ext.211(16) to Ext.211(18) are the signatures 

of the Commissioner Mr. M.N. Bora whose signature is known 

to him. Ext.212 is the loan file of Prabhat Dutta. Ext.212(1) and 

Ext.212(2)  are  the  bills  of  Prabhat  Dutta.  Ext.212(3)  to 

Ext.212(6) are his signatures by which he passed the bills. Ext. 

212(7)  and  Ext.212(8)  are  the  signatures  of  Dhanjit  Sarma. 

Ext.212(9)  and  Ext.212(10)  are  the  signatures  of  R.N.  Doloi. 

Ext.212(11) and Ext.212(12) are the signatures of Commissioner 

M.N.  Bora.  Ext.213  is  the  loan  file  of  Dimbeswar  Bora. 

Ext.213(1)  to  Ext.213(3)  are  the  bills  of  Dimbeswar  Bora. 

Ext.213(4)  to  213(9)  are  his  signatures.  Ext.213(10)  to 

Ext.213(12) are the signature of Dhanjit Sarmah. Ext.213(13) to 

Ext.213(15)  are  the  signatures  of  R.N.  Doley.  Ext.213(16)  to 

Ext.213(18) are the signature of Commissioner Mr. M.N. Bora 

and his signature is known to him. 

    

43.He has also stated that Ext.214 is the loan file of Bubul Bora and 

Ext.214(1) and Ext.214(2) are the bills of Bubul Bora. Ext.214(4) 

to Ext.214(6) are his signatures. Ext. 214(7) and Ext.214(8) are 

the  signature  of  Ram Nath  Daloi  recommending  the  bills  for 

payment. Ext. 214(9) and Ext.214(10) are the counter signatures 

of the commissioner Mr. M.N. Bora whose signatures are known 

to him. The bills were passed and the amounts were accordingly 

paid. Ext. 215 is the loan file of Sri Sunti Das. Ext.215(1) and 

Ext.215(2) are the bills of Sunti Das. Ext.215(3) to Ext.213(6) are 

his  signatures.  Ext.215(7)  to  Ext.215(9)  are  the  signatures  of 

Ram Nath Doloi. Ext.215(10) is the signature of Dhanjeet Sarma, 

whose  signature he know. Ext.215(11)  and ext.215(12)  are the 

countersignatures  of  the  Commissioner  Mr.  M.N.  Bora.  Bills 

were paid. Ext. 216 is the loan file of Ratneswar Das. Ext.216(1) 

and  Ext.216(2)  are  the  bills  of  Ratneswar  Das.  Ext.216(3)  to 

ext.216(6)  are  his  signatures.  Ext.216(7)  is  the  signature  of 
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Dhanjeet Sarma. Ext.216(8) and Ext.216(9) are the signatures of 

R.N. Doloi, recommending the bills for payments. Ext. 216(10) 

and Ext.216(11) are the counter signatures of the Commissioner 

Mr. M.N. Bora. Bills were paid. Ext.217 is the loan file of Sri 

Sarulara  Das.  Ext.217(1)  is  the  bill  of  Sri  Sarulara  Das. 

Ext.217(2) and Ext.217(3) are his signatures. Ext. 217(4) is the 

signature of Dhanjeet Sarma. Ext.217(5) is the signature of R.N. 

Doloi  recommending  the  bills  for  payments.  Ext.217(6)  is  the 

counter signature of the Commissioner Mr. M.N. Bora. Bill was 

paid.

44.  Ext.218 is the loan file of Shampa Bhuyan. Ext. 218(1) and 

Ext.218(2)  are  the  bills  of  Shampa  Bhuyan.  Ext.  218(3)  to 

Ext.218(3)  to  Ext.  218(6)  are  my  signatures.  Ext.218(7)  is  the 

signature of Dhanjeet Sarma. Ext.218(8) and Ext.218(9) are the 

signatures of Mr. R.N. Doloi recommending the bills. Ext.218(10) 

to ext.218(12) are the counter signatures of  the Commissioner 

Mr.  M.N.  Bora.  Bills  were  paid  Ext.219  is  the  loan  file  of 

Prasanta  Hazarika.  Ext.219(1)  and  Ext.219(2)  are  the  bills  of 

Prasanta Hazarika. Ext.219(3) and Ext.219(4) are the signatures 

of D. Dey. Junior Accountant,  whose signatures are known to 

me.  Ext.219(5) and Ext. 219(6) are his signatures by which he 

passed the bills. Ext.219(7) and Ext.219(8) are the signatures of 

Mr.  R.N.  Doloi  recommending  the  bills  for  payments. 

Ext.219(10)  and Ext.219(11)  are  the  counter  signatures  of  the 

Commissioner  Mr.  M.N. Bora.  Bills  were paid.  Ext.220 is  the 

loan file of Kamal Bora. Ext.220(1) and Ext.220(2) are the bills 

of  Kamal  Bora.  Ext.220(3)  to  Ext.220(6)  are  his  signatures. 

Ext.220(7)  and  Ext.220(8)  are  the  signatures  of  R.N.  Doloi. 

Ext.220(9) is the signature of Dhanjeet Sarma recommending the 

bills for payments. Ext.220(10) and Ext.220(11) are the counter 

signatures  of  R.N.  Doloi.  Ext.220(10)  and Ext.220(11)  are  the 
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countersignatures  of  the  Commissioner  M.N.  Bora.  Bills  were 

paid. Ext. 221 is the loan file of Sri Budheswar Neog. Ext.221(1) 

to  Ext.221(3)  are  the  bills  of  Budheswar  Neog.  Ext.221(4)  to 

Ext.221(7)  are  his  signatures  by  which  he  passed  the  bills. 

Ext.221(8) and Ext.221(9) are the signatures of A.N. Deka who 

passed the bills. Ext.221(10) to Ext.221(12) are the signatures of 

Dhanjeet  Sarma  recommending  the  bills  for  payments. 

Ext.221(13)  and Ext.221(14)  are  the  signatures  of  R.N.  Doloi. 

Ext.221(15) is the signature of Mr. H. Bora recommending the 

bills  for  payments.  He  know  their  signatures.  Ext.221(16)  to 

Ext.221(18) are the counter signatures of the Commissioner Mr. 

M.N. Bora. 

45.  Ext.222 is the loan file of Pramod Barua. Ext.222(1) is the 

bill  of  Sri  Pramod  Barua.  Ext.222(2)  and  Ext.222(3)  are  his 

signatures  by  which  he  passed  the  bills.  Ext.222(4)  is  the 

signature of Mr. P. Sarma. Assistant Engineer. Ext.222(5) is the 

signature of Mr. R.N. Doloi. Both of them have recommended 

the bill for payment. Ext.222(6) is the counter signature of the 

Commissioner Mr. M.N. Bora. Bill was paid. Ext.223 is the loan 

file of Sri Mohan Bora. Ext.223(1) to Ext.223(3) are the bills of 

Mohan  Bora.  Ext.223(4)   to  Ext.223(6)  are  his  signatures  by 

which  he  passed  the  bills.  Ext.223(7)  and  Ext.223(8)  are  the 

signatures of Mr. P. Sarma, Assistant Engineer. Ext.223(9) is the 

signature of Dhajeet Sarma. Ext.223(10) to Ext.223(12) are the 

signatures of R.N. Doloi recommending the bills for payments. I 

know their signatures. Ext.223(13) to Ext.223(15) are the counter 

signatures of the Commissioner Mr. M.N. Bora. Bills were paid. 

Ext.224 is the loan file of Pradip Sarma. Ext.224(1) to Ext.224(3) 

are the bills of Pradip Sarma. Ext.224(4) and Ext.224(5) are the 

signatures of Mr. A.N. Deka who passed the bills, his signature is 

known  to  me.  Ext.224(6)  to  Ext.224(9)  are  the  signatures  of 
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himself by which he passed the bills. Ext.224(10) to Ext.224(12) 

are  the  signatures  of  Dhanjeet  Sarma  and  ext.224(13)  to 

Ext.224(15) are the signatures of Mr. H.N. Bora recommending 

the  bills  for  payments  whose  signatures  are  known  to  him. 

Ext.224(16)  to  Ext.224(18)  are  the  counter  signatures  of  the 

Commissioner  Mr.  M.N. Bora.  Bills  were paid.  Ext.225 is  the 

loan file of Muhidhar Baruah. Ext.225(4) to Ext.225(7) are the 

signatures  of  Mr.  A.N.  Deka,  who passed the bills.  Ext.225(8) 

and Ext.225(9) are his signatures by which he passed the bills. 

Ext. 225(10) to Ext.225(12) are the signatures of Dhanjeet Sarma 

recommending the bills for payments. Ext.225(13) to ext.225(15) 

are the signatures of Mr. R.N. Doloi. Ext.225(16) to Ext.225(18) 

are the counter signatures of Mr. M.N. Bora. Bills were paid. 

46.  Ext.226  is  the  loan  file  of  Ranjit  Saikia.  Ext.226(1)  to 

Ext.226(3) are the bills of Ranjit Saikia. Ext.226(4) to Ext.226(9) 

are his signatures by which he passed the bills.  Ext.226(10) to 

Ext.226(12) are the signatures of Dhanjeet Sarma. Ext.226(13) to 

Ext.226(15) are the signatures of Mr. R.N. Doloi. Both of them 

have  recommended  the  bills  for  payments.  Ext.  226(16)  to 

Ext.226(18) are the counter signatures of the Commissioner Mr. 

M.N.  Bora.  Bills  were  paid.  Ext.227  is  the  loan  file  of  Lila 

Hazarika. Ext.227(1) to Ext.227(3) are the bills of Lila Hazarika. 

Ext.227(4) to ext.227(9) are the signatures of himself by which he 

passed the bills. Ext.227(10) to Ext.227(12) are the signatures of 

Dhanjeet Sarma. Ext.227(13) to Ext.227(15) are the signatures of 

Mr.  R.N.  Doloi  recommending  the  bills  for  payments. 

Ext.227(16)  to  Ext.227(18)  are  the  counter  signatures  of  the 

Commissioner Mr. M.N. Bora. Bills were paid Ext.228 is the loan 

file of Pahiti Deori. Ext.228(1) to Ext.228(3) are the bills of Pahiti 

Deori. Ext.228(4) to Ext.228(9) are the signatures of himself by 

which  he  passed  the  bills  Ext.228(10)  to  ext.228(12)  are  the 
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signatures  of  Mr.  Dhanjeet  Sarma.  Ext.228(13)  to  Ext.228(15) 

are the signatures of Mr. R.N. Doloi. Ext. 228(16) to Ext.228(18) 

are the counter signatures of the Commissioner Mr. M.N. Bora. 

Bills  were paid.  He know the signatures  of  the commissioner. 

Ext.  229  is  the  loan  file  of  Makhani  Hazarika.  Ext.229(1)  to 

Ext.229(3)  are  the  bills  of  Makhani  Hazarika.  Ext.229(4)  to 

Ext.229(9) are the signatures of himself by which he passed the 

bills. Ext.229(10) to Ext.229(12) are the signatures of Dhanjeet 

Sarma  recommending  the  bills  for  payments.  Ext.  229(13)  to 

Ext.229(15)  are  the  signature  of  Mr.  R.N.  Doloi  who  also 

recommended the bills for payments. Ext.229(16) to ext.229(18) 

are the counter signatures of the Commissioner Mr. M.N. Bora. 

Bills were paid. The signatures of the Commissioner Mr. M.N. 

Bora is known to him. 

47.  Ext.  230  is  the  loan  file  of  Khagen  Bora.  Ext.230(1)  to 

Ext.230(3) are the bills of Khagen Bora. Ext.230(4) to Ext.230(9) 

are his signatures by which he passed the bills.  Ext.230(10) to 

ext.230(12)  are  the  signatures  of  Mr.  Dhanjeet  Sarma 

recommending  the  bills  for  payments.  Ext.230(13)  to  Ext. 

230(15) are the signatures of Mr. R.N. Doloi who recommending 

the  bills  for  payments.  Ext.230(16)  and  Ext.230(17)  are  the 

counter  signatures  of  the  Commissioner  Mr.  M.N.  Bora.  Bills 

were paid. Ext.231 is the loan file of Jatin Barua. Ext.231(1) to 

Ext.231(3) are the bills of Jatin Barua. Ext. 231(4) to Ext.231(7) 

are  the  signatures  of  Mr.  A.N.  Deka  who  passed  the  bills. 

Ext.231(8) and Ext.231(9) are his signatures by which he passed 

the  bills.  Mr.  A.N.  Deka  also  passed  the  bills.  Ext.231(10)  to 

ext.231(12) are the signatures of Dhanjeet Sarma recommending 

the  bills  for  payments.  Ext.231(13)  to  ext.231(15)  are  the 

signatures of H. Bora recommending the bills for payment. Ext. 

231(16)   to  Ext.231(17)  are  the  counter  signatures  of  the 
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Commissioner  Mr. M.N. Bora. Ext.231(18) is  the Signature of 

Mr. A.N. Deka who was the in-charge of the Commissioner at 

the  relevant  time.  He  know  his  signature.  Bills  were  paid. 

Ext.232  is  the  loan  file  of  Premeswar  Das.  Ext.232(1)  to 

Ext.232(3)  are  the  bills  of  Premeswar  Das.  Ext.232(4)  to 

Ext.232(9)  are  his  signature  by  which  he  passed  the  bills. 

Ext.232(10) to Ext.232(12) are the signatures of Dhanjeet Sarma. 

Ext.232(13) to Ext.232(15) are the signatures of Mr. R.N. Doloi 

recommending  the  bills  for  payments.  Ext.  232(16)  to  ext. 

232(18)  are  the  counter  signatures  of  the  Commissioner  Mr. 

M.N.  Bora.  Bills  were paid.  Ext.233 is  the loan file  of  Paresh 

Barman. Ext.233(1) to ext.233(3) are the bills of Paresh Barman. 

Ext.233(4) to ext.233(7) are his signatures by which he passed the 

bills.  Ext.  233(8)  to  ext.233(9)  are  the  signatures  of  Mr.  A.N. 

Deka who passed the bills.  Ext.  233(10) to ext.233(12) are the 

signatures  of  Dhanjeet  Sarma  recommending  the  bills  for 

payments. Ext. 233(13) and Ext.233(14) are the signatures of Mr. 

R.N. Doloi and Ext. 233(15) is the signature of Hemanta Bora 

recommending the bills for payments. Ext.233(16) to Ext.233(18) 

are the counter signatures of the Commissioner Mr. M.N. Bora. 

Bills were paid. 

48.  Ext.234  is  the  loan  file  of  Prafulla  Neog.  Ext.234(1)  to 

Ext.234(3) are the bills of Prafulla Neog. Ext.234(4) to ext.234(7) 

are his signatures by which he passed the bills. Ext. 234(8) and 

Ext.234(9) are the signatures of A.N. Deka who passed the bills. 

Ext.234(10)  to Ext.234(12)  are the signatures  of  Mr.  Dhanjeet 

Sarma  and  Ext.234(13)  to  Ext.234(15)  are  the  signatures  of 

Hemanta  Bora  recommending  the  bills  for  payhments. 

Ext.234(16) to ext.234(18) are the counter signatures of Mr. M.N. 

Bora  whose  signatures  are  known  to  him.  Bills  were  paid. 

Ext.235 is the loan file of Sanjib Bora. Ext.235(1) to Ext.235(3) 
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are  the  bills  of  Sanjib  Bora.  Ext.235(4)  to  Ext.235(9)  are  his 

signatures  by  which  he  passed  the  bills.  Ext.  235(10)  to 

Ext.235(12) are the signature of Dhanjeet Sarma recommending 

the  bills  for  payments.  Ext.  235(13)  to  Ext.235(15)  are  the 

signatures of R.N. Doloi recommending the bills for payments. 

Ext.235(16)  to  Ext.235(18)  are  the  counter  signatures  of  the 

Commissioner Mr. M.N. Bora whose signatures he know. Bills 

were paid. Ext.236 is the loan file of Khagen Bora. Ext.236(1) to 

Ext.236(3) are the bills of Khagen Bora. Ext.236(4) to Ext.236(9) 

are his signatures by which he passed the bills.  Ext.236(10) to 

Ext.236(12)  are  the  signatures  of  Mr.  Dhanjeet  Sarma 

recommending  the  bills  for  payments.  Ext.  236(13)  to 

Ext.236(15) are the signatures of R.N. Doloi recommending the 

bills for payments.  Ext. 236(16) to Ext.236(18) are the counter 

signatures of the Commissioner Mr. M.N. Bora whose signatures 

are known to him. Bills were paid. 

49.  Ext. 237 is the loan file of Puni Ram Das. Ext.237(1) and 

Ext.237(2)  are  the  bills  of  Puni  Ram  Das.  Ext.237(3)  to 

Ext.237(6)  are  his  signatures  by  which  he  passed  the  bills. 

Ext.237(3) to Ext.237(6) are his signatures by which he passed 

the  bills.  Ext.237(7)  and  Ext.237(8)  are  the  signatures  of 

Dhanjeet Sarma. Ext.237(9) and Ext.237(10) are the signatures 

of Mr. R.N. Doloi who recommended the bills for payments. Ext. 

237(11)  and  Ext.237(12)  are  the  counter  signatures  of  the 

Commissioner Mr. M.N. Bora whose signatures is known to him. 

Bills were paid. Ext. 238 is the loan file of Jayanta Phukan. Ext. 

238(1) to Ext.238(3) are the bills of Jayanta Phukan. Ext.238(4) 

to Ext.238(9) are his signatures by which he passed the bills. Ext. 

238(10) is the signature of Mr. P. Sarma and Ext. 238(11) is the 

signature of Dhanjeet Sarma and Ext.238(12) is the signature of 

P. Sarma. Ext. 238(13) to Ext.238(15) are the signatures of R.N. 
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Doloi  recommending  the  bills  for  payments.  Ext.  238(16)  to 

Ext.238(18) are the countersignatures of the Commissioner Mr. 

M.N.  Bora.  Bills  were  paid.  Ext.  239 is  the  loan file  of  Pulin 

Saikia.  Ext.  239(1)  is  the bill  of  Pulin Saikia.  Ext.  239(2)  and 

Ext.239(3)  are  his  signatures  by  which  he  passed  the  bill. 

Ext.239(4) and Ext.239(5) are the signatures of Dhanjeet Sarma 

and  R.N.  Doloi  respectively  recommending  the  bills  for 

payments. He know their signatures. Ext. 239(6) is the counter 

signatures of the Commissioner Mr. M.N. Bora. Bills were paid. 

Ext.240  is  the  loan  file  of  Jiban  Hazarika.  Ext.  240(1)  to 

Ext.240(3) are the bills of  Jiban Hazarika.  Ext.  240(4) to Ext. 

240(9) are his signatures by he passed the bills. Ext. 240(10) is 

the signature of Mr. P. Sarma and Ext.240(11) to Ext.240(12) are 

the  signatures  of  Dhanjeet  Sarma recommending  the  bills  for 

payments. Ext. 240(13) to Ext.240(15) are the signatures of R.N. 

Doloi.  Ext.240(16)  to  Ext.240(18)  are  the  counter  signature  of 

Mr. M.N. Bora. Bills were paid. 

50.  Ext.241  is  the  loan  file  of  Jogen  Bora  Ext.241(1)  and 

Ext.241(2) are the bills of Jogen Bora. Ext.241(3) to Ext.241(6) 

are the signatures of Ananta Deka who passed the bills. He know 

his signature.  Ext. 241(7) and Ext.241(8) are the signatures of 

Dhanjeet Sarma. Ext.241(9) and Ext.241(10) are the signatures 

of Hemanta Bora. Both of them have recommended the bills for 

payments.  Ext.241(11)  is  the  counter  signature  of  the 

Commissioner Mr. M.N. Bora and Ext. 241(12) is the counter 

signature Ananta Deka on behalf Commissioner. He know their 

signatures.  Bill  was  paid.  Ext.  242  is  the  loan  file  of  Babula 

Hazarika.  Ext.  242(1)  to  Ext.242(3)  are  the  bills  of  Babul 

Hazarika. Ext. 242(4) to Ext.242(7) are his signatures by which 

he passed the bills. Ext. 242(8) and Ext.242(9) are the signatures 

of Ananta Deka who passed the bills. Ext.242(10) to Ext.242(12) 
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are the signatures of Dhanjeet Sarma recommending the bills for 

payments. Ext.242(13) to Ext. 242(15) are the signatures of R.N. 

Doloi  recommending  the  bills  for  payments.  Ext.242(16)  to 

Ext.242(18) are the counter signatures of the Commissioner Mr. 

M.N. Bora whose signatures is known to me. Ext. 243 is the loan 

file of Indreswar Saikia. Ext. 243(1) to Ext.243(3) are the bills of 

Indreswar Saikia. Ext. 243(4) to Ext. 243(9) are the signatures of 

Ananta Deka who passed the bills. Ext.243(10) to Ext.243(12) are 

the  signatures  of  Dhanjeet  Sarma recommending  the  bills  for 

payments. He know his signatures. Ext.243(13) to ext.243(15) are 

the signatures of Hemanta Bora. Ext. 243(16) to ext.243(18) are 

the counter signatures of the Commissioner Mr. M.N. Bora.

51.  He has also state that Ext. 244 is the loan file of Sri Bubul 

Hazarika.  Ext.244(1)  to  Ext.244(3)  are  the  bills  of  Bubul 

Hazarika.  Ext.  244(4)  and  Ext.244(5)  are  his  signatures. 

Ext.244(6)  to  Ext.244(9)  are  the  signatures  of  Ananta  Deka. 

Ext.244(10) to Ext.244(12) are the signatures of Dhanjit Sarma. 

Ext.244(13)  is  the  signature  of  R.N.  Doloi,  Ext.244(14)  is  the 

signature of Hemanta Bora and Ext.244(15) is the signature of 

R.N. Doloi. Ext.244(16) to Ext.244(18) are the counter signatures 

of  R.N.  Doloi.  Ext.  244(16)  to  ext.244(18)  are  the  counter 

signatures  of  Commissioner  Mr.  M.N.  Bora,  whose  signatures 

are known to him. The bill was paid. Ext. 245 is the loan file of 

Nakul Das.  Ext.245(1) to ext.24(3) are the three bills of Nakul 

Das.  Ext.  245(4)  to  Ext.245(7)  are  his  signatures  by which he 

passed the bills. Ext. 245(8) and Ext.245(9) are the signatures of 

Ananata Deka who passed the bills. Ext. 245(10) to Ext.245(12) 

are the signatures of Dhanjit Sarma recommending the bills for 

payment. Ext. 245(13) to Ext.245(15) are the signatures of R.N. 

Doloi who also recommending the bills for payment. Ext.245(16) 

to ext. 245(18) are the counter signatures of Commissioner Mr. 
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M.N.  Bora  whose  signatures  he  know.  The amount  was paid. 

Ext.246  is  the  loan  file  of  Sri  Badan  Bora.  Ext.246(1)  to 

Ext.246(3) is  the three bills of  Badan Bora.  Ext.246(4) to Ext. 

246(9)  are  his  signatures  by  which  he  passed  the  bills. 

Ext.246(10) to Ext.246(12) are the signatures of Dhanjit Sarma. 

Ext. 246(13) to Ext. 246(15) are the signatures of R.N. Doloi. Ext. 

246(16) to ext. 246(18) are the signatures of Commissioner Mr. 

M.N. Bora whose signatures I know. The amount was paid. Ext. 

247 is the loan file of Deben Barua. Ext.247(1) to Ext. 247(3) are 

the three bills of Deben Barua. Ext.247(4) to Ext.247(3) are the 

three  bills  of  Deben  Barua.  Ext.247(4)  to  Ext.247(9)  are  his 

signatures  by  which  he  passed  the  bills.  Ext.  247(10)  to 

Ext.247(12) are the signatures of Dhanjit Sarma. Ext. 247(13) to 

ext.247(15) are the signatures of R.N. Doloi recommending the 

bills for payment. Ext. 247(16) to ext.247(18) are the signature of 

Commissioner Mr. M.N. Bora whose signatures he know. The 

amount was paid. 

52.  Ext. 248 is the loan file of Sri Narayan Saikia. Ext. 248(1) 

and Ext.248(2) are the two bills of Narayan Saikia.  Ext.248(3) 

and Ext.248(4) are his signatures by which he passed the bills. 

Ext. 248(5) and Ext. 248(6) are the signatures of Ananta Deka 

who  passed  the  bills.  Ext.  248(7)  and  Ext.  248(8)  are  the 

signatures  of  Dhanjit  Sarma  recommending  the  bills  for 

payment.  Ext.  248(9)  and  Ext.248(10)  are  the  signatures  of 

Hemanta Bora recommending the bills for payment. Ext. 248(11) 

is the signature of Ananta Deka, In-charge Commissioner and 

ext.248(12) is the counter signature of M.N. Bora. The amount 

was paid.  Ext.  249 is  the loan file  of  Sri  Ananta Kakati.  Ext. 

249(1) to Ext.249(3) are the three bills of Ananta Kakati.  Ext. 

249(4)  to  Ext.249(8)  are  the  signatures  of  Ananata Deka  who 

passed the bills. Ext.249(9) to Ext.249(11) are the signatures of 

Dhanjit Sarma. Ext. 249(12) to Ext.249(14) are the signatures of 
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Hemanta Bora recommending the bills for payment. Ext.249(15) 

to Ext.249(17) are the counter signatures of Commissioner Mr. 

M.N.  Bora  whose  signatures  I  know.  The  amount  was  paid. 

Ext.250 is the loan file of Sri Gopal Neog. Ext.250(1) to ext.250(3) 

are the three bills of Gopal Neog. Ext.250(4) to Ext.250(7) are the 

signatures of Ananata Deka who passed the bills and Ext. 250(8) 

and Ext.250(9) are his signatures by which he passed the bills. 

Ext.250(10) to ext.250(12) are the signatures of Dhanjit Sarma. 

Ext.250(13) to Ext.250(15) are the signatures of Hemanata Bora. 

Ext.250(16)  to  ext.250(18)  are  the  counter  signatures  of 

Commissioner  Mr.  M.N.  Bora  whose  signatures  I  know.  The 

amount  was paid.  Ext.251is  the  loan file  of  Sri  Dhulai  Deori. 

Ext.251(1)  and  Ext.251(2)  are  two  bills  of  Sri  Dhulai  Deori. 

Ext.251(3) to Ext.251(6) are his signatures by which he passed 

the bills. Ext.251(7) and Ext.251(8) are the signatures of Dhanjit 

Sarma. Ext. 251(9) and Ext.251(10) are the signatures of R.N. 

Doloi  recommending  the  bills  for  payment.  Ext.251(11)  and 

Ext.251(12)  are  the  counter  signatures  of  Commissioner  Mr. 

M.N. Bora whose signatures he know. The amount was paid. 

53.  Ext. 252 is the loan file of Sri Nirumai Das. Ext.252(1) to 

Ext.252(3)  are  the  three  bills  of  Nirumai  Das.  Ext.252(4)  to 

Ext.252(6) are the signatures of Dhanjit Sarma. Ext. 252(7)  to 

Ext.252(9) are the signatures of Hemanta Bora recommending 

the  bills  for  payment.  Ext.252(10)  to  Ext.252(15)  are  the 

signatures of Ananata Deka who passed the bills. Ext.252(16) to 

Ext.252(18)  are  the  counter  signatures  of  Commissioner  Mr. 

M.N.  Bora  whose  signatures  he  know.  The amount  was paid. 

Ext.253  is  the  loan  file  of  Sri  Purnada  Bora.  Ext.253(1)  to 

Ext.253(3)  are  three  bills  of  Purnanda  Bora.  Ext.  253(4)  to 

ext.253(7) are the signatures of Ananata Deka who passed the 

bills. Ext.253(4) to ext.253(7) are the signatures of Ananata Deka 
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who passed the bills. Ext.253(8) and Ext.253(9) are his signatures 

by which he passed the bills. Ext.253(10) to Ext.253(12) are the 

signatures of Dhanjit Sarma. Ext.253(13) and Ext.253(14) are the 

signatures of Hemanta Bora and Ext. 253(15) is the signatures of 

R.N. Doloi recommending the bills for payment. Ext.253(16) to 

ext.253(18) are the signatures of Commissioner Mr. M.N. Bora 

whose signatures he know. The amount was paid. Ext.254 is the 

loan file of Sri Bipul Deori Ext.254(1) to ext.254(3) are the three 

bills of Bipul Deori. Ext.254(4) to Ext.254(9) are his signatures 

by which he passed the bills. Ext.254(10) to Ext. 254(12) are the 

signatures of Dhanjit Sarma. Ext.254(13) to Ext.254(15) are the 

signatures of  R.N.  Doloi  recommending the bills  for payment. 

Ext.  254(16)  to  Ext.254(18)  are  the  counter  signatures  of 

Commissioner Mr. M.N. Bora whose signatures he know. The 

amount  was  paid.  Ext.  255  is  the  loan  file  of  Sri  Kusheswar 

Gogoi. Ext.255(1) and Ext. 255(2) are the two bills of Kusheswar 

Gogoi.  Ext.255(3) to ext.255(6) are his signatures by which he 

passed the bills. Ext. 255(7) and Ext.255(8) are the signatures of 

Dhanjit Sarma. Ext.255(9) and Ext.255(10) are the signatures of 

R.N.  Doloi.  Ext.255(11)  and  Ext.255(12)  are  the  counter 

signatures of Commissioner Mr. M.N. Bora, whose signatures he 

know. The amount was paid. 

54.  Ext.256 is the loan file of Sri Biren Sarma. Ext.256(1) is the 

bill of Biren Sarma. Ext.256(2) and Ext.256(3) are his signatures 

by which he passed the bills. Ext.256(4) and Ext.256(5) are the 

signatures of Dhanjit Sarma and R.N. Doloi recommending the 

bills  for  payment.  Ext.256(6)  is  the  counter  signature  of 

Commissioner  Mr.  M.N.  Bora  whose  signature  he  know.  The 

amount was paid. Ext. 257 is the loan file of Sri Daben Bora. 

Ext.257(1)  to  Ext.257(3)  are  the  three  bills  of  Deben  Bora. 

Ext.257(4) to ext.257(7) are his signatures by which he passed the 
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bills. Ext. 257(8) and Ext.257(7) are his signatures by which he 

passed the bills. Ext.257(8) and Ext.257(9) are the signatures of 

Ananta Deka who passed the bills. Ext.257(10) to Ext.257(12) are 

the signatures of  Dhanjit  Sarma. Ext.257(13) to Ext.257(15) is 

the  signatures  of  R.N.  Doloi  recommending  the  bills  for 

payment. Ext.257(16) to Ext.257(18) are the counter signatures 

of Commissioner Mr. M.N. Bora whose signatures he know. The 

amount was paid. Ex. 258 is the loan file of Kaliram Bora. Ex. 

258(1)  –  258(3)  are  three  bills  of  Kaliram Bora.  Ex.  258(4)  – 

Ex.258(9) are the signatures of Ananata Deka who passed the 

bills.  Ext.  258(10)  –  Ex.258(12)  are  the  signatures  of  Dhanjit 

Sarma.  Ex.258(13)  –  258(15)  are  the  signatures  of  Hemanta 

Bora.  Ext.258(16)  –  Ex.258(18)  are  the  counter  signatures  of 

Commissioner  M.N.  Bora,  whose  signatures  he  know.  The 

amount was paid.  Ex. 259 is the loan file of  Biren Gogoi.  Ex. 

259(1) – Ex.259(3) are the three bills of Biren Gogoi. Ex. 259(4) – 

Ex.259(7) are his  signatures by which he passed the bills.  Ex. 

259(8) and Ex.259(9) are the signatures of Dhanajit Sarma. Ex. 

259(10)  –  Ex.259(12)  are  the  signatures  of  Dhanajit  Sarma. 

Ex.259(13) – Ex.259(15) are the signatures of Ram Nath Doley 

recommending  the  bills  for  payment.  Ex.259(16)  –  Ex.259(18) 

are the counter signatures of Commissioner M.N. Bora, whose 

signatures he know. The amount was paid. 

55.  Ex.  260  is  the  loan  file  of  Deben  Saikia.  Ex.  260(1)  – 

Ex.260(3) are the bills of Deben Saikia. Ex.260(4) – Ex.260(9) are 

the signatures of him by which he passed the bills. Ex.260(10) – 

Ex.260(12)  are  the  signatures  of  Dhanjit  Sarma.  Ex.260(13)  – 

Ex.260(15) are the signatures of Ram Nath Doley recommending 

the bills for payment. Ex.260(16) – Ex.260(18) are the counter 

signatures of Commissioner M.N. Bora. The amount was paid. 

Ex.261 is the loan file of Upen Doley. Ex. 261(1) – Ex.261(3) are 
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the  three  bills  of  Upen  Doley.  Ex.261(4)  –  Ex.261(9)  are  his 

signatures by which he passed the bills. Ex.261(10) – Ex.261(12) 

are  the  signatures  of  Dhanjit  Sarma  recommending  the  bills. 

Ex.261(10)  –  Ex.261(12)  are  the  signatures  of  Dhanjit  Sarma 

recommending  the  bills  for  payment.  Ex.261(13)  –  Ex.261(15) 

are the signatures of Ram Nath Doley recommending the bills 

for payment. Ext.261(16) – Ex.261(18) are the counter signatures 

of Commissioner M.N. Bora, whose signatures he know. I know 

the signatures of Dhanjit Sarma and Ram Nath Doley. Ex.262 is 

the loan file of Damodar Deori. No payment was made against 

loan file of Damodar Deori. Ex.263(1) – Ex.263(3) are the bills of 

Amulaya Borgohain. Ex.263(4) – Ex.263(9) are his signatures by 

which  he  passed  the  bills.  Ext.263(10)  –  Ext.263(12)  are  the 

signatures  of  Dhanjit  Sarma.  Ex.263(13)  –  Ex.263(15)  are  the 

signatures of R.N. Doley recommending the bills for payment. 

Ex.263(15) are the signatures of R.N. Doley recommending the 

bills for payment. Ex.263(16) – Ex.263(18) are counter signatures 

of  Commissioner  M.N.  Bora.  He  Know  his  signatures.  The 

amount  was  paid.  Ex.264  is  the  loan  file  of  Baba  Bhuyan. 

Ex.264(1) – Ex.264(3) are the bills of Baba Bhuyan. Ex.264(4) – 

Ex.264(9)  are  his  signatures  by  which  he  passed  the  bills. 

Ex.264(10)  –  Ex.264(12)  are  the  signatures  of  Dhanjit  Sarma. 

Ex.264(13) – Ex.264(15) are the signatures of Ram nath Doley 

recommending  the  bills  for  payment.  Ex.264(16)  –  Ex.264(18) 

are the counter signatures of  Commissioner M.N. Bora whose 

signature he know. The amount was paid. 

56.  Ex.265  is  the  loan  file  of  Bhaben  Baruah.  Ex.265(1)  – 

Ex.265(3) are the three bills of Bhaben Baruah. Ex.265(4) and 

Ex.265(5) are the signatures of Ananta Deka by which he passed 

the bills. Ex.265(6) – Ex.265(9) are his signatures by which he 

passed the bills.  Ex.265(10) – Ex.265(12) are the signatures of 
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Dhanajit Sarma and Ex.265(13) – Ex.265(15) are the signatures 

of  Ram  Nath  Doley  recommending  the  bills  for  payment. 

Ex.265(16)  –  Ex.265(18)  are  the  counter  signatures  of 

Commissioner M.N. Bora whose signature he know. The amount 

was paid. He know the signatures of R.N. Doley and Dhanajit 

Sarma.  Ex.266  is  the  loan  file  of  Jibeswar  Bora.  Ex.266(1)  – 

Ex.266(3) are the bills of Jibeswar Bora. Ex.266(4) – Ex.266(9) 

are the signatures of him by which he passed the bills. Ex.266(10) 

– Ex.266(12) are the signatures of Dhanajit Sarma. Ex.266(13) – 

Ex.266(15) are the signatures of Ram Nath Doley. Ex.266(16) to 

Ex.266(18)  are  the  counter  signatures  of  Commissioner  M.N. 

Bora whose signatures he know. The amount was paid. 

57.  Ext.267 is the loan file of Sri Pradip Hazarika. Ext.267(1) 

to Ext.267(3) are the three bills of Pradip Hazarika. Ext.267(4) to 

Ext.267(9)  are  his  signatures  by  which  he  passed  the  bills. 

Ext.267(10) to Ext.267(12) are the signatures of Dhanjit Sarma. 

Ext.267(13)  to  Ext.267(15)  are  the  signatures  of  R.N.  Doloi 

recommending the bills for payment. Ext.267(16) to ext.267(18) 

are  the  counter  signatures  of  Commissioner  Mr.  M.N.  Bora 

whose signatures he know. The amount was paid. Ext.268 is the 

loan file  of  Sri  Amulya Bora. Ext.268(1) to Ext.268(3) are the 

three  bills  of  Amulya  Bora.  Ext.268(4)  to  268(9)  are  his 

signatures  by  which  he  passed  the  bills.  Ext.268(10)  to 

Ext.268(12) are the signatures of Dhanjit sarma. Ext.268(13) to 

ext.268(15) are the signatures of R.N. Doloi recommending the 

bills  for  payment.  Ext.268(16)  to  ext.268(18)  are  the  counter 

signatures of Commissioner Mr. M.N. Bora whose signatures he 

know.  The  amount  was  paid.  Ext.269  is  the  loan  file  of  Sri 

Boloram  Das.  Ext.269(1)  and  Ext.269(2)  are  the  two  bills  of 

Boloram Das.  Ext.269(3)  and Ext.269(4)  are  the  signatures  of 

Junior  Accountant  D.  Dey.  He know his  signature.  Ext.269(5) 
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and Ext.269(6) are his signatures by which he passed the bills. 

Ext.269(7)  and  Ext.269(8)  are  the  signatures  of  R.N.  Doloi 

recommending the bills for payment. Ext.269(9)  and Ext.269(10) 

are  the  signatures  of  Commissioner  Mr.  M.N.  Bora  whose 

signature he know. The amount was paid. Ext.270 is the loan file 

of Sri Guna Ram Das. Ext.270(1) and Ext.270(2) are the two bills 

of  Sri  Guna  Ram  Das.  Ext.270(3)  and  ext.270(4)  are  the 

signatures of Ananata Deka who passed the bills. Ext.270(5) and 

ext.270(6)  are  his  signatures  by  which  he  passed  the  bills. 

Ext.270(7)  and  Ext.270(8)  are  the  signatures  of  R.N.  Doloi. 

Ext.270(9)  and  Ext.270(10)  are  the  counter  signatures  of 

Commissioner  Mr.  M.N.  Bora  whose  signature  he  know.  The 

amount was paid. The bill was recommended by only one office 

for payment.  But that is valied.  Ext.271 is  the loan file of  Sri 

Tarun Bora. Ext.271(1) to Ext.271(3) are the three bills of Tarun 

Bora.Ext.271(4) to ext.271(9) are the signatures of Ananta Deka 

by which he passed the bills. Ext.271(10) to Ext.271(12) are the 

signatures  of  Dhanjit  Sarma  recommending  the  bills  for 

payment.  Ext.271(13)  to  Ext.271(15)  are  the  signatures  of 

Hemanta  Bora.  Ext.271(16)  to  Ext.271(18)  are  the  counter 

signatures of Commissioner Mr. M.N. Bora whose signature he 

know. The amount was paid. 

58.  Ext.272 is the loan file of Sri Ghana Kt. Das. Ext.272(1) 

and Ext.272(2) are the bills of Sri Ghana Kt. Das. Ext.272(3) and 

Ext.272(4) are his signatures and Ext.272(5) and Ext.272(6) are 

the  signatures  of  Mr.  D.  Dey,  Junior  Accounts  Officer  whose 

signatures  he  know  and  both  the  bills  were  passed  by  them. 

Ext.272(7)  and  Ext.272(8)  are  the  counter  signatures  of 

Commissioner  Mr. M.N. Bora.  Ext.272(9) and Ext.272(10) are 

the  signatures  of  R.N.  Doloi  recommending  the  bills  for 

payment.  The amount was paid. Ext.273 is the loan file of Sri 
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Madhab Hazarika. Ext.273(1) to Ext.273(3) are the three bills of 

Madhab Hazarika. Ext.273(4) to ext.273(9) are his signatures by 

which  he  passed  the  bills.  Ext.273(10)  to  Ext.273(12)  are  the 

signatures  of  Dhanjit  Sarma  recommending  the  bills  for 

payment. Ext. 273(13) to Ext.273(15) are the signatures of Mr. 

R.N. Doloi whose signatures he know. Ext.273(16) to Ext.273(18) 

are  the  countersignatures  of  Commissioner  M.N.  Bora  whose 

signature he know. The amount was paid. Ext.274 is the loan file 

of Sri Lalita Deori. Ext.274(1) to Ext.274(3) are the three bills of 

Lalita  Deori.  Ext.274(4)  and  Ext.274(5)  are  his  signatures  by 

which he passed the bills. Ext.274(6) to 274(9) are the signatures 

of  Ananata Deka by which he passed the bills.  Ext.274(10)  to 

Ext.274(12) are the signatures of Dhanjit Sarma recommending 

the  bills  for  payment.  Ext.274(13)  and  Ext.274(14)  are  the 

signatures of  R.N.  Doloi  recommending the bills  for payment. 

Ext.274(15) is the signature of Hemanata Bora whose signature 

he know. Ext.274(16) to Extg.274(18) are the countersignatures 

of Commissioner Mr. M.N. Bora whose signatures he know. The 

amount was paid. Ext. 275 is the loan file of Sri Daben Bora. 

Ext.275(1)  and  ext.275(2)  are  the  two  bills  of  Daben  Bora. 

Ext.275(3) to Ext.275(7) are his signatures by which he passed 

the bills. Ext.275(8) and Ext.275(9) are the signatures of Dhanjit 

Sarma.  Ext.275(10)  and Ext.275(11)  are  the signatures  of  Mr. 

R.N. Doloi recommending the bills for payment. Ext.275(12) and 

ext.275(13)  are  the  counter  signatures  of  Commissioner  Mr. 

M.N. Bora whose signatures he know. The amount was paid. 

59.  Ext.276 is the loan file of Smti. Jonaki Deori. Ext.276(1) to 

Ext.276(3)  are  the  three  bills  of  Jonaki  Deori.  Ext.276(4)  and 

Ext.276(5)  are  his  signatures  by  which  he  passed  the  bills. 

Ext.276(6) to Ext.276(9) are the signatures of Ananta Deka by 

which  he  passed  the  bills.  Ext.276(10)  to  ext.276(12)  are  the 
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signatures of Dhanjit Sarma. Ext.276(13) and Ext.276(14) are the 

signatures of R.N. Doloi. Ext.276(15) is the signature of Hemanta 

Bora.  Ext.276(16)  to  ext.276(18)  are  the  counter  signatures  of 

Commissioner Mr. M.N. Bora whose signatures he know. The 

amount was paid.  

60.  He  has  also  stated  that  all  the  housing  loans  were 

sanctioned  as  per  guidelines  issued  by  the  commissioner, 

Housing Board,  Assam.  Ext.291 is  the guideline cum sanction 

order issued by the Commissioner in five pages. Ext.291(1) is his 

signature certifying it is true copy. Ext.291 contains five sheets 

(under  objection).  On  the  recommendation  of  both  dist  level 

Officer as well as Chief Housing Officer of the Headquarter, the 

loan applications were approved and payment wes made. At the 

relevant  time  (1)  Dhanjit  Sarma,  Junior  Engineer,  (2)  R.N. 

Doloi, Housing Officer, (3) Hemanta Bora, Housing Officer, (4) 

Late  Prabodh  Sarma,  Chief  Housing  Officer  and  (5)  B.N. 

Hazarika,  Chief  Housing  Officer  were  involved  for  alleged 

misappropriation  of  board  money.  For  their  wrong 

recommendations there is misappropriation of board money. 

61.  According to PW-6 Sri Khogendra Deka (complainant) DSP, 

ACB PS on 6.4.99 he lodged the ejahar with the Officer In Charge of 

Vigilance and Anti Corruption Assam vide Ext. 292 against accused 

Dhanjit  Sarma,  Ramnath  Doley,  Parthapratim  Sarma,  Bhulanath 

Hazarika, Mahendra Nath Bora and Prabode Sarma. Ext. 293 is the 

proforma of FIR in two pages and Ext. 293(1) is the signature of SP 

Sri R. K. Bania and Ext. 293(2) is his signature. During the period 

from 1994 to  1997 those  accused persons  entered  into  a  criminal 

conspiracy and misappropriated board fund to the tune of Rs. 1 crore 

by producing false and forged documents. 



61

62.  PW- 7 Md. Azgar Ali, Copyist of the office of the DC, North 

Lakhimpur has stated that since 1994 he has been working as copyist 

in the said office and his duty was to furnish certified copy of the 

order, judgment of cases, zomabondi, mutation order etc.  Ext. 55  is 

the  certified  copy  of   zomabondi  of  patta  No.  50  dag  No.  370  of 

Bhulabari village in the name of Rupa Moni Bora S/O Dhagi Ram 

Bora,  Ext.  55(16)  is  the  certified  copy  of  zomabondi  partaining  to 

patta No. 50 dag No. 370 of Bhulabari village shown prepared by him 

but  which  was  not  prepared  by  him  and  Ext.  55(17)  is  not  his 

signature as copyist though it is shown prepared by Nandeswar Bora 

of Revenue Branch, Ext. 55(18) is the signature of Nandeswar Bora 

but there was no such person in the revenue branch in their office. 

Ext. 57(6) is the certified copy of the zomabondi in the name of Pradip 

Hazarika S/O Kandhura Hazarika in respect of patta No. 102 dag No. 

79 of Jaipur Pisola village, Ext. 57(7) is hot his signature as copyist of 

the document. Ext. 59(16) is the certified copy of the zomabondi in the 

name of Ajit Saikia S/O Bhugeswar Saikia in respect of patta No. 25 

dag No. 102 of Bhorolapar village, Ext. 59(17) is not his signature as 

copyist  of  the  document.   Ext.  60(11)  is  the  certified  copy  of 

zomabondi  in  the  name  of  Mahendra  Das  S/O  Maneswar  Das  in 

respect of patta No. 29 dag No. 72 of Bhulabari vilage, Ext. 60(12) is 

not his signature as copyist of the document. Ext. 60(1) is a signature 

in the name of Nandeswar Bora  but no such person was working in 

the revenue branch at that time. Ext. 61(16) is the certified copy of 

zomabondi in the name of Raju Saikia S/O Jadu Saikia in respect of 

patta No. 107 dag No. 16, Ext. 61(17) is not his signature as copyist of 

the document. 

63.  Ext.  62(6)  is  the certified copy of zomabondi  in the name of 

Hiteswar Hazarika S/O Amulya Hazarika in respect of patta No. 207 

dag No. 21, Ext 62(7) is not his signature as copyist of the document. 

Ext. 63(11) is the certified copy in the of zomabondi in the name of 

Babul Sarma S/O Hiteswar Sarma in respect of patta No. 39 dag No. 

215, Ext. 63(12) is not his signature as copyist of the document. Ext. 

241(13) is the certified copy of zomabondi in the name of Jogen Bora 
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S/O Someswar Bora of Geraibari village in respect of patta No. 203 

dag  No.  26,  Ext.  241(14)  i  is  not  his  signature  as  copyist  of  the 

document. Ext. 240(13) is the certified copy of zomabondi in the name 

of Jiban Hazarika S/O Khirod Hazarika in respect of patta No. 31 

dag  No.  105,  Ext.  240(20)  is  not  his  signature  as  copyist  of  the 

document. Ext. 239(7) is the certified copy of zomabondi in the name 

of   Pulin Saikia in respect of patta No. 107 dag No. 211, Ext. 239(8) is 

not  his  signature  as  copyist  of  the  document.  Ext.  242(19)  is  the 

certified  copy  zomabondi  in  the  name  of  Babul  Hazarika  S/O 

Taneswar  Hazarika  in  respect  of  patta  No.  23  dag  No.  313,  Ext. 

242(20) is not his signature as copyist of the document. Ext. Ext. 7(19) 

is the certified copy of jomabondi in the name of Chandraswar Bora 

S/O Bapukan Bora in respect of patta No. 28 dag No. 11, Ext. 7(20) is 

not  his  signature  as  copyist  of  the  document.  Ext.  10(13)  is  the 

certified  copy  of  the  jamabondi  in  the  name  of  Narayan  Das  S/O 

Biren Das in respect of patta No. 45 dag No. 19, Ext. 10(14) is not his 

signature as copyist of the document. Ext. 264(19) is the certified copy 

of the jamabandi in the name of Babu Bhuyan S/O Niren Bhuyan in 

respect of patta No. 27 dag No. 87, Ext. 264(20) is not his signature as 

copyist  of  the  document.   Ext.  263(19)  is  the  certified  copy  of 

jamabandi in the name of Amulya Borgohain S/O Jatin Borgohain in 

respect of patta No. 803 dag No. 405, Ext. 263(20)  is not his signature 

as  copyist  of  the  document.  Ext.  12(19)  is  the  certified  copy  of 

jamabandi  in  the  name  of  Biman  Sarma  S/O  Bapukan  Sarma  in 

respect of patta No. 72 dag No. 112, Ext. 12(20) is not his signature as 

copyist  of  the  document.  Ext.  267(19)  is  the  certified  copy  of 

jamabnandi in the name of Pradip Hazarika S/O Kamal Hazarika in 

respect of patta No. 39 dag No. 12, Ext. 263(20) is not his signature as 

copyist of the document. Ext. 294(1) is the certified copy of jamabandi 

in the name of Arun Hazarika S/O Sarbeswar Hazarika in respect of 

patta No. 19 dag No. 98, Ext. 294(2) is not his signature as copyist of 

the document. Ext. 246(19) is the certified copy of jamabandi in the 

name of Badan Bora S/O Zonaram Bora of Bhulaguri village, Ext. 

146(20) is not his signature as copyist of the document. Ext. 251(13) is 

the  certified  copy  of  jamabandi  in  the  name  of  Dholai  Deori  S/O 
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Nagara Deori in respect of patta No. 44 dag No. 100, Ext. 251(14) is 

not his signature as copyist of the document. 

64.  Ext. 275(14) is the certified copy of jamabandi in the name of 

Deben Bora S/O Lumal Bora in respect of patta No. 27 dag No. 43, 

Ext.  275(15)  is  not  his  signature  as  copyist  of  the  document.  Ext. 

259(19) is the certified copy of jamabandi in the name of Biren Gogoi 

S/O Kundan Gogoi in respect of patta No. 42 dag No. 315 of Demagor 

village, Ext. 259(20) is not his signature as copyist of the document. 

Ext.  244(19) is  the certified copy of the zomabondi in the name of 

Babul Hazarika S/o Jogen Hazarika in respect of patta No. 79 dag No. 

19 of village Tatipahar, Ext. 244(20) is not his signature as copyist of 

the document. Ext. 5(13) is the certified copy of the zomabondi in the 

name of Luhit Bor S/O Dinesh Bora in respect of patta No. 37 dag No. 

49 of village Marisuti, Ext. 5(14) is not his signature as copyist of the 

document. Ext. 271(19) is the certified copy of zomabondi in the name 

of Tarun Borah  S/O Late Binanda Borah, in respect of patta No. 23 

dag  no.  312,  Ext.  271(20)   is  not  his  signature  as  copyist  of  the 

document. Ext. 262(1) is the certified copy of zomabondi in the name 

of Sri Deori S/O late Gedaram Deori in respect of patta No. 42 dag 

No. 163, Ext. 262(2)  is not his signature as copyist of the document. 

Ext.  188(11)  is  the  certified  copy  of  zomabondi  in  the  name 

Debananda Dutta S/O Tanka Dutta of village Takelachuk in respect 

of patta No. 60 dag No. 142, Ext. 142(3)  is not his signature as copyist 

of the document.  Ext. 186(16) is the certified copy of the zomabondi 

in the name of Phanidhar Phukan S/O Puwaram Phukan of Ghapur 

in  respect  of  patta  No.  109  dag  No.  22,  Ext.  186(17)   is  not  his 

signature as copyist of the document. Ext. 190(16) is the certified copy 

of the Jamabandi in the name of Ambu Borah, S/O Lt. Hudain Borah 

in respect of patta No.48 Dag No.305, Ext. 190(17)  is not his signature 

as  copyist  of  the  document.  Ext.  187(16)  is  the  certified  copy  of 

jamabandi  in  the  name  of  Phanidhar  Kakoti,  S/O  Lt.  Hareswar 

Kakoti  of  Village  Buraburi  in  respect  of  patta  No.201  Dag No.27, 

Ex.187(17)  is not his signature as copyist of the document. Ext. 74(16) 

is certified copy in the name of Saran Saikia, S/O Lt. Mahindra Saikia 
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of Village Barnaharani in respect patta No.57 Dag No.206, Ex.74(17) 

is  not  his  signature  as  copyist  of  the  document.  Ext.  72(16)  is  the 

certified copy of jamabandi in the name of Nizara Das, daughter of 

Mukheswar  Das  of  Vill.  Bhulabari  in  respect  of  patta  No.57  dag 

No.206, Ex.72(17)  is not his signature as copyist of the document. 

65.  Ext. 109(11) is the certified copy of jamabandi in the name of 

Suren Borah, S/O Lt. Bhogeswar Borah in  respect of patta No.205 

dag  No.144,  Ext.109(12)   is  not  his  signature  as  copyist  of  the 

document. Ex.75(11) is the certified copy of jamabandi in the name of 

Budheswar Sakikia, S/O. Lt. Dhan Saikia in respect of patta No.125 

dag No.39, Ex.75(12)  is not his signature as copyist of the document. 

Ext. 104(16) is the certified copy of jamabandi in the name of Nripen 

Hazarika, S/O. Niteswar Hazarika of village Dropang in respect of 

patta No.28 dag No.65, Ext.104(17)  is not his signature as copyist of 

the document. Ext. 98(11) is the certified copy of Jamabandi in the 

name of Baba Gogoi, S/O Rohiteswar Gogoi of village Kamapur in 

respect of patta No.48 Dag No.403, Ext.98(12)  is not his signature as 

copyist of the document. Ext. 91(16) is the certified copy of jamabandi 

in  the  name  of  Jatin  Borah,  S/O.  Sarbananda  Borah  of  village 

Baralapar in respect of patta No.314 dag No.72, Ex.91(17)  is not his 

signature as copyist of the document. Ext. 90(11) is the certified copy 

of  jamabandi  in  the  name  of  Akman Borah,  S/O.  Putul  Borah  of 

village Buraburi in respect of patta No.38 Dag No.57, Ext.90(12)  is 

not  his  signature  as  copyist  of  the  document.  Ext.  81(16)  is  the 

certified copy of  jamabandi  in the name of Dinanath Baruah, S/O 

Manmohan Baruah of village Thakur Dalani in respect of patta No.21 

dag No.81, Ext.81(17)  is not his signature as copyist of the document. 

Ext.89(11) is the certified copy of jamabandi in the name of Haren 

Boarah, S/O Joy Narayan Borah of village Kamalpur in respect of 

patta No.47 dag No.415, Ext.89(17)  is not his signature as copyist of 

the document.  Ext. 88(16) is the certified copy of jamabandi in the 

name  of  Anirudhya  Deori,  S/O.  Lt.  Bipul  Deori  of  Village  Major 

Chapari in respect of patta No.19 dag No.210, Ext.88(17)  is not his 

signature as copyist of the document. Ext. 192(13) is the certified copy 
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of jamabandi in the name of Liladhar Hazarika, S/O Gopal Hazariik 

of  village  Narayanpur  in  respect  of  patta  No.40  dag  No.22, 

Ext.192(14)   is  not  his  signature  as  copyist  of  the  document.  Ext. 

191(11) is the certified copy of jamabandi  in the name of Dapamoni 

Das, W/O Chandra Das of village Barbari in respect of patta No.48 

dag  No.307,  Ext.191(12)   is  not  his  signature  as  copyist  of  the 

document. 

66.  Ext. 87(16) is the certified copy of jamabandi in the name of 

Tarun Bhuyan S/O Lt. Nandi Bhuyan of Village Kamalpur in respect 

of  patta  No.12  Dag  No.70,   is  not  his  signature  as  copyist  of  the 

document. Ext. 207(7) is the certified copy of jamabandi in the name 

of Ramen Choudhury S/O Lt. Mer Choudhury of village Bholabari in 

respect of patta No.75 dag No.36, Ext.207(8)  is not his signature as 

copyist  of  the  document.  Ext.203(13)  is  the  certified  copy  of 

jamabandi  in the name of Tarun Borah S/O Duti  Borah of village 

padmapur in respect of patta No.39 Dag No.372,  Ext. 203(14) is not 

his signature as copyist of the document. Ext. 231(19) is the certified 

copy of jamabandi in the name of Jatin Baruah, S/O. Keshab Baruah 

in respect of patta No.24 dag No.206, Ext.231(20)  is not his signature 

as  copyist  of  the  document.  Ext.229(19)  is  the  certified  copy  of 

jamabandi in the name of Makhani Hazarika W/O Bheru Hazarika of 

village Bholabari in respect of patta No.24 dag No.105, Ext.229(20)  is 

not  his  signature  as  copyist  of  the  document.  Ext.  236(19)  is  the 

certified  copy  of  jamabandi  in  the  name  of  Khagen  Borah  S/O 

Dambaru Borah of village Padmapur in respect of patta No.72 dag 

No.306, Ext.236(20)  is not his signature as copyist of the document. 

Ext. 235(19) is the certified copy of jamabandi in the name of Sanjib 

Bora S/O Dimbeswar Bora of village Barpathar in respect of patta 

No. 240 dag No. 59, Ext. 235(20) is not his signature as copyist of the 

document.  Ext. 234(19) is the certified copy of jamabandi in the name 

of Prafulla Neog S/O Bhola Neog of village Bilatia in respect of patta 

No. 31 dag No. 135, Ext. 234(20) is not his signature as copyist of the 

document.  Ext. 233(19) is the certified copy of jamabandi in the name 

of Paresh Barman S/O Bhaben Barman in respect of patta No. 57 dag 
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No. 78, Ext. 233(20) is not his signature as copyist of the document. 

Ext.  113(16) is  the certified copy of  the jamabandi  in the name of 

Gobin Saikia S/O Mahesh Saikia of village Phandbari in respect of 

patta No. 72 dag No. 503, Ext. 113(17) is not his signature as copyist of 

the  document.   Ext.  112  is  the  loan  file  of  Hemanta  Prasad,  Ext. 

112(16) is the certified copy of jamabandi in the name of Hemanta 

Prasad S/O Jamuna Prasad of village Dhemagar in respect of patta 

No. 25 dag No. 98, Ext. 112(17) is not his signature as copyist of the 

document.  Ext. 117 (16) is the certified copy of the jamabandi in the 

name of Baba Baruah S/O Late Kando Baruah of village Bholabari in 

respect of patta No. 303 dag No. 372.  Ext. 167 is the certified copy of 

the jamabandi in the name of Dhiren Gogoi S/O Someswar Gogoi of 

village Dhemagar in respect of patta No. 41 dag 23,  Ext. 167(17) is 

not his signature as copyist of the document.   

67.  Ext. 164(11) is the certified copy of the jamabandi in the name 

of Haren Das S/O Telkar Das of village Naharani in respect of patta 

No. 136 dag No. 226, Ext. 164(12) is not his signature as copyist of the 

document.  Ext. 124(16) is the certified copy of the jamabandi in the 

name Nirmal Hazariak S/O Lokeswar Hazarika of village Dishabari 

in respect of patta No. 75 dag No. 51, Ext. 124(17) is not his signature 

as  copyist  of  the  document.   Ext.  178(16)  is  the  certified  copy  of 

jamabandi in the name of Gopal Prasad Deori S/O Salkania Deori of 

village Major Chapari in respect of patta No. 43 dag No. 225, Ext. 

178(17) is not his signature as copyist of the document.  Ext. 174(11) is 

the certified copy of the jamabandi in the name of Rameswar Prgu 

S/O Jiban Pegu of village Narayanpur in respect of patta No. 108 dag 

No. 53, Ext. 174(12) is not his signature as copyist of the document. 

Ext. 117(16) is the certified copy of jamabandi in the name of Raman 

Dey S/O Late Deben Dey of village Akrahil in respect of patta No. 27 

dag  No.  812,  Ext.  117(17)  is  not  his  signature  as  copyist  of  the 

document.    Ext.  221(19) is  the certified copy of  jamabandi  in the 

name  of  Budheswar  Neog  S/O  Late  Madai  Neog  of  village  No.  2 

Barpathar in respect of patta No. 27 dag No. 35, Ext. 221(20) is not his 

signature as copyist of the document.   Ext. 220(12) is the certified 
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copy of jamabandi in the name of Kamal Bora S/O Bujar Bora of 

village Baralapar in respect of patta No. 59 dag No. 330, Ext. 220(13) 

is not his signature as copyist of the document.   Ext. 27(16) is the 

certified copy of jamabandi in the name of Ananda Saikia S/O Biren 

Saikia of village Tengapathar in respect of patta No. 53 dag No. 128, 

Ext. 27(17) is not his signature as copyist of the document.  Ext. 238 is 

the loan file of Jayanta Phuka and Ext. 238(19) is the certified copy of 

jamabandi in the name Jayanta Phukan in respect of patta No. 430 

dag  No.  34,  Ext.  238(20)  is  not  his  signature  as  copyist  of  the 

document.   Ext. 238(21) is not the official seal. Ext. 139 is the loan file 

of Roma Neog  and Ext. 139(11) is the certified copy of jamabandi in 

the name of Roma Neog in respect of Patta No. 315 dag No. 405, Ext.  

139(12) is not his signature as copyist of the document.   Ext. 139(13) 

is not the official seal. 

68.  Ext.  148  is  the  loan  of  Kiron  Baruah,  Ext.  148(16)  is  the 

certified copy of jamabandi in the name of Kiron Baruah in respect of 

patta No. 234 dag No. 122, Ext. 148(17) is not his signature as copyist 

of the document.   Ext. 148(18) is not the official seal. Ext. 149 is the 

loan file of Pulin Saikia, Ext. 149(6) is the certified copy of jamabandi 

in the name of Pulin Saiaki in respect of patta No. 92 dag No. 64, Ext. 

149(7) is not his signature as copyist of the document, Ext. 149(8) is 

not the official seal.  Ext. 158 is the loan file of Pradip Baruah, Ext. 

158(16)  is  the  certified  copy  of  jamabandi  in  the  name  of  Pradip 

Baruah in respect  of patta No. 17 dag No. 25, Ext. 158(17) is not his 

signature as copyist of the document, Ext. 158(18) is not the official 

seal.  Ext. 38 is the loan file of Hiron Neog, Ext. 38(11) is the certified 

copy of jamabondi in the name of Hiron Neog in respect of patta No. 

17  dag  No.  29,  Ext.  38(12)  is  not  his  signature  as  copyist  of  the 

document, Ext. 38(13) is not the official seal. Ext. 31 is the loan file 

Ramnaresh Uadab, Ext. 31(14) is the certified copy of jamabandi in 

the name Ramnaresh Yadab in respect of patta No. 34 dag No. 709, 

Ext. 31(15) is not his signature as copyist of the document. Ext. 153 is 

the loan file of Gobin Bhuyan, Ext. 153(16) is the certified copy of 

jamabandi in the name Gobin Bhuyan in respect of patta No. 18 dag 
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No. 27, Ext. 153(17) is not his signature as copyist of the document. 

Ext. 22 is the loan file of Kuladhar Saikia, Ext. 22(19) is the certified 

copy of jamabandi in the name of Kuladhar Saikia in respect of patta 

No.  39  dag  19,  Ext.  22(20)  is  not  his  signature  as  copyist  of  the 

document.  Ext. 22(21) is not the official seal. Ext. 23 is the loan file of 

Rajib Chekandhara, Ext. 23(25) is the certified copy of jamabandi in 

the name of Rajib Chekandhara in respect of patta No. 28 dag No. 

120, Ext. 23(26) is not his signature as copyist of the document and 

Ext. 23(27) is not the official  seal.  Ext.  24 is  the loan file of Jogen 

Saikia,  Ext.  24(5)  is  the  certified  copy  of  jamabandi  in  the  Jogen 

Saikia in respect of patta No. 217 dag No. 121, Ext. 24(26) is not his 

signature as copyist of the document and Ext. 24(27) is not the official 

seal. 

69.  PW-8 Sri Ibrahim Ali ADC, Dhemaji has stated that during the 

year 1992-93 he was working as Extra Asstt. Commissioner at North 

Lakhimpur. During that period he was also In Charge Sub-Registrar 

of  North  Lakhimpur.  During  investigation  police  had  shown  him 

certain  documents  which  were  seized  in  connection with this  case. 

Those  documents  non  encumbrance  certificates  do  not  bear  his 

signatures and all his signatures were forged in those documents and 

the seal which were used in the form are also not genuine.  Ext. 7(21) 

is the Non Embankment Certificate issued by Sub Registrar, North 

Lakhimpur in favour of Chandreswar Barua of village Bighabari on 

5.1.94 in respect of patta No. 28 dag No. 11 of Kherighat Mouza, Exts. 

7(22) & 7(23) are not his signatures. Ext. 7(24) & 7(25) are not the 

official seal of Sub Registrar, North Lakhimpur. Ext. 242(21) is the 

NOC issued by Sub Registrar, North Lakhimpur in favour of Babul 

Hazarika in respect of patta No. 23 dag No. 313 of village Shapara 

Hill, Exts. 242(22) & 242(23) are not his signatures, Exts. 242(24) & 

242(25) are not the official  seal.  Ext.  240(21) is the NEC issued by 

Sub  Registrar,  North  Lakhimpur  in  favour  of  Jeevan  Hazariak 

partaining to land patta No. 31 dag No. 105 of 3 No. Vellabari village. 

Ext. 240(22) & 240(23) are not his signatures. Ext. 240(24)& 240(25) 

are  not  the  official  seal.  Ext.  59(18)  is  the  NEC  issued  by   Sub 
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Registrar, North Lakhimpur in favour of Ajit Saikia pertaining land 

pata No. 25 dag No. 102 of village Boroliapar, Ext. 59(18) & 59(19) 

are not his signatures and Ext. 59(21) & 59(22) are not the official 

seals.  Ext.  5(15)  is  the  NEC  issued  by  Sub  Registrar,  North 

Lakhimpur in favour Lohi Bora pertaining to land patta No 37 dag 

No. 49 of village Mayachuti. Ext. 5(16) & 5(17) are not his signatures 

and Ext. 5(18) & 5(19) are not the official  seal.  Ext.  275(16) is the 

NEC issued by Sub Registrar, North Lakhimpurin favour of Deven 

Bharali  of village No. 2 Tati Bahar pertaining to land patta No. 27 

dag  No.  43,  Exts.  275(17)  &  275(18)  are  not  his  signatures.  Ext. 

251(15)  is  the  NEC issued by  Sub Registrar,  North  Lakhimpur  in 

favour of Bholai Deori pertaining to land patta No. 44 dag 100. Exts. 

251(16) & 251(17) are not his signatures, Ext. 251(18) & 251(19) are 

the official seals of  Sub Registrar, North Lakhimpur. Ext. 294(3) is 

the NEC issued by  Sub Registrar,  North Lakhimpur in favour of 

Arun Hazarika pertaining to the land patta No. 19 dag No. 28, Exts. 

294(4) & 294(5) are not his signatures, Exts. 294(6) & 294(7) are not 

the official seal of  Sub Registrar, North Lakhimpur. Exts. 

70.  267(21) is the NEC issued by  Sub Registrar, North Lakhimpur 

in favour of Pradip Hazarika pertaining to land patta No. 280 dag No. 

38,  Exts.  267(22) & 267(23) are not  his  signatures,  Ext.  267(24) & 

267(25) are not the official seal. Exts. 263(21) is the NEC issued by 

Sub  Registrar,  North  Lakhimpur  in  faovur  of  Amulya  Borgohain 

pertaining to land patta No. 803 dag No. 405, Exts. 263(22) & 263(23) 

are not his signatures, Exts. 263(24) & 263(25) are not the official seal 

of  Sub Registrar, North Lakhimpur.  He has also stated that Exts. 

214 is the relevant file of Bubul Bora, Ext. 214(11) is the NEC issued 

to Bubul Bora on 18.5.91 and Ext. 214(12) is not his signature as In 

Charge Sub Registrar, North Lakhimpur. Exts. 213 is the relevant file 

of  Dimbeswar Bora,  Ext.  213(19) is  the NEC issued to Dimbeswar 

Bora on 20.11.93 and Ext. 213(2) is not his signature.  Ext. 206 is the 

relevant  file  of  Bap  Hazarika,  Ext.  206(13)  is  the  NEC and  Exts. 

206(14) is not his signature.  Ext. 205 is the relevant file Lalit Dutta, 

Ext. 205(19) is the NEC and Exts. 205(20) is not his signature.  Ext. 
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199 is the relevant file of Nitul Hazarika, Ext. 199(11) is the NEC and 

Exts. 199(12) is not his signature. Ext. 198 is the relevant file of Akan 

Gogoi, Ext. 198(16) is the NEC and Ext. 198(17) is not his signature. 

Ext. 272 is the relevant file of Dhana Kt. Das, Exts. 272(11) is the NEC 

issued on 21.5.91 and Ext. 272(12) is not his signature. Exts. 194 is the 

relevant file of Miss Sewali Das, Exts. 194(16) is the NEC issued on 

6.1.92 and Ext. 194(17) is not his signature.  Exts. 8 is the relevant file 

of Haliram Das, Ext. 8(19) is the NEC issued on 18.6.92 and Ext. 8(20) 

is not his signature.  Ext. 200 is the relevant file of Budheswar Bora, 

Ext.200(11) is the NEC issued on 4.1.92 and Ext. 200(12) is not his 

signature. Ext. 217 is the relevant file of Sarudhar Das, Ext. 217(8) is 

the NEC issued on 30.12.92 and Ext. 217(9) is not his signature. Ext. 

155 is the relevant file of Sada Sas, Ext. 155(16) is the NEC issued on 

28.9.92 and Ext. 155(17) is not his signature. Ext. 230 is the relevant 

file of Khagen Bora, Ext. 230(18) is the NEC issued on 18.8.93 and 

Ext.  230(19)  is  not  his  signature.  Ext.  232  is  the  relevant  file  of 

Parameswar Das, Ext. 232(19) is the NEC issued on 28.4.92 and Ext. 

232(20) is not his signature. 

71.  Ext. 145 is the relevant file of Sarbeswar Mudai, Ext. 145(16) is 

the NEC issued on 19.12.93 and Ext. 145(17) is not his signature. Ext. 

135 is the relevant file of Deoti Das, Exts. 135(16) is the NEC issued on 

20.11.93 and Ext. 135(17) is not his signature. Ext. 123 is the relevant 

file of Madhab Hazarika, Ext. 273(19) is the NEC issued on 28.11.92 

and Ext. 273(20) is not his signature. Ext. 254 is the relevant file of 

Bipul  Deori,  Ext.  254(22)  is  the  NEC  issued  on  28.7.93  and  Ext. 

254(23)  is  not  his  signature.  Ext.  32  is  the  relevant  file  of  Pradip 

Goswami, Exts. 32(19) is the NEC issued on 30.12.93 and Ext. 32(20) 

is not his signature.  Ext. 148 is the relevant file of Kiron Baruah, Ext. 

148  (19)  is  the  NEC issued on 20.3.93  and Ext.  148(20)  is  not  his 

signature.  Ext. 103 is the relevant file of Mohan Das, Ext. 103(9) is 

the NEC issued on 25.9.93 and Ext. 103(10) is not his signature. Ext. 

139 is the relevant file of Rama Neog, Ext. 139(11) is the NEC issued 

on  18.3.93  and  Ext.  139(12)  is  not  his  signature.  Ext.  237  is  the 

relevant file of Puni Ram Das and Ext. 237(16) is the NEC issued on 
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20.11.93 and Ext. 237(17) is not his signature.  Ext. 238 is the relevant 

file of Jayanta Phukan, Ext. 238(19) is the NEC issued on 20.9.93 and 

Ext. 238(20) is not his signature.  Ext. 21 is the relevant file of Miss 

Dipti Deori, Ext. 21(19) is the NEC issued on 20.3.93 and Ext. 21(20) 

is not his signature.  Ext. 16 is the relevant file of Bikash Sarka, Ext. 

16(13)  is  the  NEC  issued  on  28.7.93  and  Ext.  16(14)  is  not  my 

signature. Ext. 18 is the relevant file of Deben Bhuyan, Ext. 18(19) is 

the NEC issued on 20.3.93 and Ext. 18(20) is not his signature. Ext. 25 

is the relevant file of Smti Lilabati  Prasad, Ext. 25(31) is the NEC 

issued on 13.7.92 and Ext. 25(32) is not his signature.   Ext. 219 is the 

relevant file of Prasanta Hazarika, Ext. 219(12) is the NEC issued on 

4.1.92 and Ext. 219(13) is not his signature.  Ext. 216 is the relevant 

file of Smti. Ratneswari Das, Ext. 216(12) is the NEC issued on 4.1.92 

and Ext. 216(13) is not his signature.  Ext. 201 is the relevant file of 

Bogai Hazarika, Ext. 201(19) is the NEC issued on 5.1.92 and Ext. 

201(20)  is  not  his  signature.  Ext.  218  is  the  relevant  file  of  Miss 

Champa Bhuyan, Ext. 218(13) is the NEC issued on 11.4.92 and Ext. 

218(14) is not his signature. Ext. 157 is the relevant file of Narayan 

Bora,  Ext.  157(16)  is  the  NEC issued  on  22.12.93  and  application 

appears to be on 3.1.94 and Ext. 157(17) is not his signature. 

72.  Ext. 223 is the relevant file of Mohan Bora, Ext. 223(16) is the 

NEC issued on 20.6.93 and Ext. 223(17) is not his signature. Ext. 222 

is the relevant file of Pramod Baruah, Ext.222(7) is the NEC issued on 

7.12.93 and Ext.222(8) is not his signatusre. Ext.156 is the relevant file 

of  Pradip  Bhuyan,  Ext.156(16)  is  the  NEC  issued  on  17.9.93  and 

Ext.156(17) is not his signature. Ext.226 is the relevant file of Ranjit 

Saikia, Ext.226(19) is the NEC issued on 13.5.93 and Ext.226(20) is 

not  his  signature.  Ext.146  is  the  relevant  file  of  Moni  Borah, 

Ext.146(16) is the NEC issued on 20.12.93 and Ext.146(17) is not his 

signature. Ext.215 is the relevant file of Sri Santi Das, Ext.215(13) is 

the  NEC  issued  on  31.5.92  and  Ext.215(14)  is  not  his  signature. 

Ext.173 is the relevant file of Sri Raju Deori, Ext.173(11) is the NEC 

issued on 28.6.93 and Ext.173(12) is not his signature. Ext. 265 is the 

relevant  file  of  Sri  Bhaben  Baruah,  Ext.265(19)  is  NEC issued on 
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12.5.93 and Ext.265(20) is not his signature. Ext. 179 is the relevant 

file  of  Moni  Borah,  Ext.179(16)  is  the  NEC issued on 20.4.93  and 

Ext.179(17)  is  not  his  signature.  Ext.177  is  the  relevant  file  of  Sri 

Nagen Das, Ext.177(11) is the NEC issued on 16.5.92 and Ext.177(12) 

is not his signature.  Ext.168 is the relevant file  of Miss Patneswari 

Deori, Ext.168(16) is the NEC issued on 28.6.93 and Ext.168(17) is not 

his  signature.  Ext.131  is  the  relevant  file  of  Sri  Suresh  Das, 

Ext.131(16) is the NEC issued on 28.10.93 and Ext.131(17) is not his 

signature. Ext.140 is the relevant file of Smti. Bina Devi, Ext.140(16) 

is the NEC issued on 14.7.92 and Ext.140(17) is not his signature. Ext. 

120 is the relevant file of Sri Mahanlal Jadav, Ext.120 (11) is the NEC 

issued on 2.10.93 and Ext.120(12) is not his signature. Ext. 128 is the 

relevant file of Smti Jaymati Deori, Ext.128(16) is the NEC issued on 

30.12.93 and 128(17) is not his signature. Ext.132 is the relevant file of 

Sri  Balo  Kakati,  132(16)  is  the  NOC  issued  on  20.12.93  and 

Ext.132(17) is  not his  signature.  Ext.  133 is  the relevant file  of Sri 

Thaneswar  Bar,  Ext.133(16)  is  the  NEC  issued  on  10.6.91  and 

Ext.133(17)  is  not  his  signature.  Ext.141  is  the  relevant  file  of  Sri 

Dharmeswar  Das,  Ext.141(16)  is  the  NOC  issued  on  20.11.93  and 

Ext.141(17) is  not his  signature.  Ext.  158 is  the relevant file  of Sri 

Pradip Baruah, Ext.158(16) is the NEC issued on 18.12.93 and Ext. 

158(17) is not his signature. Ext. 110 is the relevant file of Rama Kt. 

Das, Ext. 110(14) is the NEC issued on 2.12.93 and Ext. 110(15) is not 

his signature.  

73.  Ext. 153 is the relevant file of Gobind Bhuyan, Ext. 153(18) is 

the NEC issued on  7.9.93 and Ext. 153(19) is not his signature. Ext. 

107 is  the relevant file  of  Mantu Bhuyan, Ext.  107(18) is  the NEC 

issued on 22.3.93 and Ext. 107(19) is not his signature.  Ext. 102 is the 

relevant file of Miss Numali Deori, Ext. 102(19) is the NEC issued on 

8.7.93 and Ext. 102 (20) is not his signature.  Ext. 22 is the relevant file 

of Sri Kuladhar Saikia, Ext. 22(22) is the NEC issued on 20.10.92 and 

Ext.  22(23) is not his signature.  Ext.  23 is the relevant file of Sri 

Rajib Chakanidhara, Ext. 23(28) is the NEC issued on 19.12.93 and 

Ext.  23(29)  is  not  his  signature.  Ext.  159  is  the  relevant  file  of 
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Dimbeswar Sarma, Ext. 159(11) is the NEC issued on 28.8.91 and Ext. 

159(12) is not his signature.  Ext. 116 is the relevant file of Hem Bora, 

Ext. 116(11) is the NEC issued on 22.6.93 and Ext. 116(12) is not his 

signature.  Ext. 152 is the relevant file of Khagen Bora, Ext. 152(16) is 

the NEC issued on 14.4.93 and Ext. 152(17) is not his signature.  Ext. 

34 is the relevant file of Sri Pohar Das, Ext. 34(16) is the NOC issued 

on 10.4.91 and Ext. 34(17) is not his signature. Ext. 169 is the relevant 

file of Deva Das, Ext. 169(16) is the NOC issued on 28.5.91 and Ext. 

169(17)  is  not  my signature.  Date  of  application  appears  to  be  on 

5.3.93.   Ext.  136  is  the  relevant  file  of  Dimbeswar  Bhuyan,  Ext. 

136(16)  is  the  NOC  issued  on  16.6.92  and  Ext.  136(17)  is  not  his 

signature.   Ext.  228 is  the  relevant  file  of  Miss  Pahati  Deori,  Ext. 

228(19)  is  the  NEC  issued  on  28.7.93  and  Ext.  228(20)  is  not  his 

signature.  Ext. 72 is the relevant file of Miss Nizara Das, Ext. 72(18) 

is the NOC issued on 3.4.92 and Ext. 72(19) is not his signature.   Ext. 

187 is the relevant file of Phanidhar Kakati, Ext. 187(18) is the NOC 

issued on 16.8.92 and Ext. 187(19) is not his signature. Ext. 109 is the 

relevant file  of Sri Suren Bora,  Ext.  109(13) is  the NOC issued on 

28.8.93 and Ext. 109(14) is not his signature. 

74.  PW-9 Smti.  Ghanakanti  Sut,  Copyist  has  stated  that  during 

1984  she  has  been  working  as  Copyist  in  the  office  of  the  Dy. 

Commissioner, North Lakhimpur. As copyist her duty is to furnish 

the  certified  copies  of  jamabandi  and  judgment  and  orders  on 

application  of  the  parties  with  the  order  of  Revenue  Sheristadar. 

During investigation of the case police had shown her certain certified 

copies of jamabandi which do not bear her signatures. Ext.295 is the 

loan  file  of  Sri  Roma  Morang.  Ext.295(1)  is  the  certified  copy  of 

Jamabandi  pertaining  to  the  land  of  Roma  Morang  under  patta 

No.192 and dag No.25. Ext.295(2) is not her signature. Ext.295(3) is 

not the official  seal.  Ext.193(19) is  the certified copy of Jamabandi 

pertaining to the land of Dibya Bhuyan under patta No.189 and dag 

No.37. Ext. 193(21) is not the official seal. Ext.83(16) is the certiried 

copy  of  Jamabandi  of  Sri  Kusheswar Barua,  S/O.  late  Dutta  Ram 

Barua pertaining to the land covered by patta No.739 and dag No.97. 
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Ext.83(17)  is  not  her  signature.  Ext.92(16)  is  the  certified  copy  of 

Jamabandi  of  Sri  Jogeswar Sharma,  S/O late  Uma Kanta Sharma 

pertaing  to  the  land  covered  by  patta  No.286  and  dag  No.68. 

Ext.92(18) is not the official seal. Ext.96(11) is the certified copy of 

Jamabandi of Sri Promode Nazir, S/O. Sri Kali Ram Nazir pertaining 

to the land covered by patta No.842 and dag No.89. Ext.96(12) is not 

her signature and Ext.96(13) is not the official seal. Ex.210 is the loan 

file  of  Jiban  Borah  and  Ex.210(6)  is  the  certified  copy  of  the 

zamabandi pertaining to the land of Jiban Borah under patta No.118 

and dag No.114. Ex. 210(7) is not her signature and Ex.210(8)is not 

the official seal. Ext.247 is the loan application file of Deben Borah 

and Ex.247(19) is the certified copy of the zamabandi pertaining to 

the  land  of  Deben  Borah  under  patta  No.962  and  dag  No.63. 

Ex.247(20) is not her signature and Ex.247(21) is the official seal. Ex. 

Ex.258  is  the  loan  file  of  Kali  Ram  Barah  and  Ex.258(19)  is  the 

certified copy of zamabandi pertaining to the land of Kaliram Borah 

under patta No.321 and dag No.112. Ex.258(20) is not her signature 

and  Ex.258(21)  is  not  the  official  seal.  Ex.243  is  the  loan  file  of 

Indreswar  Saikia.  Ex  243(19)  is  the  certified  copy  of  zamabandi 

pertaining to the land of Indreswar Saikia under patta No.203 and 

dag No.27. Ex.243(20) is not her signature and Ex.243(21) is not the 

official  seal.  Ex 106 is the loan file of Smti Mridula Deori and Ex. 

106(1)  is  the certified copy of  jamabandi  pertaining to the land of 

Smti Mridula Deori and Ex 106(1) is the certified copy of zamabandi 

pertaining to the land of Smti Mridula Deori under patta No.173 and 

dag No.38. Ex 106(2) is not her signature and Ex 106(3) is not the 

official seal. 

75.  Ex 270 is  the  file  Kali  Ram Kaibarta  and Ex.270(11)  is  the 

certified copy of zamabandi pertaining to land of Kali Ram Kaibarta 

under  patta  No.11 and dag No.567 and 568.  Ex.270(12)  is  not  her 

signaturte and Ex.270(13) is not the official seal. Ex.111 is the loan file 

of  umeswar  Borah  and  Ex.111(1)  is  the  certified  copy  of  the 

zamabandi pertaining to land of Umeswar Borah under patta No.581 

and dag no.58. Ex 111(2) is not her signature and Ex 111(3) is not the 
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official seal. Ex 14 is the loan file of Sri Rajani Tamuli and Ex 14(19) 

is the certified copy of the zamabandi pertaining to the land Rajani 

Tamuli  under  patta  No.257  and  Dag  No.72.  Ex  14(20)  is  not  her 

signature and Ex. 14(21) is not the official seal. Ex 13 is the loan file of 

Bubul  Sarmah  and Ex 13(119)  is  the  certified  copy  of  zamabandi 

pertaining to the land of Bubul Sarmah under patta No.214 and dag 

No.11. Ex.13(20) is not her signature and Ex. 13(21) is not the official 

seal. Ex.273 is the loan file of Madhab Hazarika and Ex 273(19) is the 

certified  copy  of  zamabandi  pertaining  to  the  land  of  Madhab 

Hazarika  under  patta  No.3  and  dag  No.85.  Ex  273(20)  is  not  her 

signature and Ex 273(21) is not the official seal. Ex.274 is the loan file 

of  Smti  Lalita  Deori  and  Ex.  274(19)  is  the  certified  copy  of 

zamabandi  pertaining to the land Lalita Deori under patta No.181 

and dag No.66. Ex 274(20) is not her signature and Ex. 274(21) is not 

the official seal. Ex.93 is the loan file of Sri Putali Deori and Ex.93(1) 

is  the certified copy of  zamabandi  pertaining to the land of  Putali 

Deori under patta No.187 and dag No.78. Ex 93(2) is not her signature 

and Ex.93(3) is not the official seal. Ex 28 is the loan file of Rameswar 

Das and Ex 28(16) is the certified copy of the zamabandi pertaining to 

the land of Rameswar Das under patta No.112 and dag No.124. Ex 

28(17) is not her signature and Ex 28(18) is not the official seal. Ex 30 

is the loan file of Sri Pranab Baruah and Ex 30(6) is the certified copy 

of zamabandi pertaining to the land of Pranab Baruah under patta 

No.243 and dag No.42. Ex 30(7) is not her signature and Ex 30(8) is 

not the official seal. Ex 32 is the loan file of Pradip Goswami and Ex 

32(16) is  the certified copy of zamabandi  pertaining to the land of 

Pradip Goswami under patta No.153 and dag No.35. Ex 32(17) is not 

her signature and Ex.32(18) is not the official seal. Ex.237 is the loan 

file  of  Puni  Ram  Das  and  Ex  237(13)  is  the  certified  copy  of 

zamabandi pertaining to the land of Puni Ram Das under patta No.80 

and dag No.24. Ex237(14) is not her signature and Ex 237(15) is not 

the official seal. 

76.  Ex 182 is  the loan file  of  Lohit  Dutta and Ex 182(16) is  the 

certified  copy  of  zamabandi  pertaining  to  the  land of  Lohit  Dutta 
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under patta No.84 and dag No.48. Ex 182(17) is not her  signature and 

Ex.182(18) is  not the official seal.  Ex 181 is  the loan file  of Kamal 

Saikia and Ex 181(6) is the certified copy of the zamabandi pertaining 

to the land of Kamal Saikia under patta No.204 and dag No.43. Ex 

181(7)  is  not  her  signature  and  Ex.181(8)  is  not  the  official  seal. 

Ex.180 is the loan file of Putul Saikia and 180(16) is the certified copy 

of  zamabandi  pertaining  to  the  land  of  Putul  Saikia  under  patta 

No.206 and dag No.62. Ex 180(7) is not her signature and Ex 180(118) 

is not the official seal. Ex 110 is the loan file of Rama Kanata Das and 

Ex 110(11) is the certified copy of zamabandi pertaining to the land of 

Rama Kanata Das under patta No.273 and dag no.39. Ex 110(12) is 

not her signature and Ex 110(13) is not the official seal. Ex 108 is the 

loan file of Smti Urmila Dutta dnd Ex 108(16) is the certified copy of 

the  zamabandi  pertaining  to  the  land  Urmila  Dutta  under  patta 

no.595 and dag No.59. Ext 108(17) is not her signature and Ex 108(18) 

is not the official seal. Ex. 107 is the loan file of Mantu Bhuyan and Ex 

107(17) is the certified copy of the zamabandi pertaining to the land 

of Mantu Bhuyan under patta No.225 and dag No.64. Ex 107(17) is 

not her signature. Ex 103 is the loan file of Mohan Das and Ex 103(6) 

is the certified copy of zamabandi pertaining to the land of Mohan 

Das under patta No.630 and dag No.65. Ex 103(7) is not her signature 

and Ex.103(8) is not the official seal. Ex 102 is the loan file of Numali 

Deori and Ex 102(16) is the certified copy of zamabandi pertaining to 

the  land  of  numali  Deori  under  patta  No.16  and  dag  No.28.  Ex. 

102(17) is not her signature and Ex 102(18) is not the official seal. Ex 

254 is the loan file of Bipul Deori and Ex 254(19) is the certified copy 

of zamabandi pertaining to the land of Bipul Deori under patta No.28 

and dag No.30. Ex 254(20) is not her signature and Ex 254(21) is not 

the official seal. 

77.  Ex 253 is the loan file of Purnananda Bora and Ex 253(119) is 

the certified copy of zamabandi pertaining to the land of Purnananda 

Bora  under  patta  No.  273  and  dag  No.27.  Ex  253(20)  is  not  her 

signature and Ex 253(21) is not the official seal. Ex 252 is the loan file 

of  Smti  Nirumai  Das  and  Ex  252(19)  is  the  certified  copy  of 

zamabandi pertaining to the land of Nirumai Das under patta No.25 
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and dag No.15. Ex 252(20) is not her signature and Ex 252(21) is not 

the  official  seal.  Ex 249 is  the  loan file  of  Ananta  Kakati  and Ex 

249(18) is the certified copy of the zamabandi pertaining to the land 

of Ananta Kakati under patta No.179 and dag No.19. Ex 249(19) is 

not her signature and Ex 249(20) is not the official seal. Ex 248 is the 

loan file of Narayan Saikia and Ex 248(13) is  the certified copy of 

zamabandi  pertaining  to  the  land  of  Narayan  Saikia  under  patta 

No.42 and dag No.25. Ex 248(14) is not her signature and Ex 248(15) 

is not the official seal. Ex 195 is the loan file of Mahesh Kumar Gogoi 

and Ex 195(18) is the certified copy of zamabandi pertaining to the 

land of Mahesh Kumar Gogoi under patta No.80 and dag No.15. Ex 

195(19) is not her signature and Ex 195(20) is not the official. Ex 202 

is the loan file of Biren Borah and Ex 202(7) is the certified copy of 

zamabandi pertaining to the land of Biren Borah under patta No.15 

and dag No.80. Ex 202(8) is not her signature and Ex 202(9) is not the 

official  seal.  Ex 208 is  the  loan file  of  Smti  Daibaki  Deori  and Ex 

208(19) is the certified copy of the zamabandi pertaining to the land 

of Dibaki Deori under patta No.110 and dag No.88. Ex 208(20) is not 

her signature and Ext. 208(21) is not the official seal. Ex 261 is the 

loan file of Upen Doley and Ex 261(19) is the certified copy of the 

zamabandi pertaining to the land Upen Doley under patta No.252 and 

dag No.62. Ex 261(20) is not her signature and Ex 261(21) is not the 

official seal. Ex 15 is the loan file of Sri Bogi Ram Das and Ex 15(19) 

is the certified copy of the zamabandi pertaining to the land of Bogi 

Ram Das under patta No.105 and dag No.15.  Ex 15(20) is  not her 

signature and Ex 15(21) is not the official seal. Ex 6 is the loan file of 

Babul  Bani  and  Ex  6(7)  is  the  certified  copy  of  the  zamabandi 

pertaining to the land of Babul Bania under patta No.282 and dag 

No.29. Ex 6(8) is not her signature and Ex 6(9) is not the official seal. 

Ex 26 is the loan file of Dimba Bora and Ex 26(19) is the certified 

copy of the zamabandi pertaining to the land of Dimba Bora under 

patta no.266 and dag No.21. Ex 26(20) is not her signature and Ex 

26(21) is not the official seal. Ex 79 is the loan file of Sri Gabin Deori 

and Ex 79(16) is the certified copy of the zamabandi pertaining to the 

land of Gabin Deori under patta No.185 and dag No.18. Ex 79(17) is 
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not her signature and Ex 79(18) is not the official seal. Ex 211 is the 

loan file of Puwaram Borah and Ex 211(19) is the certified copy of the 

zamabandi  pertaining  to  the  land of  Puwaram Borah under  patta 

No.22 and dag No.130. Ex 211(20) is not her signature and Ex 211(21) 

is not the official seal. 

78.  Ex  80  is  the  loan file  of  nagen Borah  and Ex 80(16)  is  the 

certified copy of  zamabandi  pertaining to  the  land of  Nagen Bora 

under patta No.689 and dag No.86. Ex 80(17) is not her signature and 

Ex 80(18) is not the official seal. Ex 99 is the loan file of Rupeswar 

Saikia and Ex 99(16) is the certified copy of the zamabandi pertaining 

to the land of Rupeswar Saikia under ptta No.212 and dag No.344. Ex 

99(17) is not signature and Ex 99(18) is the official seal. Ex 129 is the 

loan file of Smti Kalimai Saikia and Ex 129(16) is the certified copy of 

zamabandi  pertaining  to  the  land  of  Kalimai  Saikia  under  patta 

No.289 and dag No.28. Ex 129(17) is not her signature and Ex 129(18) 

is not the official seal. Ex 121 is the loan file of Sri Arup Dutta and Ex 

121(16) is the certified copy of the zamabandi pertaining to the land 

of Arup Dutta under patta No.392 and dag No.13. Ex 121(17) is not 

her signature Ex 121(18) is not the official seal. Ex 122 is the loan file 

of  Sri  Raju  Deori  and  Ex  122(16)  is  the  certified  copy  of  the 

zamabandi pertaining to the land of Raju Deori under patta No.231 

and dag No.28. Ex 122(17) is not her signature and Ex 122(18) is not 

the official seal. Ex 227 is the loan file of Sri Lila Hazarika and Ex 

227(19) is the certified copy of the zamabandi pertaining to the land 

of Lila Hazarika under patta No.362 and dag No.282. Ex 227(20) is 

not her signature and Ex 227(21) is not the official seal. Ex 126 is the 

loan  file  of  Babul  Saikia  and  Ex  126(11)  is  the  certified  copy  of 

zamabndi pertaining to the land of Babul Saikia under patta No.188 

and dag No.81 Ex 126(12) is not her signature and Ex 126(13) is not 

the  official  seal.  Ex  245  is  the  loan  file  of  Sri  Nakul  Das  and  Ex 

245(19) is the certified copy of the zamabandi of Nakul Das under 

patta No.12 and dag no.14. Ex 245(20) is not her signature and Ex 

245(21) is not the official seal. Ex 166 is the loan file of Ratul Baruah 

and Ex 188(11) is the certified copy of the zamabandi pertaining to 
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the  land  of  Ratul  Baruah  under  patta  No.785  and  dag  No.87.  Ex 

166(12) is not her signature and Ex 166(13) is not the official seal. Ex 

165 is the loan file of Sri Dhiren Das and Ex 165(16) is the certified 

copy of the zamabandi pertaining to the land of Dhiren Das under 

patta No.221 and dag No.26. Ex 165(17) is not her signature and Ex 

165(18) is not the official seal. 

79.  Ex 170 is the loan file of Smti Binu Baruah and Ex 170(16) is 

the certified copy of the zamabandi pertaining to the land of Binu 

Baruah under  patta  No.588  and dag  No.85.  Ex  170(17)  is  not  her 

signature and Ex 170(18) is not the official seal. Ex 118 is the loan file 

of  Smti  Kanak  Das  and  Ex  118(16)  is  the  certified  copy  of  the 

zamabandi pertaining to the land of Kanak Das Ex 118(17) is not her 

signature and Ex 118(18) is not the official seal. Ex 176 is the loan file 

of  Sri  Ratneswar Bora and Ex 176(16) is  the certified copy of  the 

zamabandi pertaining to the land of Ratneswar Borah under patta 

No.101  and  dag  No.333.  Ex  176(17)  is  not  her  signature  and  Ex 

176(18) is not the official  seal.  Ex 127 is the loan file of Sri Kalita 

Deori and Ex 127(6) is the certified copy of zamabandi pertaining to 

the land of Kalita Deori under patta No.156 and dag No.68. ex 127(7) 

is not her signature and Ex 127(8) is not the official seal. Ex 130 is the 

loan file of Rajani Saikia and Ex 130(11) is the certified copy of the 

zamabandi pertaining to the land of Rajani Saikia under patta No.244 

and dag No.377. Ex 130(12) is not her signature. Ex 130(13) is not the 

official seal. Ex 134 is the loan file of Sri Bhaba Saikia and Ex 134(16) 

is the certified copy of zamabandi pertaining to the land of Bhaba 

Saikia  under  patta  No.219 and dag  No.112.  Ex  134(17)  is  not  her 

signature and Ex 134(18) is not the official seal. Ex 150 is the loan file 

of  Sri  Bipul  Hazarika  and  Ex  150(6)  is  the  certified  copy  of  the 

zamabandi pertaining to the land of Bipul Saikia under patta No.121 

and dag No.12, Ex 150(7) is not her signatureand Ex 150(8) is not the 

official seal. Ex 161 is the loan file of Dhani Ram Das and Ex 161(16) 

is  certified copy of the zamabandi pertaining to the land of Dhani 

Ram Das under patta No.14 and dag No.80.  Ex 161(17) is  not her 

signature and Ex 161(18) is not the official seal. Ex 162 is the loan file 
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of  Bhupen  Saikia  and  Ex  162(16)  is  the  certified  copy  of  the 

zamabandi pertaining to the land of Bhupen Saikia under patta No.12 

and dag No.80. Ex 162(17) is not her signature and Ex 162(18) is not 

the official  seal.  Ex 20 is  the loan file  of  Sri  Raju Baruah and Ex 

20(25) is the certified copy of the zamabandi pertaining to the land of 

Raju Baruah under patta No.158 and dag No.29. Ex 20(26) is not her 

signature and Ex 20(27) is not the official seal. Ex 114 is the loan file 

of Sri Dilip Borah and Ex 114(16) is the certified copy of Dilip Borah 

pertaining to the land of  Dilip Borah under patta No.106 and dag 

No.82. ex 114(17) is not her signature and ex 114(18) is not the official 

seal. Ex 225 is the loan file of Muhidhar Baruah and Ex 225(19) is the 

certified  copy  of  zamabandi  pertaining  to  the  land  of  Muhidhar 

Baruah under  patta  No.798  and dag  No.89.  Ex  225(20)  is  not  her 

signature and Ex 225(21) is not the official seal. Ex 224 is the loan file 

of  Sri  Pradip  Sarmah  and  Ex 224(19)  is  the  certified  copy  of  the 

zamabandi  pertaining  to  the  land  of  Pradip  Sarmah  under  patta 

No.65 and dag No.95. Ex 224(20) is not her signature and Ex 224(21) 

is not the official seal.

80.  PW-10 Sri Dambaru Chetri LDA of District Housing Officer, 

North  Lakhimpur  has  stated  that  during  the  period from 1994  to 

1997 he was working as LDA in the said office and it was his duty to 

receive the housing loan applications from the persons concerned. At 

that  time  one  Sri  Rana  Sarma  LDA  was  also  dealing  with  loan 

applications with him. During that period they received four to five 

hundred  loan  applications  which  were  sent  to  the  head  office  for 

sanction.  After  granting  sanction  the  applicant  is  to  make  an 

agreement  with housing board and then payment is  made.  At that 

time Ram Nath Doley and Hemanta Bora were working as District 

Housing  Officer  and  accused  Dhanjit  Sarma  working  as  Junior 

Engineer.  It  was  the  duty  of  the  Junior  Engineer  to  verify  the 

construction  works  and  after  visiting  the  sites  and  he  is  to  make 

progress  report.  PW-11  Sri  Kailash  Kr.  Bora  has  stated  that  on 

27.07.99  he  joined  as  District  Housing  Officer  at  Lakhimpur  and 
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police seized ESW, LIG, MIG and HIG schemes loans vide Ext.296 

and 297.

81.  PW-12  Sri  Umesh  Sarma  Hazarika  Copyist  of  DC  Office, 

Lakhimpur  has  stated  that  on  19.07.93  he  joined  in  that  post. 

Ext.228(19) is purported to be the certified copy of the Zomabondi of 

Patta  No.41  Dag  No.4  of  Bordeori  Village.  Ext.228(20)  is  not  his 

signature though it was written in his name. This Ext. contains the 

seal of Registrar Kanoongo office but the seal is fake. Ext. 138(16) is a 

fake zomabondi because it was not prepared by him and Ext. 138(17) 

is not his signature. 

82.  PW-13 Sri Ram Kumar Pegu has stated that from 1989 to 1995 

he  was  serving  as  Circle  Officer  of  Narayanpur  Circle.  For  the 

purpose of getting loan from housing board people used to come to 

collect income certificate from their office. During his tenure as Circle 

Officer he never signed the income certificates in Exts. No.2 to 276 

except the income certificate Ext.138(19). All three income certificates 

are fake. Ext.138(20) is the land holding certificate and Ext.138(21) is 

the land valuation certificate issued by him.

83.  PW-14 Smti Punam Rao Bora has stated that in the year 1992 

she was serving as attached Circle Officer of Narayanpur Circle of 

Lakhimpur  District.  In  absence  of  main  Circle  Officer  she  was 

incharge of  Circle  Officer.  After  calling a report from Latmandal, 

income  certificate  are  issued  by  the  Circle  Officer.  The  income 

certificates attached to Ext.2 to Ext.276 are not genuine certificates 

because those income certificates were not signed by her, because at 

that time she did not have the revenue power. 

84.  PW – 15 Md. Mirzafar Hussain has stated that in the month of 

July 94 he was deputed to the office of the District Housing Officer, 

North  Lakhimpur  as  Account  Asstt.  for  one  year.  Since  then  he 

worked in the aforesaid capacity in the office of the District District 

Housing  Officer,  North  Lakhimpur  till  December,  1999.  In  the 
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capacity of Account Asstt. he was entrusted with the duty of accounts 

and also  to handle  the ledger,  cash book and to  handing  over  the 

cheques to the loanees. During his tenure as the Account Asstt. he can 

not recollect as to the numbers of the cheques he handed over to the 

loanees. During his tenure some of the loanees repaid their loans but 

some of the them did not repay. At the time of handing over cheqes he 

did  not  know  that  some  of  the  loanees  were  fake  persons,  but 

subsequently he came to know the said fact. In the Lakhimpur district 

there is a circle under name and style of Narayanpur Circle. 

85.  PW – 16 Sri Sharashi Ranjan Das has stated that for the period 

w.e.f.  1994  to  1997  he  was  working  in  the  Vigilance  and  Anti-

Corruption in the copacity of Deputy Superintendent of Police. Before 

registration  of  the  instant  case  an enquiry  was  conducted  by  him. 

During  preliminary  enquiry  he  found  substances  as  regards  the 

allegation  of  misappropriation  of  Govt.  money  amounting  to 

Rs.1,00,00,000/-  (Rupees  one  corer)  in  the  Assam  Housing  Board 

against  officials  namely  Atul  Ch.  Borgohain,  Dhanjit  Sarma, 

Ramnath  Doley,  Parthapratim  Sarma,  Hemanta  Bora,  Bholanath 

Hazarika, Probodh Ch. Sarma and some others and to that affect he 

laid a written progress report.

86.  PW -17 Sri Lakhinath Phukan has stated that on 30th April, 

2007  he  retired  from  the  office  of  the  Sub-Registrar,  North 

Lakhimpur as the UDA. According to him after sanction of the loan 

made  by  the  Housing  Officer  an  instrument  is  required  to  be 

registered  before  the  Sub-Registrar.  Non  encumbrance  certificates 

are issued, if applications are  filed.  Ext.298 and Ext. 299 are the N.E. 

certificates  in  regard  to  immovable  properties  prepared  in  their 

office.  Ext.298(1)  and  Ext.299(1)  are  his  signatures.  Both  the 

certificates were  not signed by the  concerned Sub-Registrar.  The 

certificates  are normally  kept  in  his  custody till  put up before the 

Sub-Registrar for his signature. 
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87.  PW – 18 Sri  Kamaleswar Dutta  has stated that  on 6.4.1999 

while he was working as Deputy Superintendent of Police, Vigilance 

& Anti-Corruption, Assam he was entrusted with the investigation of 

the case and in course of investigation he examined the witnesses and 

also seized the documents. On completion of the investigation he laid 

the  chargesheet  vide Ext.  300 wherein Ext.  300(1)  is  his  signature, 

Ext.300(2) is the signature of the then S.P. Mr. B. Goswami whereby 

the chargesheet was forwarded. In course of investigation he seized as 

many  as  three  documents  vide  Ext.  227,  wherein  Ext.277(4)  is  his 

signature.  Further  he  seized   278  Nos.  of  documents  vide  Ext.  1 

wherein Ext.1(47) is his signature. He had carefully gone through the 

contents of the exhibited documents and he maintained a note against 

each  file  in  his  case  diary.  During  investigation  he  obtained  the 

prosecution sanction (Ext. 301). 

88.  On  perusal  of  the  evidence  of  prosecution  witnesses  it 

transpires  that    the  prosecution  case  is  primarily  based  on  the 

evidence of PW-5 Sri B. B. Purkayastha, Finance & Accounts Officer 

of Assam State Housing Board, PW-7 Sri Azgar Ali, Copyist of the 

office of the Dy. Commissioner, North Lakhimpur, PW-8 Sri Ibrahim 

Ali,  Executive  Magistrate  cum  Sub-Registrar,  North  Lakhimpur. 

PW-9  Ghana  Kanta  Sut,  Copyist  of  the  office  of  the  Dy. 

Commissioner,  North  Lakhimpur,  PW-12  Sri  Umesh   Sarma 

Hazarika,  Copyist  of  the  office  of  the  Dy.  Commissioner,  North 

Lakhimpur,  PW-13  Sri  Ram  Kumar  Pegu,  Circle  Officer, 

Narayanpur  and  PW-14  Smti.  Punam  Rao  Bora,  Circle  Officer, 

Narayanpur. From the evidence of PW-5 it is seen that during the 

period from 1994 to 1997 all total 332 loan applications were received 

from North Lakhimpur and a sum of Rs. 95,00,000/- was released for 

disbursement.  Out  of  these  332  loan  applications  gross  anomalies 

were found in  278 loan applications.  His  evidence  also  shows that 

almost  of  these  applications  were  forwarded  by  the  then  Zonal 

Housing Officer,  Tezpur Sri Ram Nath Doloi  and Housing Officer 

Hemanta Bora to the headquarter for sanctioning the loan amounts. 

According to the PW-5 as per procedure the loan applications are 
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processed on the basis of documents furnished by the loanees in the 

district  office  and  subsequently  forwarded  to  the  head  office  for 

sanctioning  the  loan  amount.  The  progress  of  the  construction  is 

supervised by the local Engineering staff of the district.  Thereafter 

bills are prepared by the technical staff after visiting the work site 

and then the bills are forwarded to the head office by the Housing 

Officer of the District. 

89.  The PW-5 has exhibited the guideline office orders dtd. 3.2.79 

and  31.7.93  (Ext.  291)  issued  by  the  Commissioner,  Assam  State 

Housing Board for processing the loan applications by the District 

Housing  Officers  of  the  State  of  Assam.  As  per  officer  order  dtd. 

03.02.1979  passed  by  Commissioner,  Assam  State  Housing  Board, 

Guwahati the first inspection for submission of requisition for making 

payment of the first installment of the financial  assistance shall  be 

carried out jointly by the Housing Officer and the Sub Engineer. The 

Sub Engineer will report regarding technical aspects and the Housing 

Officer will certify that the construction is on the site approved and 

mortgaged to the board. All documents including mortgage deed will 

remain in the safe custody of the Housing Officer and the progress 

report  shall  be  submitted  by  the  Sub  Engineer  in  all  stage  of 

construction through the  Housing  Officer  concerned.  According  to 

office  order dtd. 31.7.93 passed by Commissioner, ASHB, Guwahati 

at  the time of recommending the first  bill  of the loan the Housing 

Officer along with Junior Engineer/Asstt.  Engineer will  inspect the 

site  jointly  with  a  view  to  ascertain  the  construction  on  actual 

mortgaged land and progress of construction and thereafter forward 

the bill to the Headquarter. All the bills are to be submitted by the 

loanee to the Housing Officer who will handover the second and third 

bill to the technical person for physical verification and certification. 

After the recommendation of the technical hand the Housing Officer 

will forward  the same to the head office. 

90.  PW-5 has also stated in his cross examination that there are 

two types of scrutiny of loan applications – one is at the district level 
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by the District Housing Officer and the Junior Engineer, the other is 

at the headquarter by the Chief Housing Officer. As per procedure 

the Asstt. Engineer of the headquarter is to inspect the construction 

site  along  with  the  District  Housing  Officer  and  only  after 

recommendation of the Asstt. Engineer the bills are sent to the head 

office for payment. During the inspection the Asstt. Engineer is to see 

whether construction has been made as per approved drawing and 

specification.  It  is  also seen from his  evidence at  the relevant time 

accused Parthapratim Sarma was the Asstt. Engineer deputed by the 

board to submit local inspection report. 

91.  In the standard loan application form enclosed in Ext. 2 to Ext. 

276 there are two parts – the first part is to be filled up by the loan 

applicant and the second part (inspection) is to be filled up by the 

Housing Officer concerned. In this second part there are 14 queries to 

be  answered by  the  Housing  Officer.  The  second  query  relates  to 

whether the applicant has title over the plot of land mortgaged to the 

board,  the fifth query is  whether the loan applicant has possession 

over  the  mortgaged  land  and  it  is  to  be  ascertained  by  local 

inspection, the 12th query is whether there is any encumbrance over 

the  mortgaged  land.  In  all  these  276  loan  files  the  two  Housing 

officers Ram Nath Doley and Hemanta Bora submitted the inspection 

report showing possession and title over the mortgaged plot of land 

by the applicants. 

92.  Accused  Hemanta Bora, Housing Officer, North Lakhimpur 

forwarded the loan applications with the inspection reports in respect 

of loanee – Ext. 19, Ext. 31, Ext. 41, Ext. 42, Ext. 44, Ext. 46, Ext. 48,  

Ext. 50, Ext. 54, Ext. 60, Ext. 61, Ext. 62, Ext. 65, Ext. 66, Ext. 68, Ext. 

74, Ext. 75, Ext. 79, Ext. 80, Ext. 89, Ext. 98, Ext. 100, Ext. 103, Ext. 

104, Ext. 105, Ext. 116, Ext. 119, Ext. 120, Ext. 122, Ext. 126, Ext. 129, 

Ext. 131, Ext. 135, Ext. 137, Ext. 138, Ext. 142, Ext. 143, Ext. 145, Ext. 

151, Ext. 154, Ext. 159, Ext. 147, Ext. 165, Ext. 175, Ext. 180, Ext. 183, 

Ext. 186, Ext. 191, Ext. 193, Ext. 205, Ext. 224, Ext. 234, Ext. 241, Ext. 

243, Ext. 249, Ext. 250, Ext. 252, Ext. 271, Ext. 274 and Ext. 276.  The 
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remaining  216  loan  applications  were  forwarded  by  accused  Ram 

Nath Doley with his inspection report. 

93.  Accused Dhanajit Sarmah was the Project Manager cum Sub 

Engineer of District Housing Office Officer, North Lakhimpur. The 

Ext. 2(5),  Ext.  2(9),  Ext. 2(14),  Ext.  3(4),  Ext. 3(10),  Ext.  4(3),  Ext. 

4(4), Ext. 4(5), Ext. 4(6), Ext. 4(7), Ext. 4(8), Ext. 5(7), Ext. 5(8), Ext. 

6(4),  Ext.  7(10),  Ext.  7(12),  Ext.  8(10),  Ext.  8(12),  Ext.  9(10),  Ext. 

9(12), Ext. 10(7), Ext. 10(8), Ext. 11(10), Ext. 11(12), Ext. 12(10), Ext. 

12(12), Ext. 13(4) to 13(9), Ext. 14(10) to 14(12), Ext. 15(10) to 15(12), 

Ext. 16(5) & 16(6), Ext. 17(10) to 17(13), Ext. 18(10) to 18(12), Ext. 

19(13)  to  19(16),  Ext.  20(13)  to  20(16),  Ext.  21(10)  to  21(12),  Ext. 

22(10)  to  22(12),  Ext.  23(13)  to  23(16),  Ext.  24(13)  to  24(16),  Ext. 

25(16) to 25(20), Ext. 26(10) to 26(12), Ext. 27(7) to 27(9), Ext. 29(7) to 

29(9), Ext. 30(3), Ext. 31(5) to 31(7), Ext. 32(7) to 32(9), Ext. 33(7) to 

33(9), Ext. 34(7) to 34(9), Ext. 35(7) to 35(9), Ext. 37(5) & 37(6), Ext. 

38(6) & 38(6),  Ext. 41(5) to 41(6),  Ext. 42(7) to 42(9), Ext. 43(7) to 

43(9), Ext. 44(7) to 44(9), Ext. 45(7) to 45(9), Ext. 46(6) to 46(8), Ext. 

47(7) to 47(9),  Ext. 48(7) to 48(9),  Ext. 49(5) & 49(6), Ext. 50(7) to 

50(9), Ext. 51(7) to 51(9), Ext. 52(7) to 52(9), Ext. 53(7) to 53(9), Ext. 

54(7) to 54(9), Ext. 57(3), Ext. 58(7) to 58(9), Ext. 59(7) to 59(9), Ext. 

60(5) & 50(6), Ext. 61(7) to 61(9), Ext. 62(3), Ext. 63(5) & 63(6), Ext. 

64(5) & 64(6),  Ext. 65(7) to 65(9),  Ext. 66(7) to 66(9), Ext. 67(7) to 

67(9), Ext. 68(7) to 8(9), Ext. 69(7) to 69(9), Ext. 71(7) to 71(9), Ext. 

72(7) to 72(9),  Ext. 73(7) to 73(9),  Ext. 74(7) to 74(9), Ext. 75(5) to 

75(6), Ext. 76(5) & 76(6), Ext. 77(5) & 77(6), Ext. 78(5) & 78(6), Ext. 

79(7) to 79(9),  Ext. 80(7) to 80(9),  Ext. 81(7) to 81(9), Ext. 82(7) to 

82(9), Ext. 83(7) to 83(9), Ext. 84(7) to 84(9), Ext.  85(7) to 85(9), Ext. 

86(3), Ext. 87(7) to 87(9), Ext. 88(7) to 88(9), Ext. 89(5) and 89(6), Ext. 

90(5) and 90(6), Ext. 91(3), Ext. 92(7) to 93(9), Ext. 94(7) to 94(9), Ext. 

95(7) to 95(9),  Ext. 96(5) & 96(6),  Ext. 97(7) to 97(9), Ext. 98(5) & 

98(6), Ext. 99(7) to 99(9), Ext. 100(3), Ext. 101(5) & 101(6), Ext. 102(7) 

to 102(9), Ext. 103(3), Ext. 104(7) to 104(9), Ext. 105(5) & 105(6), Ext. 

107(7)  to  107(9),  Ext.  108(7)  to  108(9),  Ext.  108(12),  Ext.  109(5) 

to109(8),  Ext. 110(7) & 110(8), Ext. 113(7) to 113(9),  Ext. 114(7) to 
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114(9),  Ext.  115(7)  to  115(9),  Ext.  116(5)  & 116(6),  Ext.  117(7)  to 

117(9), Ext. 112(7) to 112(9), Ext. 118(7) to 118(9), 119(7) to 119(9), 

Ext. 120(5) & 120(6), Ext. 121(7) to 121(9), Ext. 122(7) to 122(9), Ext. 

123(7)  to  123(9),  Ext.  124(7)  to  124(9),  Ext.  125(7)  to  125(9),  Ext. 

126(5)  & 126(6),  Ext.  127(2),  Ext.  128(7)  to  128(9),  Ext.  129(7)  to 

129(9),  Ext.  130(5)  & 130(6),  Ext.  131(7)  to 131(9),  Ext.  132(10) to 

132(12),  Ext.  133(7)  to 133(9),  Ext.  134(7)  to 134(9),  Ext.  135(7)  to 

135(9),  Ext.  136(7)  to  136(9),  Ext.  137(8)  &137(9),  Ext.  138(7)  to 

138(9),  Ext.  139(5)  & 139(6),  Ext.  140(7)  to  140(9),  Ext.  141(6)  to 

141(9),  Ext.  142(7)  to 142(9),  Ext.  158(7)  to 158(12),  Ext.  159(5)  & 

159(6), Ext. 160(10) to 160(12), Ext. 161(7) to 161(9), Ext. 162(7) to 

162(9),  Ext.  163(7)  to  163(9),  Ext.  164(5)  & 164(6),  Ext.  165(7)  to 

165(9),  Ext.  166(7)  to  166(9),  Ext.  167(7)  to  167(9),  Ext.  168(7)  to 

168(9),  Ext.  169(7)  to  169(9),  Ext.  170(7)  to  170(9),  Ext.  171(7)  to 

171(9),  Ext.  172(7)  to  172(9),  Ext.  173(5)  & 173(6),  Ext.  174(5)  & 

174(6),  Ext.  175(7)  to  175(9),  Ext.  176(7)  to  176(9),  Ext.  177(7)  to 

177(9),  Ext.  178(7)  to  178(9),  Ext.  179(7)  to  179(9),  Ext.  180(7)  to 

180(9), Ext. 181(7), 182(7) to 182(9), Ext. 183(5) & 183(6), Ext. 184(5) 

& 184(6),  Ext.  185(7)  to  185(9),  Ext.  186(7)  to  186(9),  Ext.  187(7) 

187(9),  Ext.  188(7)  to  188(9),  Ext.  189(5)  & 189(6),  Ext.  190(7)  to 

190(9), Ext. 191(5), Ext. 192(7) to 192(8), Ext. 193(10) to 193(12), Ext. 

195(10) to 195(11), Ext. 201(10) to 201(12), Ext. 202(4) & 202(5), Ext. 

203(7) & 203(9), Ext. 205(10) to 205(12), Ext. 206(7) to 206(8), Ext. 

207(3) & 207(4), Ext. 208(10) to 208(12), Ext. 209(10) to 109(12), Ext. 

210(4), Ext. 211(10) to 211(12), Ext. 212(7) & 212(8), Ext. 213(10) to 

213(12), Ext. 215(10), Ext. 216(7), Ext. 217(4), Ext. 218(7), Ext. 219(9), 

Ext. 220(9), Ext. 221(12), Ext. 223(9), Ext. 224(12), Ext. 225(12), Ext. 

226(12),  Ext.  227(12),  Ext.  229(12),  Ext.  230(12),  Ext.  231(12),  Ext. 

232(12),  Ext.  233(10)  to  233(12),  Ext.  234(12),  Ext.  235(12),  Ext. 

236(12),  Ext.  237(7)  &  237(8),  Ext.  238(11),  238(4)  & 234(5),  Ext. 

240(12), Ext. 241(7) & 241(8), Ext. 242(12), Ext. 243(10) to 243(12), 

Ext.  244(10)  to  244(12),  Ext.  245(10)  to  245(12),  Ext.  246(10)  to 

246(12), Ext. 247(10) to 247(12), Ext. 249(8), Ext. 250(10) to 250(12), 

Ext. 251(7) & 251(8), Ext. 253(10) to 253(12), Ext. 254(10) to 254(12), 

Ext. 255(8), Ext. 256(4) & 256(5), Ext. 257(10) & 257(12), Ext. 258(10) 
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&  258(12),  Ext.  259(10)  to  259(12),  Ext.  260(10)  to  260(12),  Ext. 

261(10) to 261(12),  Ext. 263(10) to 263(12),  Ext. 264(10) to 264(12), 

Ext.  265(12)  to  265(13),  Ext.  267(10)  to  267(12),  Ext.  268(10)  to 

268(12), Ext. 271(10) to 271(12), Ext. 273(10) to 273(12), Ext. 274(10) 

to  274(12),  Ext.  275(8)  &  275(9),  Ext.  276(10)  to  276(12)  are  the 

signatures of accused Dhanajit Sarmah as Project Manager. All the 

above loan applications were  forwarded by accused Ram Nath Doley 

and Hemanta Bora to the headquarter for payment. 

94.  According to PW-7 Azgar Ali, Copyist of the office of the Dy. 

Commissioner, North Lakhimpur since 1994 he has been working in 

the office of the DC, North Lakhimpur as Copyist till the date of his 

evidence on 10.8.07 and his duty was to furnish certified copy of the 

orders, judgment,  jamabandi and mutation order etc.  His evidence 

shows that jamabandi (certified copy of the jamabandies) enclosed in 

78 loan files were fake because his signatures in those documents as 

the copyist concerned was forged because he never prepared those 

documents. All the signatures as copyist Ext. 55(17), Ext. 57(7), Ext. 

59(17), Ext. 60(12), Ext. 61(17), Ext. 62(7), Ext. 63(12), Ext. 241(14), 

Ext.  240(20),  Ext.  239(8),  Ext.  242(20),  Ext.  7(20),  Ext.  10(4),  Ext. 

264(20),  Ext.  263(20),  Ext.  12(20),  Ext.  112(20),  Ext.  267(20),  Ext. 

266(20),  Ext.  294(2),  Ext.  246(20),  Ext.  251(14),  Ext.  275(15),  Ext. 

259(20), Ext. 244(20), Ext. 5(14), Ext. 271(20), Ext. 262(2), Ext. 188(), 

Ext.  142(3),  186(17),  Ext.  190(17),  Ext.  187(17),  Ext.  74(17),  Ext. 

72(17), Ext. 109(12), Ext. 75(12), Ext. 104(17), Ext. 98(12), Ext. 91(7), 

Ext. 90(12),  Ext.  81(17),  Ext. 89(17),  Ext.  88(17),  Ext. 192(14),  Ext. 

191(12),  Ext.  87(17),  Ext.  207(8),  Ext.  203(14),  Ext.  231(20),  Ext. 

229(20),  Ext.  236(20),  Ext.  235(20),  Ext.  234(20),  Ext.  233(20),  Ext. 

113(17),  Ext.  112(17),  Ext.  117(17),  Ext.  167(17),  Ext.  164(12),  Ext. 

124(17),  Ext.  178(17),  Ext.  174(12),  Ext.  171(17),  Ext.  221(13),  Ext. 

220(13),  Ext.  27(17),  Ext.  238(20),  Ext.  139(12),  Ext.  148(17),  Ext. 

149(7), Ext. 158(17), Ext. 38(12), Ext. 31(15), Ext. 153(17), Ext. 22(20), 

Ext. 23(26) and Ext. 24(267) are not  his signatures. 
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95.  According to PW-12 Umesh Sarmah Hazarika, Copyist of the 

office  of  the  Dy.  Commissioner,  North  Lakhimpr  the  Ext.  228(19) 

(jamabandi)  of  M. Patta No.  41 dag No. 4 of  bordeori village is  a 

forged documents because the Ext. 228(20) is not his signature though 

it  is  signed in his  name.  The official  seal of  Registrar Kanongo on 

those documents of that office is also not genuine. Ext. 138(16) is the 

jamabandi and Ext. 138(17) is not his signature though it is signed in 

his name. The seal used on those documents is also not genuine. 

96.  According to PW-9  Ghanakant Sut, Copyist of the office of the 

Dy. Commissioner, N. Lakhjimpur since 1984 he has been working as 

Copyist in that office till the date of his evidence on 10.8.07 and as 

copyist his duty was to furnish certified copy of judgment/orders as 

per applications passed by the Revenue Sheristadar. In his evidence 

before the court he has exhibited 67 jamabandis issued by the office of 

the Dy. Commissioner North Lakhimpur which were not prepared by 

him as copyist of the department. He has also stated that the official 

seal in those documents is also not genuine as it does not belong to 

their office . Ext. 295(2), Ext. 193(20), Ext. 193(21), Ext. 83(17), Ext. 

92(17), Ext. 96(12), Ext. 210(7), Ext. 258(20), Ext. 243(20), Ext. 106(2), 

Ext. 270(12), Ext. 111(2), Ext. 14(20), Ext. 13(20), Ext. 273(20), Ext. 

274(20), Ext. 93(2), Ext. 28(17), Ext. 30(7), Ext. 32(17), Ext. 237(14), 

Ext. 182(17), Ext. 181(7), Ext. 110(12), Ext. 108(7), Ext. 107(17), Ext. 

103(7),  Ext.  102(17),  Ext.  240(20),  Ext.  253(20),  Ext.  252(20),  Ext. 

249(19),  Ext.  248(14),  Ext.  195(19),  Ext.  202(8),  Ext.  208(20),  Ext. 

261(20), Ext. 15(20), Ext. 6(8), Ext. 26(20), Ext. 79(17), Ext. 211(20), 

Ext. 80(17), Ext. 99(17), Ext. 129(17), Ext. 121(17), Ext. 122(17), Ext. 

227(20),  Ext.  126(12),  Ext.  245(20),  Ext.  166(12),  Ext.  165(17),  Ext. 

170(17),  Ext.  118(17),  Ext.  176(17),  Ext.  127(7),  Ext.  130(12),  Ext. 

134(17),  Ext.  150(7),  Ext.  161(17),  Ext.  162(17),  Ext.  20(26),  Ext. 

114(17), Ext. 225(20) and Ext. 224(20) are not his signatures. 

97.  His evidence also shows that in those jamabandies fake seal was 

used. Ext. 210(8), Ext. 247(21), Ext. 258(21), Ext. 243(21), Ext. 106(3), 

Ext. 270(13), Ext. 111(3), Ext. 14(21), Ext. 13(21), Ext. 273(21), Ext. 
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274(21), Ext. 93(3), Ext. 28(18), Ext. 30(8), Ext. 32(18), Ext. 237(15), 

Ext.  182(18),  Ext.  181(18),  Ext.  110(13),  Ext.  108(18),  107(18), Ext. 

103(8),  Ext.  102(18),  Ext.  254(21),  Ext.  253(21),  Ext.  252(21),  Ext. 

249(20),  Ext.  248(15),  Ext.  195(20),  Ext.  202(9),  Ext.  208(21),  Ext. 

261(21), Ext. 15(21), Ext. 6(18), Ext. 26(21), Ext. 79(18), Ext. 211(21), 

Ext. 80(18), Ext. 99(18), Ext. 129(18), Ext. 122(18), Ext. 227(21), Ext. 

126(13),  Ext.  245(21),  Ext.  166(13),  Ext.  188(21),  Ext.  165(18),  Ext. 

170(18),  Ext.  118(18),  Ext.  176(18),  Ext.  127(8),  Ext.  130(13),  Ext. 

134(18),  Ext.  150(8),  Ext.  161(18),  Ext.  162(18),  Ext.  20(27),  Ext. 

114(18), Ext. 225(21) and Ext. 224(21) are not the impression of the 

official seals of the office of the Dy. Commissioner, North Lakhimpur.

98.  According to PW-8 Ibrahim Ali during the period 92-93 he was 

In  Charge  of  Sub-  Registrar,  North  Lakhimpur  and  non 

encumbrance  certificate  enclosed  with  the  278  loan  files  are  fake 

because those non encumbrance certificates were never signed by him 

nor the seal used in those documents belong to their office. Ext. 7(22), 

Ext. 7(23), Ext. 242(22), Ext. 242(23), Ext. 240(22), Ext. 240(23), Ext. 

59(19), Ext. 5(16), Ext. 5(17), Ext. 276(17), Ext. 275(18), Ext. 251(16), 

Ext. 251(17), Ext. 294(6), Ext. 294(7), Ext. 267(22), Ext. 267(23), Ext. 

263(22),  Ext.  263(23),  Ext.  214(12),  Ext.  213(2),  Ext.  206(14),  Ext. 

205(20),  Ext.  199(12),  Ext.  198(17),  Ext.  272(12),  Ext.  194(17),  Ext. 

8(20),  Ext.  200(12),  Ext.  217(9),  Ext.  155(17),  Ext.  230(19),  Ext. 

232(20),  Ext.  145(17),  Ext.  135(17),  Ext.  273(20),  Ext.  254(23),  Ext. 

32(20),  Ext.  148(20),  Ext.  103(10),  Ext.  139(12),  Ext.  237(17),  Ext. 

238(20), Ext. 21(20), Ext. 16(14), Ext. 18(20), Ext. 25(32), Ext. 219(13), 

Ext.  216(13),  Ext.  201(20),  Ext.  218(14),  Ext.  157(17),  Ext.  223(17), 

Ext. 222(8), Ext. 156(17), Ext. 226(20), Ext. 146(17), Ext. 215(14), Ext. 

173(12),  Ext.  265(20),  Ext.  179(17),  Ext.  177(12),  Ext.  168(17),  Ext. 

131(17),  Ext.  140(17),  Ext.  120(12),  Ext.  128(17),  Ext.  158(17),  Ext. 

110(18),  Ext.  153(19),  Ext.  107(19),  Ext.  102(20),  Ext.  22(23),  Ext. 

23(29),  Ext.  159(12),  Ext.  116(12),  Ext.  152(17),  Ext.  34(17),  Ext. 

169(17), Ext. 220(20), Ext. 72(19), Ext. 187(19) and Ext. 109(14) total 

89 NEC are not his signatures. His evidence also shows that official 

seals on those documents are also fake. Ext. 7(24), Ext. 7(25), 224(24), 



91

Ext. 235(21), Ext. 240(24), Ext. 240(25), Ext. 59(21), Ext. 59(22), Ext. 

5(18), Ext. 5(19), Ext. 251(18), Ext. 251(19), Ext. 294(6), Ext. 294(7), 

Ext. 267(24), Ext. 267(25), Ext. 263(24) and Ext. 263(25) are not the 

impression of  the official  seals  used by the Sub-Registrar of North 

Lakhimpur at the relevant period. 

99.  The  evidence  of  PW-13  Ram  Kr.  Pegu,  Circle  Officer, 

Narayanpur working during the period 1989 to 1995 shows that all 

the income certificates exhibited in Exts. 2 to 276 except Ext. 138 are 

forged documents because he never signed those income certificates. 

PW-14  Smti.  Punam  Rao  Bora  who  was  attached  officer  of 

Narayanpur Circle  in 1992 has also stated that  she never put  any 

signature  in  the  Ext.  2  to  Ext.  276  because  she  did  not  have  the 

revenue  power  during  the  period  to  sign  these  documents.  The 

evidence of PW-17 Lakhinath Phukan UDA of the office of the Sub-

Registrar,  North  Lakhimpur  shows  that  the  non  encumbrance 

certificates (Ext. 298 and Ext. 299) were prepared by him vide Ext. 

298(1) and Ext. 299(1) but these two certificates were not signed by 

the Sub-Registrar of the relevant period and never issued from their 

office by giving issue number. 

100.  The evidence of PW-18 Kamaleswar Dutta, DSP, Vigilance & 

Anti Corruption, Assam shows that he filed the chargesheet vide Ext. 

300 against the accused persons on completion of investigation. The 

evidence  of  PW-19 Dharmeswar Gogoi  is  not  of  much importance 

because  he  simply  recorded  the  statement  of  one  witness  during 

investigation of the case.

 101.  After  carefull  scrutiny  of  the  evidence  of  PW-5,  B.B. 

Purkayastha,  PW-7  Azgar  Ali,  PW9  Ghanakant  Sut  and  PW-12 

Umesh Sarmah Hazarika it is found that as many as 145 jamabandies 

enclosed in Ext. 5,  Ext. 57, Ext. 59, Ext. 60, Ext. 61, Ext. 62, Ext. 63, 

Ext. 241, Ext. 240, Ext. 239, Ext. 242, Ext. 7, Ext. 10, Ext. 264, Ext. 

263, Ext. 12, Ext. 112, Ext. 267, Ext. 266, Ext. 294, Ext. 246, Ext. 251, 

Ext. 275, Ext. 259, Ext. 244, Ext. 5, Ext. 271, Ext. 262, Ext. 188, Ext. 



92

142, Ext. 186, Ext. 190, Ext. 187, Ext. 74, Ext. 72, Ext. 109, Ext. 75, 

Ext. 104, Ext. 98, Ext. 91, Ext. 90, Ext. 81, Ext. 89, Ext. 88, Ext. 192, 

Ext. 191, Ext. 87, Ext. 207, Ext. 203, Ext. 231, Ext. 229, Ext. 236, Ext. 

235, Ext. 234, Ext. 233, Ext. 113, Ext. 117, Ext. 167, Ext. 164, Ext. 124, 

Ext. 178, Ext. 174, Ext. 117, Ext. 221, Ext. 220, Ext. 27, Ext. 238, Ext. 

138, Ext. 149, Ext. 148, Ext. 158, Ext. 38, Ext. 31, Ext. 153, Ext. 22, 

Ext. 23, Ext. 24, Ext. 293, Ext. 193, Ext. 83, Ext. 92, Ext. 96, Ext. 210, 

Ext. 247, Ext. 258, Ext. 243, Ext. 106, Ext. 270, Ext. 111, Ext. 14, Ext. 

13, Ext. 273, Ext. 274, Ext. 93, Ext. 28, Ext. 30, Ext. 35, Ext. 32, Ext. 

237, Ext. 182, Ext. 181, Ext. 180, Ext. 110, Ext. 108, Ext. 107, Ext. 103, 

Ext. 102, Ext. 254, Ext. 253, Ext. 252, Ext. 249, Ext. 195, Ext. 202, Ext. 

261, Ext. 15, Ext. 6, Ext. 26, Ext. 79, Ext. 211, Ext. 80, Ext. 99, Ext. 

129, Ext. 121, Ext. 122, Ext. 227, Ext. 126, Ext. 245, Ext. 16, Ext. 188, 

Ext. 165, Ext. 170, Ext. 118, Ext. 176, Ext. 127, Ext. 130, Ext. 134, Ext. 

150, Ext. 161, Ext. 162, Ext. 20, Ext. 114, Ext. 225, Ext. 224, Ext. 228 

and Ext. 138 all total 145  were forged. In the year 1993 as many as 

121 forged jamabandies were enclosed with the loan application. In 

1993 22 forged jamabandies were used and in 1992 two such forged 

documents were used as genuine. During these years PW-7 Azgar Ali, 

PW-9 Ghana Kanta Sut and PW-12 Umesh Sarma Hazarika were 

serving  as  copyist  in  the  office  of  the  Dy.  Commissioner,  North 

Lakhimpur. 

102. From the evidence of  PW-8 Ibrahim Ali,  Sub-Registrar it  is 

found that as many as 78 non encumbrance certificates were forged 

because those documents were not signed by him and the seal used on 

those 78 documents are counterfit. The evidence of PW-13 R. K. Pegu 

and PW-14 P.  Rao  Bora  (both  Circle  Officers)  shows  that  all  the 

income certificates enclosed in the loan files from Ext. 2 to Ext. 276 

except  Ext.  138 are forged documents  because the  said certificates 

were not issued by the Circle Officer. 

103. CW-1 Animesh Das, Inspector of Police is examined to prove 

operative  witness  of  Sri  Samiran  Nag  Choudhury,  Chief  Housing 

Officer  from  whom  the  I/O  seized  the  documents.  The  defence 
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evidence of DW-1 relates to accused Sri Partha Pratim Sarma who 

was appointed as Asstt. Engineer in the year 1992 and in the following 

year he was transferred to Tezpur as Assstt. Engineer but later he was 

again transferred to Guwahati. 

104. Now the question is whether accused Partha Pratim Sarma was 

involved in  these  anomalies.  The  evidence  of  PW21 Sri  Guru Das 

Chaudhury,  Registrar  of  Assam  State  Housing  Board,  Guwahati 

shows that  while  accused Ram Nath  Doley  was  working  as  Zonal 

Housing Officer at North Lakhimpur accused Dhanajit Sarmah and 

Parthapratim  Sarmah  were  working  as  Technical  Officers  of  the 

Housing Board. This segment of his evidence is not challenged during 

his cross . The evidence of PW-5 shows that though accused Partha 

Pratim Sarma was attached with the  head office  he  used to  go  to 

North  Lakhimpur  on his  official  duty.  The  PW-5 in  his  cross  has 

stated  that  as  per  procedure  the  Asstt.  Engineer  is  to  inspect  the 

construction site along with District Housing Officer and only after 

recommendation of the Engineer the bills are sent to the Head  Office 

for payment. The DW-1 Bibash Sen has stated that in 1993 accused 

Partha  Pratim  Sarma  was  transferred  from  Guwahati  to  Tezpur 

Zonal  Office  and  construction  work  approved  by  the  Board  was 

looked after by the Asstt. Engineer and Sub Engineer. As per Ext. 291 

Partha Pratim Sarma Asstt. Engineer jointly signed the bill of EWS 

for Rs. 50,400/- with the Housing Officer for payment by the Head 

Office. 

105. In  the  evidence  of  PW-5,  PW-21  and  DW-1  we  have 

found that the loan applications are scrutinized at the district level 

by the Housing Officer and Engineers and at headquarter level by 

the  Chief  Housing  Officer.  Accused  Mahendra  Nath  Bora  , 

Commissioner  and  Bhula  Nath  Hazarika  Cheif  Housing  Officer 

were working in the relevant period in the Headquarter and in all 

the 276 loan applications these two  accused persons sanctioned the 

loan amount and passed the bills for payment. The PW-5 Finance & 

Accounts  Officer  has  exhibited  their  signatures  in  these  276 loan 
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files. As per official guideline Ext. 291 the Housing Officer and the 

Asstt. Engineer of the Headquarter were to recommend the bills for 

payment to the head office. The evidence of PW-5 shows that the 

Chief  Housing Officer and the Commissioner were to rely on the 

recommendation  /  inspection  report  submitted  by  the  Housing 

Officer and technical person. They are not required to personally 

inspect the site locally. In the forgoing paras we have already found 

that  Partha  Pratim Sarma,  Asstt.  Engineer  attached  to  the  head 

office was to recommend the bills jointly with the Housing Officer to 

the  head office  for  payment.  Even  the  DW-1 has  stated  that  the 

construction  work approved  by  the  board  is  looked  after  by  the 

Asstt. Engineer, Sub Engineer of the concerned area and in absence 

of such officer the Commissioner can depute any such officer of out 

side the jurisdiction. 

106.      After  carefully  scrutinizing  the  oral  and  documentary 

evidence it is found that primary responsibility of ascertaining the 

genuineness of the documents filed with the loan application, identity 

of the loanee, identity of the proposed land to be mortgaged to the 

Board and the factum of the progress  of  the  construction  of  the 

house  for  payment  of  bills  was  on   accused Sri  Ram Nath Doley 

Housing Officer, Sri  Hemanta Bora Housing Officer,  Sri Dhanajit 

Sarma  Project  Manager,  North  Lakhimpur  and  Partha  Pratim 

Sarma  Asstt.  Engineer  deputed  by  the  head  office  to  North 

Lakhimpur.  The  Chief  Housing  Officer  Sri  Bhula  Nath  Hazarika 

and the Commissioner Sri Mahendra Nath Bora were to rely on the 

documents  submitted  by  those  four  accused  persons  to  the  head 

office. There is nothing in the prosecution evidence to show that they 

were aware of the forgeries in the jamabandies, non encumbrance 

certificates and income certificates before sanctioning the loan and 

the  time  of  passing  bills  submitted  by  the  Housing  Officers  and 

Technical persons

107. From the evidence of PW-20 Rabindra Nath Misraw it is 

seen  that  on  25.8.2000  while  he  was  serving  as  Commissioner  of 
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Assam  State  Housing  Board  he  accorded  sanction  to  prosecute 

accused  Hemanta  Bora,  Ramnath  Dloey,  Dhanajit  Sarmah  and 

Parthapratim Sarmah. In his cross examination he has admitted that 

as  Commissioner  he  is  to  act  on  behalf  of  the  board  and  while 

according prosecution sanction he did not obtain the approval from 

the  board.  He  has  also  stated  that  the  appointing  and  removing 

authority of the employee is Assam State Housing Board and at the 

relevant  point  of  time  the  board  was  functioning.  He  has  also 

admitted that Commissioner of the board is neither the appointing 

authority  nor  the  removing  authority  of  the  Commissioner. 

According to section 12 of Assam State Housing Board Act the board 

shall  have  such  officers/employees  as  the  board  may  consider 

necessary and without the sanction of the govt.  the board can not 

appoint any officer above the pay scale of Rs. 1000/-. From this legal 

provision it transpires that the Commissioner of the board is not the 

appointing /removing authority of the employees of the board. 

108.  It is therefore found that the prosecution sanction (Ext. 

301) accorded by PW-20 Sri Rabindra Nath Misraw u/s. 19 PC Act is 

not tenable in the eye of law because he was not the appointing and 

removing authority of the officials of Assam State Housing Board. 

Now the question is whether these accused persons were involved in 

the  commission  of  the  crime  mentioned  in  the  charges  framed 

against  them.  Apart  from  section  13(2)  PC  Act  charges  u/s. 

120(B)/420/409/468  IPC  were  also  framed  against  the  accused 

persons. Admittedly all these four accused persons are public servant 

within the meaning of section 21 IPC. So the most relevant question 

is whether these four accused persons are protected u/s. 197 Cr PC. 

109.  The Hon'ble Supreme Court in Prakash Singh Badal Vs. 

State of Punjab AIR 2007 SC 1274 has observed that the protection 

given  under  Section  197  is  to  protect  responsible  public  servants 

against the institution of possibly vexatious criminal proceedings for 

offences  alleged  to  have  been  committed  by  them  while  they  are 

acting  or  purporting  to  act  as  public  servants.  ..............  Before 
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Section  197  can  be  invoked,  it  must  be  shown  that  the  official 

concerned was accused of an offence alleged to have been committed 

by  him while  acting  or  purporting  to  act  in  the  discharge  of  his 

official duties. It is not the duty which requires examination so much 

as the act, because the act can be performed both in the discharge of 

the official duty as well as in dereliction of it. The act must fall within 

the  scope  and  range  of  the  official  duties  of  the  public  servant 

concerned.  It  is  the quality of the act which is  important  and the 

protection of this section is available if the act falls within the scope 

and range of his official duty. There cannot be any universal rule to 

determine whether there is a reasonable connection between the act 

done and the official duty, nor is it possible to lay down any such 

rule. This aspect makes it clear that the concept of Section 197 does 

not  immediately  get  attracted  on  institution  of  the  complaint 

case.  .......  The  offence  of  cheating  under  Section  420  or  for  that 

matter offences relatable to Sections 467, 468, 471 and 120B can by 

no stretch of imagination by their very nature be regarded as having 

been committed by any public servant while acting or purporting to 

act in discharge of official  duty.  In such cases,  official  status only 

provides an opportunity for commission of the offence.

 

110.  In view of the legal ratio laid down by the apex court 

sanction u/s. 197 Cr PC is not necessary and the pertinent question is 

whether  the  accused  persons  made  criminal  conspiracy  among 

themselves to commit the offence u/s 409/420/468 IPC.  

111.  According  to  Section  120  A  IPC  when  two  or  more 

persons agree to do or cause to be done an illegal act or an act which 

is  not  illegal  by illegal  means  such an agreement  is  designated as 

criminal conspiracy. No agreement except an agreement to commit 

an offence shall  amount to criminal  conspiracy unless some act is 

done  by  one  or  more  parties  of  the  agreement.  It  is  immaterial 

whether the illegal act is the ultimate object of such agreement. It is 

also known to us that such an agreement can be proved either by 

direct evidence or by circumstantial evidence. The Hon'ble Supreme 
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Court in S.L. Joshi Vs. State of Maharastra AIR 1980 SC 439 held 

that a conspiracy is always hatched in secrecy and it is impossible to 

adduce direct evidence of the same. The offence can only be proved 

largly  from  inferences  drawn  from  acts  or  illegal  ommission 

committed by the conspirators in pursuance of common design. 

112.  In the evidence of PW-3 Pradip Mahanta LDA of Assam 

State Housing Board, Guwahati it is found from Ext. 289 that a sum 

of  Rs.  65,67,400/-  was  disbursed  to  278  loanees  of  four  groups  – 

Economically  Weaker  Section,  Lower  Income  Group,  Middle 

Income Group and Higher Income Group. All total 761 bills in three 

stages of construction  of those 278 loanees were submitted by the 

accused persons to the head office for payment. To submit these 761 

bills the accused person Dhanajit Sarma and Partha Pratim Sarma 

were supposed to have visited the construction sites on 761 or more 

occasions  for confirmation of the progress of the construction work 

on the land mortgaged to the board. In the forgoing paras also it has 

already  been  found  that  accused  Ram  Nath  Doley  and  Hemanta 

Bora  ,  Housing  Officers   were  responsible  for  ascertaining  the 

genuineness of the documents enclosed with the loan applications, in 

identifying the the loanees and their land mortgaged to the board 

while the factum of the progress of construction of the house on the 

mortgaged land for the purpose of making payment of the bills was 

on the two engineers. The accused persons were supposed to have 

visited  276  sites  because  Housing  Officers  Ram  Nath  Doley  and 

Hemanta Bora had submitted 276 inspection reports. On perusal of 

the  loan  files  it  is  found  that  apart  from  the  jamabandi,  non 

encumbrance  certificate,  income  certificate  the  loanees  had  also 

submitted  trace  map  of  the  land  on  which  they  had  title  and 

possession. As we know that the identity of a particular plot of land 

as  per  jamabandi  and trace  map can be  ascertained only  by  the 

revenue officials of the district who are supposed to have the relevant 

revenue  records.  In  the  prosecution  evidence  it  is  found  that  the 

accused  person  did  not  approach  the  revenue  authority  for 

ascertaining the identity of the land mortgaged to the board. In their 
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statement u/s.  313 Cr PC accused Ram Nath Doley and Hemanta 

Bora have not stated that they took help from the revenue authority 

at  the  time  of  preparation  of  the  inspection  report.  The  cross 

examination  of  PW-5  shows  that  the  accused  person  did  not 

approach the revenue authority on the ground that they were not 

required  to  take  such  help.  Their  not  approaching  the  revenue 

authority speaks volume. They had the reason to believe that forged 

documents  were being submitted  along with the loan applications 

and thus they became party to the crime. 

113.   In the  forgoing paras  it  has  already been found that 

altogether  145  (one  hundred  forty  five)  applicant  filed  forged 

jamabandies  with  their  loan  applications.  If  these  persons  were 

genuine  why  did  they  file  forged  jamabandiss  with  their  loan 

applications.  The  only  answer  is  -they  were  importers  /  fictitious 

persons and because of this reason they filed forged the jamabandies. 

In the prosecution evidence it is already found that apart from 145 

forged jamabandies  in  those  276 loan applications  83  forged non 

encumbrance certificates  and 275 forged income certificates were 

filed Their evidence also show that all the impression of the official 

seal on those documents were counterfeit. From these proved fact it 

can be said that houses were constructed on non existent land, in 

other words an inference can be drawn that no houses as approved 

by the Assam State Housing Board were constructed  but 761 bills in 

three stages  of  non existent construction were submitted by those 

four accused persons. The Hon'ble Supreme Court in Prakash Singh 

Badal's case (supra) has observed that an act can be performed in 

discharged of official duty as well as dereliction of it. In the case in 

hand those four accused persons had performed their official duty in 

dereliction of it. In the prosecution evidence it is already found that 

all  those four  accused persons  were interdependent  because one's 

official work was closely connected with the other. The two technical 

persons  accused Dhanajit  Sarma and Partha  Pratim Sarma were 

aware of the fact that construction of the house was not done on that 

plot of land mortgaged to the board, in other words construction was 



99

done on non existent land because they visited those sites on more 

than  761  occasions  during  the  year  1993-1994.  The  two  Housing 

Officers Ram Nath Doley and Hemanta Bora were aware that non 

existent land had been mortgaged to the board and construction if 

any was done on other plots of land. In the evidence it is also found 

that the sum of Rs. 65 lakhs was disbursed by way of account payee 

cheques in their respective accounts. 

114. From  these  proved  facts  an  inference  can  safely  be 

drawn that the four accused persons had the understanding with the 

fake  loanees  that  they  would  not  be  required  to  repay  the  loan 

because if any loan recovery proceeding would be initiated later it 

would become futile because those would not be any land mortgaged 

to  the  Board.  The  entire  circumstantial  evidence  as  emerged  in 

prosecution  evidence  shows  that  all  these  four  accused  persons 

agreed  to  do  the  illegal  act  of  cheating  the  Housing  Board  by 

facilitating  the  importers  to  gain  wrongfully.  Evidently  the  four 

accused  persons  criminally  conspired  among  themselves  for 

wrongful gain within the meaning of section 120A-IPC. 

115.   It  is  contended  by  the  Ld.  defence  advocate  that  the 

accused  persons  cannot  be  said  to  have  committed  the  offence  of 

forgery u/s 468 IPC because it is not proved by the prosecution that 

they  themselves  had  forged  those  jamabandies,  non  encumbrance 

certificates  and income certificates. It is further contended that the 

accused  persons  can  not  be  said  to  have  used  the  forged  the 

documents  because there was no charge u/s.  471 IPC.  In order to 

appreciate the correct position of law let me quote the provision of 

section 463 IPC that defines forgery section 468 and 471 IPC. 

Section 463 IPC – Whoever makes any false documents or false 

electronic  record or  part  of  a  document  or  electronic  record,  with 

intent to cause damage or injury, to the public or to any person, or to 

support  any  claim  or  title,  or  to  cause  any  person  to  part  with 

property,  or  to enter into any express  or  implied contract,  or with 
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intent  to  commit  fraud  or  that  fraud  may  be  committed,  commits 

forgery. 

Section 468 IPC – Whoever commits forgery, intending that the 

documents or electronic record forged shall be used for the purpose 

of cheating, shall be punished with imprisonment of either description 

a term which may extend to seven years, and shall also be liable to 

fine.

Section 471 IPC – Whoever fraudulently or dishonestly uses as 

genuine any document or electronic record which he knows or has 

reason to believe to be a forged document or electronic record shall be 

punished in the same manner as if he had forged such document or 

electronic record. 

Going  through  these  three  provisions  carefully  it  transpires 

that  an offence u/s.  471 IPC can be committed whenever a forged 

document  is  used  as  genuine  with  the  intention  that  same  person 

should thereby be deceived and by means of that deception either  an 

advantage  should  accrue  to  the  person  so  using  the  document  on 

injury should fall on other persons. Section 471 IPC is intended to 

apply to person other than the forger. In the forgoing paras it  has 

been found that the four accused person had the reason to believe that 

the  145  jamabandies,  275  income  certificates  and  83  non 

encumbrance  certificates  were  forged one  and  they  forwarded  the 

loan applications and the bills to the head office for payment.  Even 

though  they  themselves  did  not  forge  those  documents,  the 

incriminating circumstantial evidence has shown that they along with 

imposters known to them were in fact running a racket of supplying 

forged  jamabandies,  non  encumbrance  certificates,  income 

certificates  etc.  in  a  sophisticated  way  to  fictitious  persons.  The 

witnesses belonging to Housing Board and the investigating officers in 

their  cross  examination  have  admitted  that  after  seeing  these 

documents no body can doubt its authenticity so as to file house loan 

applications. Out of 332 loan applications forwarded by the accused 

persons 278 applications were discovered later to be fake document. 

Thus  80% of  the  loanees  were found to  be fictitious  persons.  Had 

these been few fictitious persons the matter would have been different. 
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If the 80% loanees were fake 80% house construction was fictitious. 

The  two  Engineers  who  were  to  look  after  the  construction  on 

approved sites and visited those places on 761 occasions were hand in 

glove with the two Housing Officers Ram Nath Doley and Hemanta 

Bora. All these four accused persons are jointly and severely liable for 

using  the  forged  documents  ad  genuine  to  defraud  the  State 

Exchequer. 

116.  Apart from Sec. 120B/468 IPC  there is another charge 

u/s 409 IPC against these accused persons. In the prosecution evidence 

it has been found that entire loan amount was disbursed by way of 

account  payee  cheques  to  the  fictitious  persons.  It  is  not  the 

prosecution  case  that  these  accused  persons  made  the  payment  to 

their bank account. It is seen from the prosecution evidence that loan 

amount was sanctioned by the commissioner. It was not sanctioned by 

these accused persons. Under these circumstances it can not be said 

that an offence u/s 409 IPC is committed by these accused persons. 

117. Following  my  discussion  in  the  forgoing  paras  in  the 

light  of  legal  ratios  laid  down  by  the  Apex  Court  as  well  as  the 

relevant provisions of law I am of the firm view that the prosecution 

has  established  the  case  against  accused  Ram Nath  Doley,  Partha 

Pratim  Sarma,  Hemanta  Bora  and  Dhanajit  Sarma  u/s. 

120(B)/468/471  IPC  beyond  any  shadow  of  doubt.  The  accused 

Manendra  Nath  Bora  and  Bhula  Nath  Hazarika  are  acquitted  on 

benefit of doubt. 

118. The accused persons in reply to the question on sentence 

have stated that they are innocent and never indulged in the forgery 

of the documents. 

119. Transparency  International  in  its  recent  report  has 

estimated that Indians spend Rs. 28000 crores every year by way of 

bribes. During last several decade the country has seen the execution 

of various five year plans involving huge expenditure by the govt. for 
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various nation building projects. Bribery and graft by public officers 

in one of the most organised crime which is characterised as white 

colour crime. Though our country did make progress but a big chunk 

of money earmarked for developmental projects has been pocketed by 

the  corrupt  officers,  political  leaders,  businessmen,  contractors, 

middlemen  etc.  The  vicious  forces  of  corruption  have  also  started 

plaguing  the  very  mechanism  created  to  control  it.  The  primary 

objective of criminal justice system is to prevent and detect  deviant 

behabour to evaluate its extent and then to adjudicate the damage by 

prescribing  suitable  quantum  of  punishment.  These  measures  are 

necessary  to  provide  certain  safeguard  to  ensure  that  citizen  are 

protected and their human right are not infringed. 

120. In the case in hand what we have seen is that these four 

accused persons forwarded 332 loan applications to the Head Office 

of Assam State Housing Board and after disbursement of the loan to 

the beneficiaries it was found that 276 loanees were fake persons. In 

this case as many as 145 forged jamabandies (certified copy of patta) 

were furnished with those loan applications.  As many as 83 forged 

non encumbrance certificates were filed with those applications. Out 

of 276 income certificates 275 certificates were forged. An amount of 

Rs. 65 lakhs were disbursed to those imposters. The magnitude of the 

offence of the forgery can be gauged from these forged documents. All 

these  accused  persons  are  responsible  public  servants.  Instead  of 

protecting the interest of  the State all  of  them indulged in corrupt 

practices for their personal gain. This is a typical act of looting the 

Exchequer by forging innumerable public documents. 

121.  As we know that more significant an institution is the 

more vigorously the society reacts to the behaviour which violates it 

norms. An unambigiguous message is to be sent to this sort of public 

servants and the probable offenders. Corruption which is believed to 

have penetrated into every sphere of activity is one of the most talked 

about  subject  today.  2G  scam,  Commonwealth  Game  scandal, 

Assam's one thousand crore North Cachar Hills corruption case are 
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hot  subject  in  all  dailies.  The  corruption  has  became  a  global 

phenomena. Reportedly among the Asian Nations Indian Bureaucrats 

are the worst. Now  we are all aware of the national consience ignited 

by the anticoorruption campaign. We are also aware of the fate of the 

Lokpal Bill presented in the Lok Sobha  recently. 

122. In view of the prevailing situation of our country and the 

magnitude  of  the offence committed by these four accused persons 

named  above  they  are  not  entitled  to  be  dealt  with  leniently.  The 

offence u/s.  120 B IPC shall  be punished with imprisonment  for a 

term not exceeding six months. Accordingly the four accused persons 

namely Ram Nath Doley, Dhanajit Sarma, Hemanta Bora and Prath 

Pratim Sarma are convicted u/s. 120 B IPC and sentenced to undergo 

rigorous  imprisonment  for  six  months  with  fine  of  rupees  ten 

thousand  indefault     to  undergo  rigorous  imprisonment  for  one 

month. The offence u/s. 468/471 IPC is punishable up to seven years 

rigorous imprisonment and shall also be liable to fine. In  my view 

under the facts and circumstances of the case it is the fittest case  in 

which the maximum punishment of seven years imprisonment should 

be awarded. Accordingly the four accused persons namely Ram Nath 

Doley, Dhanajit Sarma, Hemanta Bora and Prath Pratim Sarma are 

convicted  u/s.  468/471  IPC  and  sentenced  to  undergo  rigorous 

imprisonment for seven years  with fine of rupees fifty thousand each 

in  default  to  undergo  rigorous  imprisonment  for  one  year.   The 

sentences would  run concurrently.  The period of detention during 

investigation  or  trial  if  any  shall  be  set  off  against  the  period  of 

imprisonment. 

Special Judge, Assam, 
Guwahati 

Dictated and corrected by me 
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Special Judge, Assam, 
Guwahati 

Dictation is taken by Sri  N. I. Laskar, Stenographer. 


